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LEGISLATIVE ASSEMBLY.
Thuraday, 21st March, 1935.

The Assembly met in the Arsumbly ( humber of the Council House at
glevg:h of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
o

QUESTIONS AND ANSWERS.

SYsTEM 0F RAVING A 8BCOND GUARD IN THE EasT INDIAN RAILWAY PAsagNGER

891, *Mr. Sri Prakasa: (n) Is it a fact that the system of having a second
guard in'East Indian Railway passenger trains has been discontinued?

(b) If 8o, are Government aware that this hus involved great risk to

ers boarding trains at ill-lighted stations at night when, for want

roper mtonmtaon from the oentn the guard st the back signals the
h& to move off ? :

(¢) Do Government propose to take steps to re-introduce this aystem ?

. & R, Rau:(a) Government are informed that Secoad Guands
bave never b((‘::d emphg;iﬁ:nhl‘}ut bﬁ:ﬂdmn Railway trains
_passengers. uctor ave employed b t on
‘trains, and there has been no change recently in ?lo’this rezp:citgh

(b) The Agent, East Indian Railwsy, stetes that external train light-
ing ensble the Guard to satisfy himself if passengers are entraining or
detraining, before giving the starting signal.

(¢} Government agree with the Agent's views on this matter.

Mr. Sri Prakasa: Is it not a fact that these external lights, instead of
helping pnssengers, interfere with their free movement, because they gel
into their eyes.

‘Mr. P. R. Rau: That scems to be a mautler of opinion.

Ms. Szl Prakasa: It is a matter of foct. Will Government kindly
take some steps to make sure that passengers are entrained before the
train moves on? Would they instruct the station master or some member
‘of the staff at the station to give s signal to the gusrd from the centre
of the train that all passengers are on board before the guard st the back
signals the train off,

Mr. P. R. Rau: I shall ask the Agent to consider this matéer.
( 2413 ) A
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CLosING O¥ THE PASSAGE LEADING TO THE DHARMASHAL: AT THE ETAWAR
RaiLway BraTiow.

82, *Mrx, 8ri Prakasa: (n) Are Governmemt aware that the East
Indian Railway authorities have closed the pussage leading to the dharma-
shaia ot the Ftswah Railway Station directly from the statim: yard,
causing much inconvenience to the passengers?

(b) If 8o, du Govemment propose to instruct the railway authorities
to open up a passage under such reasonuble conditions as they may
like to impose on the managers of the dharmashala?

Mr. P. R. Rau: (a) No.

(b) I have forwarded a copy of the question to the Agent, East Indian
Railway, for considering the suggestion.

Mr. 8ri Prakasa: 1 am sorry I did not eatch the reply. Does the
Government deny the fact?

Mr. P. R. Rau: Government are not awars of the fact. They do nob
deny it. They have forwarded the question to the Agent for considering
the suggestion. .

SysrEM OF ORANTIXG CONTRACT POR THE SaLx or Foop-StTcrrs on Tex Easr
INp1aX RaLway.,

803. *Mr, Sri Prakasa: (a) Will Government please state what is the
tem of granting ocontract for the sale of food-stuffs on the East Indian
way stations?

{b) Is it a fact that in the Dinapore Division 270 contractors have been
turned out and four contractors appointed for the whole division who
appoint sub-contractors under them ?

(¢) Are Government aware that this has entailed much bardship on
those who used to do this business before?

(d) Is it a fact that these contractors sell goods at higher rates than
the older ones and sre Government aware that the quality of food-stuff
supplied, bas in no way improved ?

(e) Are (Government prepared to re-start the old system?

My. P. R. Rau: (a) The system varies on the different Divisions. As
regards the Howrah and Dinapore Divisions, I would refer the Honourable
Member to the reply I gave to Dr. Ziauddin Ahmed’s question No. 639
on the 5th March, 1085. As regards the other Divisions, petty contractors
are appointed at each station.

{(b) Four contractors were appointed for the Dinapore Division, but I
have no information as regards the number who were displaced. I am
not aware of the arrangements these four contractors have made for
:mrrying on their business, but understand that there has been no sub-
etting.

(¢) This is quite likely but can hardly be considered a sufficient reason
for retaining the old system.



QUESTIONS AND ANBWERS. 2418

- {(d) and (e). T would refer the Honourable member to the reply I gave
to Dr. Ziauddin Ahmad's question No. 640 on the &th March.

Mr. 8. Satyamurti: May I request you, Sir, to kindly take up Dr.
Rajan’s questions tomorrow, as he is attending on Mr. Sherwani who is
very ill. -

LS
o
1894*—008*.

ATIITUDE OF STATES TOWARDS THE FEDERAL STRUCTURS PROPOSED IN THE
GoVERNMENT OF INDIA BILL.

900. *Mr. 8. Satyamurti: Will Government be plessed to state:

(a) whether it is a fact that the Government of India will shortly
ask individual States clearly to define their attitude towards
the Federal Structure proposed in the Government of India
Bill; ’

{b) whether this enquiry will take the form of asking the Princes

to let Government know whether they propose to join the
Federation or mot; -

(c) whether a draft of the proposed Instrument of Accession has
been informally circulated by Government among the
Princea; if 80, the names of the. Princes to whom they have

* been 8o circulated; and

(d) whether a copy of the draft will be placed on the table of this

House? ' -

" Yhe Homourable Sir Nripendra Sircar: (s) The Honourable Member's
attention is invited to my reply to question No. 446 given on the 28rd
FPebruary, 1985.

(b) The enquiry, when it is made, will be on the lines indicated by the
Honourable Member. .-

(¢) Yes. Government are nok prepared to give the names of the
individual Princes.

(d) No.

Mr. 8. Satyamurti: Has there been any change in the position since
the publication of the White Psaper, agreeing to the demands of the
Princes and the Secretary of State’s memorandum and despatch to the
Government of India on the same subject?

The Honourable Sir Nripendra Sircar: Thas is a matter of opinion as
to whether the position has changed or not.

Mr. 8. Satyamurtl: Are Government still asking the Indian Princes
to join the Indian Federation, or are they leaving them to decide the
question, after the Bill is passed by both Houses of Parliament, and
sssented to by the King?

1 Theee qrestions will be a:swcred laser,

AS
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_ The ble Sir Nripendra Sircar: My Honoursable friend’s ques-

tion assumes that the Princes were asked by Government to join the

Federation. That is not admitted.

Mr. 8. Satyamurti: Has the droft of the proposed Instromest of

Acocesssion been circulatéd by the Government among the Princes?

The Honourable 8ir NMripendra Sircar: That I have answered. Yes.
Mr. 8. Batyamurti: With what purpose has it been circulated?

The Homourable Sir Nripendra Sircar: So that they may read the
Instrument of Accession.

, Mr., 8. Satyamurti: Is it with o view to enabling them to make up
their mind as to whether they will join the Federation or not ?
(No reply.)

., Mr, 8, Satyamurtl: Has the attention of Government been drawn to
the Secretury of Btate’s statement that the Bill will go on, and that the
Princes will be asked to consider the question of joining the Federation,
only after the Bill becomes law?

The Hoticurable Sir NWripendrs Bircar: I do not know that it arises as »
supplementary question.

Mr. B, Satyamurti: It is for you to rule.

Mr. President (' Hanourable Sir Abdur Rahim): Under which
of the question doea:”thii come in? ) hich part

Mr. 8. Satyamurti: Under this head, No. C.

PO 15 I
Mr. Preaident (The Honourable 8ir Abdur Rahim): The Chair does
nbt think it arises. The Hongnrahle Member can, put down a question.

Mr. T. 8. Avinashilingam Ohettiar: Were they asked to say whether
they agree or do not agme with the Instrument of Accession?

The Honourable Sir Nripendra Sircar: Does my Honourable friend
assume that they have been asked whether they agree or do not agree?

Mr. T. S. Avinashilingam Ohettiar: Yes, I do.

The Homourable Sir Nripendra Sircar: There is no ground for making
that sesuinpticn,

Me. T. S. Avinashilingam Ohettiar: Then. what is the purpose of
sending it to the Princes.

The Honourible Sir Nripendra Sircar: T have given the suswer to that.

Mr. Sami Venostachelam Chetty: Is it the intention to federate the
Statie even without asking them?
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The Homourable 8ir ll'l‘pﬂd‘l‘l lll'cll‘ I thm]( thu quantlon is very
pa.rcutic. but it hhs no sense.

Mr. 8. Batyamurti: What is' the purposa for whioh this draft has been

cm ulut,u] among the prmus" That question has n\t been almxered

The !mblo Sir Nripendra Sircar: 1 have mwered that; I \nll
answer ngain. When they get this Instrument of Adcession, they will

'read and sec what it is llka

Mr. 8. Satyamurtl: Is it for the purpose of elmblmg them to deocide
whether they will join the Federation or not, or merely bo add to their

sum ¢f knowledge?

The Honourable 8ir Nripendra Bircar: It is for giving them informa-
tion. They need not read it if they do not want to.

Mr. Sami Vencatachelami Ohetty: Ts there any sense in the Govern-
ment sendipg this lnstrument of Acceseion?

Mr. President (The Honourable Sir Abdur Rahim): That is not &
proper question,

Mr. Sami Vencatachelam Ohetty: That is the suggestion made by the
‘Government themselves.

Mr. Pregident (The Honourable Sir Abdur Rehim): That question has
been anawered.

Mr. 8. Batyamurfi: Have Government heard in reply from any of the
Princes, to whom t.hoy sent this Instrument of Acceu;on?

The Homourable Sir Nripsndra Sirear: If my friend will put & qm
on that, I will consider it.

< & 8, fatyamargl: llay I know whether they were asked to reply to
i, dr was # merely s wnilateral transaction?

Honqurable Sir Hﬂpﬂdu. Sircar: 1f my Honourable friend is
wto get ‘st the contents of this document which is confidential,'T am

ot prepared fo disclose .-

Mr. 8. Batyamurtl: [ know that per!ectly well. T am simply neking
whether these princes were expeded reply to it, or whather it “wes
merely a unilsteral transaclion. ?

“The Honourable Bir Nripendra Strear: I am afraid the question as pud
wou'd involve my disclosing a part of the contents of that document, and

1 am not prepared to do that.

Lieut.-Oolonel 8ir Henry Gidney: In view of the fact that the success-
ful passage of the CGovernment of India Bill is dependent on whether
Federation is cstablished or not, will the Honourable Member inform this
House whether the eonsent of the princes to Federation is a pro-rnquuita

to the functioning of the Bill?
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The Honourable Sir Nripendra Sircar: My Honourable friend assumes
that the Bill is dependent on certain matters. That is & matter for
Parliament. 1 cannot express any opinion on that.

Mr. 8. Satyamurtl: Did the Government of India send any recom-

mendation to the Secretary of State to proceed with the Bill, whether the
Princes join the Federation or not?

The Honourable 8ir Nripendra Sircar: I am not aware of it, but even:
if I were T would not disclose it.

Mr. 8. Satyamurti: Did Government send any communication at all?
(No reply.)

Ravorus Orrick or THE GovERNMERT OF INDIA.

910. *Mr. 8. Batyamurti: Will Government be pleased to state:

(a) how long the Reforms Departmemt has been working with the
Government of India;

(b) the cost of the establishment and the stafl per year;
{e) how much longer the Reforms Department is expected to work;

(d) the particulars, kind and class of work on which they are now
engaged ; and

(v) whether they nre urranging for clections to the Provincial Legis-
latures early next year?

The Honourable 8ir Nripendra Sircar: (a) The Reforms Office has been:
in existence, as a separate Department of the Government of India, since-
May 15th, 1980.

(b) I lay a statement on the table.

(¢) Tt is impossible to say at present for how long s separate Redorms-

Office will be necessary. The whole office s on a temporary basis and will:
not be continued longer than is necessary.
- (d) and (e). The office deals with all questions relating to Constitu-
tional reform. It is at present particularly e in dealing with matters-
relating to the Government of India Bill in oonsidering the arrange-
ments, including olectornl armangements, which will become neceseary
soon after the Bill is passed if it is passed.

Statement.

Rs
1930-31 . . . LBO283  Aetuals,
1931-34 -+« Lasges .
1992.33 . T X S
1983-3¢ e ¥ 2 .
183¢-38 e« « .+ 4+ %0000 Estimated
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Mr. 8. Satyamurti: What are the main items of work on which they
are just now engaged, Sir?

The Honourable Sir Mripendra 8ircar: Sir, I have answered that point
that:
“It is at present icularly in dealing with matters relating to the Gov-

ernment of Indis Bil and in cousidering the arrangements, including electoral arrange-
meats, which will become necesiary soon after the Bill is passed if it is passed.”

In answer to my Honourable friend’s supplementary question, I should
say that is the main item which I have disclossd in my answer.

Mr. 8. Satyamurti: Now that the Government of India Bill is before
the Houses of Parliament, what are the Government of Indin doing, Sir?

The Honourable 8ir Nripendra Sircar: Among other things, they are
snswering questions put here.

Mr. 8. Satyamurti: That is, if I may say so, a cheap sneer. I am
asking this: now that the Go:ernment of India Bill is before the Houses
of Parliament—and we are told heaps of times that they cannot answer
any question on that Bill—I um asking specifically. what this costly
Reforms Office is doing to justify its existenoce.

The Honourable 8ir Nripendra Sircar: That is exaotly what I have
answered. That is what the Department is doing.

Mr. 8. Satyamurti: That is no answer. I am asking—what are the
main items in connection with this Government of India Bill on which

they are engaged today?

The Honourable Sir Nripendra 8frcar: I think, 8ir, as my Honourable
friend did not listen to my answer, I will read it out agsin:

*The office deals with all questions relating in Constitutional reform. 1t is at
t r.rticularly en}nged in dealing with matters relating to the Government of
Bill ering the arran

ndia Bill and in consi sments, including electorsl srrangements, which
wiil become necessary soon after the Bifl"i?pumd if it 18 paseed.’’
Tn answer to my Honourable friend's supplementary question, T said:
“The main item was electoral arrangements.”’

Mr. 8. Sstyamurti: 8o, Sir, may I take it that, excepting electorsl
arrangements, there are no other items in connection with the Govern-
ment of Indis Bill, on which this Department is now engaged ?

The Honourable Sir Nripendrs Sircar: I think, 8ir, ‘‘main item''
means that there may be some subsidiary items also.

Mr. 8. Batyamurti: What are those subsidiary items, Bir?

The Homoursble Sir Nripendrs Sircar: ] have not got s complete liss;
1 shall be able to supply them st fairly short notice.
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Mr. 8. Sstysmurtl: What are the electoral arrangements with Which
they are now concerned? Are they in conneetion -with the Provineial
Cq_uncﬂi or the Federal Legislature?

The Honourable 8ir Nripendra Sircar: Both.
.. Mx. President (The Honourable 8ir Abdur Rahim): Next question.
Cost of BuiLpING THE CAPITAL AT NEw Dxrml.

911, *Mr. 8. Satyamurti: Will Government be plessed to state:

(n) the reasons why the estimate of six crores .of rupees. for the cost
of building the capital at Delhi has been exceeded by 7:84,
crores;

(b) the main detnils of this extra .expenditure;.

(¢) whother there sre any proposals Wor -echemes far increased
expenditure on New Delhi, and if so, their cost; and

(d) whether there is any proposal to make New Delbi the capltal
thronghout the year, and if not, why not;
mm-&mmm The estimate of £4 millions
lterhng. or roughly Rs. 6 crores, to which the Honourable llomber.uhn.
was not based on detsiled calculations. It was not, and was not intended
%0:be, an ''estimate’’ in the de - sqnse. - That -the figure ‘has
boen oxceeded is due partly to the fact thab it was an under-estimatbe,
partly to the rise in rates and wages caused by the war, partly to the
Censtitutional Heforms, and partly to increases in the personnel of the
Government of India
(ULAuthacnmnsluumstoo!Ih 6 crores was not based on detailed
tions 1 am unable to give details of the exira expenditures.
(¢) Tho Budget Fstimate for 1083-36 iveludes n sum of Re. 5245
lukhy for Delhi Capital outlny.  The sum is mainly for:

(i} the completion of the lrwin Hospial ;

(ii) the extension of residential secommodation; and

(i) merviees, sueh as ronds, sanitation, and eiectric light and power,
connected with old and new residential accommodation.

(d) The matter waa last considered in 1983 when Government dseded
to take no action until constitutional changes require it.

- My 8. Satysmurti: Sir, in view of the fact that so muoch meuey-has
been aprut, will the Government of India reconsider, instead of waiti
for the ..giurnm. the question of making New Delhi the permunent mpl:f
of India’

The Honouratle Shr ¥rank Noyce: | have nol'hm g, Sir, to. udd, ou thnl;
point to the reply given by iny Honournble colleague, the Home Member,
recently. . er

Mr. 8. Salyamurti: Muay ] know how the constitutional requTements

sod: tha inowese in the: ﬂmau-tmmh 4>Mvﬁ=m Mmrﬂmxﬁrzﬁ
exponditure provided for wiresdy 2



ke QURSITONS ‘AND | ANSWEAS, Nt

The Honourable Sir Frank Moyce: Yes, 8ir, 1 can give my Honourable
friend eome information on that point. The New Capital Enquiry
Committee of 1922 went into the question. They found that the original
detailed estimates of Re. © crores had becn increased to Rs. 13:02 crores;
and that this increase of Ra. RBU crores ovor the first cstimate of 1918-14
was due to three main causes. Tha rise in rates and wnges owmg to the
war accounted for Rs. 2.28 croes,  the reforms accounted for Rs. 1.41
croreg, and the balunce of Rs. 268 lakhs was due to the inelusion of un-
foreseen items. 1 may mention also, for the information of my Honour-
able friend, as a mesasure of the gradunl expansion of the projoct, that
in 1022 it was intended to house 180 guretted officera and 1,127 clerka.
If our programme for 193586 ia concluded, we shall, apart from the
seconmodaiion available in hospitals and chummeries;: have houss aceom-
modation available for 287 officers and 2,856 clerks.

Mr 8. Satyamurtl: Has any of the expenditure been incurred with
veference to the possibility being kept in view of New Delhi being the
Capital of India? Has any of the expanditure on building houses, for
example, been incurred with reference to the possibility of making this the
permanent Cupital of Indin?

The Honourable Sir Frank Noyce: That question has alrendy heen dis-
cussed at considerable length on the floor of the House in reply to supple-
menatry queations, and, ns I have elrasdy said, T havo mothing to-ndd
to what my Honourable colleague, the Home Member, said recently,

. Seth Govind Das: Ts it not a fact that when it was decided to remove
the capitel from Calcutta to Delhi, it was thought that the Cupital would

wesoain in Dethi . permanently ?

The m 8ir ¥renk Woyce: T think my Honournble friend bad
betier put down a question on the notice paper on that subject.

Mx. President (The Honoursble Bir Abdur Rshim): Next question.

Powna oF THE SECRETARY OF STATE TO SELEOT CANDEDATRA  IBRRSFROTIVE
or THE NUMBER OoF MARKS OBTAINED IN THEIR EXAMINATION.
|

. L =
912.*Mr. 8. Spiyamurbi: Will Government be pleased to state:

(8) whether their attention has been drawn to an answer of the
Becretarv of State in the House of Commons recently to a
question that the svstem by which under clause 97-4 of the
QGovernment of India Act “‘The candidates rortified be
entitled under the rules shall be recommended for appoint.

1- ments according to their order .of offiniency wsa shown® by
their examinaticn’’ is to be abandoned or modificd;

() whetber Government are aware that this clause doss not appear
in the Government of India Bill.

ok fe) Mer the- Government of ‘India ‘Wore consuléed on the: aimis-
e o o aionaof “this cleuse from the Bill: if -s0, what iheir M
mendation was; and ;
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(d) whuher it is proposed to give power to the Secretary of State
select candidates, irrespective of the numober » marks
obtamed in their examination?

The Honmourable 8ir Henry Oralk: (a) and (b). Yes.

. (¢) The question was generally discussed with the Government of
Indis.
(d) The intention of clause 238 of the Government of India Bill is to

leave the Secretary of State free to recruit for the Indian Civil Servios
by any method he may consider suitable.

Mr. 8. Satyamurti: Did the Govarnment of India, in that informab
consultation, make uny recommendation to the Secretary of State about
the non-introduction of this clause 97 (a) in the Government of India Bill ?

The Honourabls Sir Henry Oralk: My Honoursble friend is aware that
it is not the custom to disclose, in the public interest, any recommenda-
tions made to the Secretsry of State by the Government of India.

Mr. 8. Mllnnﬂi 8ir, [ cannot av copt that answer. | must ask for
your ruling .

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
given its ruling already.

Mr. 8. Sstyamurtl: Sir, my Honourable friend says—-"'it is not the
oustom'’, ete. Tt is not right, 8Sir, {o relv on “‘custom’’. He must aver
every time that, in his opinion, the public interest would be adversely
aflected, by giving th's answer. If my friand means to say that, for all
time, (hov will never anawer any questions on this matter, then that is

acuinat the Rules and Standing Orders.

Mr. President (The Honourable Sir Abdur Rahim): The Chafr does not
think that was intended.

The Honourable Sir Heary Oralk: 1 say—''in the public ititerest’.

Mr. 8. Satyamurti: If the ITonourable the Home Member says tha
ha does unt want to rely on the custom, and if he says that in this parti-
cular case he considers that the public interest may be affected adversely
by giving the answer, that is different.

The Honourabls Bir Henry Orailk: That is what | intended to convey.

Mr. 8. Satyamurti: Thaok you very much. May I kmow whether
Government have any knowledge of any reasons why this clause has not
boen -inserted in the new Government of India Bill?

The Honourable 8ir Henry Oraik: Idomtthmk:tnﬁnrmhmw-
pred the reasons that led to the inclusion of the particular clsuse in the

present Act



Mr 8, Satyamurti: Are the Government aware that the reason is that.
%00 many Indjans are getting into the Indian Civil Service in London,
and the Secretary of State wants the number of Europeans to be inoreased,
whether they get higher marks or not?

The Honourable 8ir Henry Oraik: I do not think that is the reason.

Mr. B. Satyamurtl: Then, what is the reason? How do you say thas
that is not the reason?
‘  The Honourable Sir Henry Oraik: As far as I am aware, that is not.
the reason.

‘“Waxs axDp MRANS " ADVANCES EXTEMNDED TO THE TREASURY BY THE:
IupxRiAL Bankx.

913. *Mx. 8. Batyamurtl: Will the Honourable the Finance Member
be pleased to state:

(a) whether his attention has been drawn to the article entitled,.
“‘World of Indian Yinance', in the issue of ti.c /ndian
Finance, dated the 15th February, 1985;

(b) whether the “ways and means’' advances extended to the
Treasury by the Imperial Bank now samount, or recently

. amounted, to six orores;

(c) whether Government have cansidered the alternative of adding:
to the eurrency;

(d) the basis of the interest that is charged by the Bank for these
advances ;

(e) the reasons why Government let the Imperial Bank have their-
baulances free of interest, and pay interest to the Bank for
thear advances;

(f) whether Government are aware that this frequent and frantio-

.. Teceurse t ways and weuns loans 15 in total d-fiance of
their jur«ce; and

(g) whether Government propose to take any steps to protect the:
interest of the tax-payers and if not, why not?

The Honourable Sir James Grigg: (s) I always read the Indian Finance
though I do not invariably agree with it

(b) Ways and means advances rvached a total of six crores on the 7th:
of February, 1985, but have since been completely repaid.

(d) I would invite the attention of the Honourable Member to the
reply given on the 18th August, 1984, to question No. 47 asked in the
Council of State by the Llonourable Mr. Hoseain Imam. :

(e) Under the terms of its agreement the Imperisl Bank of India.
receives no remuneration for the conduct of the ordinary banking business-
of Government other than such advantage as msy sccrue to it from the-
bolding of Government balances free of interest.
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(c) (f) and (g). This is one of the occasions on. which Imnpé
agrecont with the Indian Finance though T am afraid it would be
possible to give detailed reasons within the limits of & Parllamentary
answer, 1 might perhaps say, however, that there seems to be s certain
confusion between the two respunalbnhtm of the Government, viz., thabt
for regulating their temporary borrowing operations and that for control-
ling the currency. As regords the former it is-a question of jadgment on
each oceasion whether it is more suitable to increase the takings of
three mwonths Treasury Bills or to toke n day to day Ways and Means
Advance, but it is, in iy view, in no circumstances suitable to provide
for the temporary exigencics of Government finance by resort to an ex-
pansion of currency. This is nothing moro than pure J.nﬂuhon and, what
is more inflation to meet a purcly temporary peed.

As regards the latter it is the duty of a currency authority to meet
fully the legitimate demunds f trade and industry subject to there
béing no doubt about its ability fo maintain tate reserves and Govern-
ment have cousistently aimed at carrving ond this duty. But here again
ﬁpnnslon in ndvance of the needs of the market is nnthmg more than
:;r\rlug to make yoursel! fat by buying a bigger belt’ as ’ﬁr ’Keynu

excribes it,

. Finallx, T might remind the House that the second function will become
the responsibility of the Reserve ﬁnk gs frdm the 1st April, next. The
first will remain s responaibility the Government but it will be of
course oxercised in the fullest co-operation with the Reserve Bank.

Mr. 8. Satyamurti: May ] ask for the answer given in the other
'phwo'r’ I nssume that it is nod the practice here. to refer to the dnswers
given in the other place. In fact, there is a ruling to that effect.

Mr. President (The Honourable 8ir Abdur Rahim): The proceedings of
the Council of State are circulated to Honourable Members.

The Honourable 8ir James Grigg: ! will read the relevant part of the
answer

“I regret :mnuhl:i:.odnubum:ﬂudww don:::oadfu:
time tﬂm. in nm{ulm with market conditions." hinid

Mr 8. Batyamwrti: oes the Honoursble Member think that it will
affect the public interest advarsely. if he tells us the rates of interest?
The Honourable Sir James Grigg: Yes, Sir.

Mr 8. Satyamurti: In coming to the decision as to what is hest in
the intervats of the Government, did the Honourable the Finance Member
consider which rates are more advantageons and more profitable to the
Dovernment, and to the tax,payers. the ome or the nthar method ?

nolmuoﬁamﬂﬁg mmuru

ot K. 0. I-u- Dno,annolu wo]uw to extend lhe currenay
clreu]ntinn?

L
i
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The Héncdkarfi 8l Finlds' Grigg: 1 cerfainly should not give a notice

in advance if [ was going to do that.

fld_ N. G. Ranga: Is it not a fact that, in view of the economic condi-

tions during the last vear, there is a growing need for extended currency
supply in this country?
THé Hotiotirable Sir James Grigg: 1 have answered that question. I
said that Government have consistently tried to carry out their duty of
keeping the murket fully supplied with durrency in accerdance with jla
needs. I believe that that objeot is being properly carried out, and I thirk
it 'will continue to be carried out.

Prof. N. G. Ranga: What in the amount of increase effected in the
curréncy supply during the last year? '

The Honourable Sir James Grigg: Six crores.

Mr. T. 8. Amhnm Chettiar: Are Qovernment aware that they
are uonnecessarily favouring the lmperial Bank by . this ocontract ?

The Homourable Str Jsmés Grigg: 1 think that is un outragcous siig-
gestion.

COUHY T, B AViNAMMIMgm OhGtAY: What is the Sonfidential docunient ?
Why cennot it be disclosed on the floor of this House ?

The Honourable Sir James Grigg: You cannot carry on your business
in the light of every day publicity in this Assembly. 1Tt will make things
quite impostible. o '

Prof. X. G. Ranga: Have tha exports of gold resulted in any extension
of ¢urrency in this country? '

. The Honourable Sir James Grigg: The exports of gnld seem to me to
be irrelevant to the question of currency.

Prof. N. G. Rangs: Hava they had any effect at oll upon the total
supply of currency in this country?

The Hooourable Bir James @rigg: I think it is quite possible that,
because of the receipt of gold from people who have not hitherto been
using it, it muy have brought more money into active eirculation.

Prof. X. G. Ranga: I« it not a fact that in the last four years there has
been, on the whole, a dimimition in the total supply of curreney in this
country ?

The Honourabls Sir James Grigg: That is not true.

Orexixe or 4 Fepxmamion Braxcm i rtue Fomxiey ANp Pourioat
DEPARTMENT.

914, *Mr. 8. Satyamurti: Will Government be pleased to state?

(a) whether it is a fact that from the lst of April next, a new
branch will be opened in the Foreign and Political Depart-
ment of the Government of Indis Secretariat which will
deal exclusively with the formation of the Federation;
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(b) if so, what will be the nature and extent of the work of this
branch;

(¢) what is the period for which this branch is bemg created, and
the cost thereof?

Mr. H, A ¥. Metcalle: (1) and (b). A seporate Iiranch of the Foreign
and Political Departwient has been created from the 1st March, 1935, to
work out the application to each Btate of the new Constitution Bill and
to deal with the work that will arise in connection with the acceesion of
the Indian States to the Federation.

(¢) Two years in the first instance; about Rs. 69,000 a year (including
the pay of the officer in charge of the Branch).

Mr. 8. Satyamurtl: What is the main nature of the work which this
separate Branch hae heen doing, since the lst March, 1985?

Mr. H, A P. Metcalte: I have alread axpluned that what it is there
for is to work out the application to each Btate of the new Constitution
Bill. It is quite obvious that if the Btates do accede to the Federation,
the drafting and sv forth [ the accession sgreements will entail a consider-
able amount of work.

Mr. 8. Satyamurtl: In view of the fact.that the question of acoession
of any State to the Federation has not yet arisen and will not arise for
some time, may I know the reason for the creation of this Branch mo
-soon ?

Mr. H. A. P. Melcalfe: In order that they may be prepared for the
‘possibility of accession.

Lieut.-Oolonel Sir Henry Gidney: May I ask, Sir, from what source is
this separate Branch being recruited ?

Mr. H. A. ¥. Motcalfe: From the ordinary source presumably  from
which other branches ure recruited, that is, through the Public ~Service
Commission.

Mr 8. Satyamurtl: Is this Branch in communication with individual
Btates, with regard to their proposed accession to the Federation ?

Mr. H. A. ¥. Motoalte: That Bir, I am not in a position to ssy at
present.

Mr. 8. Satyamurti: Is it because the Honourable Member is unaware
-or is unwilling to say that?

Mr. H. A. ¥. Motcalle: It is mainiy becsuse he is unwilling to eay.
Mr. 8. Satyamurti: May I know the reason for this unwillingness?
Mr. H. A. P. Metcalfe: No, Sir.

Seth Govind Das: D, Government not think that on the mere assump-
tion that the Statea will jein the Federation, the spending of this money
is » waste?

Mr. H. A. F. Motcalfe: Was that a question or an argument? T did
not awtch it
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Mrx. 8. Satyamurti: I must agk your ruling again, Sir. It comes to
this, that the Honourable Member gets up and says: “‘T am unwilling
to answer your question, and I am not prepared to say the reason why'’,
This attitude reduces the privilege of asking the questions to n  farce.
They must at least give us the reason, as to why they will not answer
the, question.

Mr. President (The Honourable Sir Abdur Rahim): Perhaps the Honour-
able Member will give the remson.

Mr. H. A. ¥. Motcalfe: One of the main repsons is that if the Honour-
able Member is going to raise a point of order, I can do the same. As
he knows, questions which concern the relations between the Governce
General in Council and the Indian States cannot be put on the floor of
the House and cannot be answered. Questions of this kind, as to whether
we are in communication with the Indian States and what is the nature
of that communication, are, obviously, to my mind, out of order.

Mr. 8. S8atyamurti: A point of order should not be countered by
another point of order. I submit that this does not raise any question
aflecting the relations of the present Government of India with any indi-
vidual State or Rtates. We are dealing with the proposed Federation, and
1 am asking what this Branch is daing, with regard to the future accession
of States to the Federation, and I am perfectly entitled to an answer.

Mr. Presidsnt (The Honourable Si¢r Abdur Rehim): As regards any
icular communication hetween the Government of India or the Political
partment and the States, if the Departmant says that the communica-
Lion is of such a nature that they cannot, in public interest, disclose it,
the Chair must acoept that position.

Mr. 8. SaWyamurtl: Then, let him say so!
Mr. President (The Honourable 8ir Abdur Rahim): He has said so.
Mr. 8. Salyamurti: He has not, I submit.

Mr. President (The Honourable Sir Abdur Rahim): Oh! Yes, he has.
PusLic SkavVicE COMMISSION.

915. *Mr. M. Ananthasayanam Ayyangar: Will Government be
pleased to state:
(a) the present personnel of the Public Services Commission and
the monthly salaries of each;
(b) what examinations, written or oral, were conducted by the
Commisgsion in 1982, 1983 and 1984; and

(c) the amount reslised during each of the sbove years from the
candidates in each examination as registration fees, exami-
nation fees and any other fees?

~ The Honourable Sir Henry Oralk: I lay two stutements on the table
containing the information asked for.

(s) Pay and persomnel of the Commission.
1. 8ir David Petrie, Kt., CLE, C.V.0., Chairman, Pay Rs 4.000 a month,
2 Mr. H, 8. Crosthwaite, C.1.E., 1.C.8., Member. Pay Re. 3,500 a month.
3. Rai Babador B. P. Varma, 1.8.E., Member. Pay Re, 3500 a month,
4. Dr. L, K Hyder, Ph.D.,, C.1LE, Member. Psy Rs. 3,500 s month.
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RECOMMENDATIONS OF THE GENERAL PURPOSES RETRENCEMENT COMMITTRE
IN REGARD T0 THE PumLICc Serviox ComwissioN OFF¥ICR.

916. *Mr. M. Anan

thasayanam Ayyangar: - Wil Government be
pleased to state whether they have carried out fully the recommendations
of the General Purposes Retrenchment Committee of 1931 in regard to
Public Services Commission office ?

The Honourable 8ir Henry Oralk: [ lny on the table a statement con-
taining the information asked for.

gt —e

Statement showing deiails of retrenchment in Demand No. 33--P_8.C,

Reductions recommended hy Reduetions socepted
the Retrenchrment by Remarks.
Committes, Government,
1. Reduction of the number of | The numher of members has been .

members from five to

pay to Re. 200 for an in-
oumbent recruited from an
All.India Service.

3. Reduction of at least two
poeta of stenographer,

4. Reduction in the cost of
other minjsterial staf!

rocduced hom five to four.

In view of the technical and res.

le nature of the work it
is not possible to employ a Sec.
retary of the status of an Assis-
tant Sepretary to the Govern
ment of India. The ial pay

. 8, in the Government of
India, Tt has therefore been
decided that the special pay
of petsans now in service who
may be appointed to the
should not be altered so 'ong
as the special pay attached to
Q:ah of D, S, is not altered,
No far as new entrants are con.

post,

members from 5 to 3. As the
number of members has been
reduced to 4, it was not
possible to ’ post
of stenogra
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Redoctions recommaended by
the Retrenchment
Commitiee,

¥
mant,

Remarka,

5. Reduction in the strength
of inferinr servants,

hoontmmtogotlmm
ed four.berth compart.
ment,

A, Permaneat location of the
office in Delhi, all but
one of the Members being
sllowed forecess in the

?, Rdmmon ‘of the prmmun
for con from Ra,
18,500 to Ra. 13,000,

10. Enhancersent of fees char-
0 candidetes from
. 5 to Re, 7-80

The nombear of inferior servants
in fixed in with the
genqnl scale applicable to other

Consequent on the re.
dmmufou

of )lmbnr
one post of 2nd clasa
and two posta of peon m .ho
lishod,

Accepted,

193435 on  ae-

count of—

(§) inoreass in
postal  retos;

an
(i) increase  in
oxpen.
iture oonan-
quent on the

hold of
cnmhlln‘m

for recruit.
ment to ser.
vices, which
waa not doae
proviomly by

the P, R, C,
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Foxuarion oy & New Sporion 1 THE HoMR DEPARTMENT TO DEAL WITR
THE QUESTION oF COMMUNAL RECRUITMENT.

917. *Mr. M. Ananthassyanam Ayyangar: (a) Is it a fact that Gov-
ernment have decided or have under contemplation the formation of a
pnew section in the Home Department to deal with the question of com-
munal recruitment in offices of the Government > India and to keep
the Public Services Commission as merely an examining body ?

(b) I{ so, what was the necessity of attaching this section to the
Home Department and not allowing the Public Services Commission to-
perform the sbove functions?, ‘ ‘

(¢) If the Publc Services Commission is merely going to be an exam-
ining body in future, are Government prepared t9 consider the advisability
of reducing the personnel (both the members and the subordinate staff) to its.
proper proportions consistent with the reduction in their duty now pro-
posed by the creation of a separate branch in!the Home Department ?

The Honourabls Sir Henry Oralk: (a) A temporary section has been
created in the Home Department to deal inter dlis with the work
out of (i) the Home Department Resolution of the 4th July, 1984, on
communal represontation in the services and (ii) the assignment of candi-
dates recruited by the Public Service Commission for ministerial service
in the Government of India Secretariat and Attached Offices and ques-
tions connected therewith,

(b) and (¢). Questions connected with communal representstion in the
survices are not part of the functions of the Public Service Commission,
a point which has been recognised in the new Constitution Bill, clause-
268 (8) of which is to the following cffect:

**Nothing in this section sha'l require a Public Bervice Commission to be consulted
as respects the manner in which appointments and posta are to be allocated as between
the various communities in the Federation or a Province.”

Work arising out of (ii) above, vis., that of assignment of candidates-
recruitod by the Public Bervice Commission was previonsly undertaken
by the Public 8ervice Commission, but it was found that this arrsnge-
ment was not satisfactorv and interfered with the ordinary work of the
Commission as an examining and advisory body. Ita removal has caused
only a slight reduction in their work and one post of clerk in that Office
has been left unfilled. I may turther point out that the strength of the
Commission was reduced by one Member as a measure of retrenchment
» short time ago and that since then its work has increased largely in ui:
respects.

Prol. K. G. Ranga: If the Public Service Commission bas nothing to
do with the choice of the candidates for the different jobs, then, 8ir, whas
is the object in having a Publie Service Commission at all and holding
examinations under its mgis? Is it merely to hold examinations end
for nothing else?

mwumm:m.mmmc‘gmmm
emms. but it does not asmgn the sucoessful candidates to parti-
cular .



QUESTIONR AND ANAWERK, 2433

_ Mr. Lalchand Mavalral: May 1 know if there is any intention %o
increase the number of Members of the Public 8ervice Comumission?

The Homourable 8ir Henry Oraik: There is no present intention.

Prof. X. G. Ranga: Does the Honourable Member find that the exanu-
nations held by the Public Bervice Commission are more reliable than
the results of the examinations held by the Universitios?

_The Joomhh 8ir Henry Oraik' That 1= asking me to express an
opinion. o
~:UNORTHODOX. QUARTERE AND BUNGALOWS oM omBRTAIN RoaDps IN

Ui8. *Mr, T. 8. Avinashilingam Ohettiar: (a) Will Government be
pleased to state whether the unorthodox ¢ quarters and bungalows
on Mashadeo Road, Allenby Road and:Talkatora Road were built for
occupation all the vear round or merely for the winter season?

(b) Are Government aware that in many of these types of houses, the
doors open directly on to the lawn with the result that on days when
it rains, water gets into the rooms to the annoyance and inconvenience
of the tensnts? g o '
. () Are 'Government also aware that in these houses the front or back
rooms, as'the case may be, are practically uninhabitable during the
summer A the sun beats directly into the rooms?

(d) If the answer w (b) and (c) be in the afirmative, are Gov-
ernment prepared to the necessary steps by providing pr
shades or awnings over the doors opening directly on the lawns in order
to minimise the inconveniencs to tenants ?

P

The Honourable 8ir Frank Noyce: (a) The quarters referred to are
intended for occupation during the whole year.

(b) The dours of some rooms open directly on to the lawa, but no
definite complaints either. of annoyance or inconvenience have been
received. It is understood, however, that, during wet wcather rain does
drive into some of the rooms und steps will be taken to remedy this
defect when funde are available,

(c¢) No.

(d) I havce already said in dealing with part (b) that certein improve-
ments will be carried out when funds are available.

CLzrxs’ QuanTERs IF Tomaxror, Davas.

ploamed x how long tho clecka’ quartacs 1o Timarpus were: buil
to state for ’. quarters in. r were. builé
; ? not & faot they were built to last for a maximum
eriod of ten years and that rents were recovered accordingly from the

long ago? ;
If w0, do Government propose to consider the desirability of re-
ducing the rents of such quarters?
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. The | Sir Frank NMoyce: (1) No specifio period of -vears wus
presciibed, but the intention was that the quarters should last until
replnced In pérmanent quarters in New Delbi.
(b) No. oy
(¢) Does noi anse. . :
REMOvAL oY TR IMpEmiAL INsTTTUTE OF AGRIOULTURAL Rr.snm FROX.
Pusa 10 DuLar.

920, *Mr. Satys Narayan Sinha: Will Goverament be pleased to state:

(n) what section of the Imperial Institute of Agricultural Research
‘will be retained at Pusa and- with: what staff, after the main
institute is removed 46 the suburbs of Delhi;

(b) what they propose to do with the t aren of laud at Pusa;

(¢) what they propose to de with ‘the High Eughsh “Behool and
hocpid there; and

(d) by what time the main mmut.e atgl’uu is likaly to he re-
moved ? .

Mr. G. 5. Bajpai: (a) No soction of the ipnit.u&e will be retained at
Pusa but o Botanical sub-station will be maintained there,

(b) All the land other than thut reguired  for the sub-station will be
disposed of in wevordance with the rules reyunting the wronsfer of State
lands wet out in the Finance Departmunt . Hesolutioa No. D./8428-A.,
dated the 10th December, 1925, and letter No. D./3000-A., dated the
%h October, 1929, n copy of which is available in the Libnr, of the

use,

(6) The Govornment of Indie will discontinue their snnual contribu-
tion towards the maintenance of the High School. The hospital will be
closed. ¢

(d) By 1087

‘Mr Lalchand Navalral: May | know how far the construction of this
new Imperial Agricultural Tustitute hag progressed in Delhi and how long
will 1t take to set it in ‘working order? -

Mr. G. 8, Bajpai: 1 have already informed the House that it will be
ready by 1037, snd s regards the firet part of my Homoursble friend's
guestion, the position is that the ground is being cleared, the foundation
atode las been Iaid and the building operations will start shortly.

Prof. N. G. Ranga: Do the Govemmantotlndmpmpooetohneﬂlo
su e perimentgl ferm ajtached jo the Inatitute when it is trensferred
to Delhi?

Mr, G. 8. Bajpal: At.m&no‘hﬂ.&emuﬂm'uﬂdﬂﬁ
Tostitute will be done partly here snd partly st the sub-stesion which is
alresdy in existence at Kamal

Frol. . @, Rangs: Doﬂmmmhnﬁn&ommmd
all the erops that are now heing made at Pusa cannot be made here n
Delhi?
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Mz, @. 8, Bajpal: My Honounsble friend aevidently did not listen to
what 1 said in answer to part (a) of tho guestion, nainely, that a Botanical
sub-station will be maintained at 'usa in order to carry on the experi-
mentsl work on those crops which are. poowliar-tq the #oil and climatic
Jonditions of the region,

Prof. W, aG. ﬂnp Do Government pnopoce to take up exporiments
on any new crops when the Institute is transforred to Dﬁh.l

Mr. €. 8. Bajpal: | think ths number of all staple cropa in this
country is prettn wall known and hus been the subject of experiments
for s Jong time. The Government caanot, thewviory,. iovent any new
crops for such expueriments.

Prof ¥. G. Ranga: Arc there any additional crops Un which OXperi-
ments will be camried on here?

Mr. G. 8. Bajpai: I do nut‘k:uaw"-whethir-tm sfe suy additional
trope.

Mr. Ram Narayan @ingh: What are the ressons why the lnstltu&e
was transferred o Delhi? £

Mr. G. 8. Bajpai: My Honoursble friecnd was not in the House luat
August when [ axpluinei that matter in my “speech lasting thirty-five

minutes. ‘.
Mr. Ram Marayan Singh: Will the Government of lndm #0080 the
suggestion that;the Institute should be alicwud to o:nw md flouri a

provincial concern?

Mr. G, 8. Bajpai: If the Governmeny of Bibux and Orisya is pnpmd
to maintain the Institute us w provincial conéern, nobody m be happier
than the Govefnment of Indis.

Mr. T. 8. Avinashilingam OChettiar: Was the Governmeant of Bibar
avd Orissa consulted ?

Mr. G. 8. Bajpal: It is not for the Government of Iadis - ‘{0 "scospt
the sugzestion; it is for the Government of Bibar and Orissa to decide
whetber they will accept the ﬁnuncml mponsrblll‘

Prol. ¥ @ Ranga: If that Institute is ulmfwndtoﬂdhnndtha
experimental work 1 to be carried on here in Delhi, and, at the ssme
time, another part of the experimental work is carried on in the sub-
ﬁdt::u. will it not involve additionol expenditure to thé Goverhment of

in?

Mr. G. 8. Bajpai: My Honourable friend does not sppreciate the fact
that crop experiments caunot be centralised in any one place. They bave
to be earried om in different centres.

Mr. Ram Narayam Singh: If the Goverament of Bihar and Orises likes
to maintain the Institute, will the Government of Indis allow any iulnldy?

.- Mr, @. 8. Bajpal: The Government of lndia cannot sllow any tubcldy
in regard to a matter of provincisl administeation.
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T¥QUIRY I¥T0 THE Casz o¥ M. BEAnTHI, er-Guamn, Easr Inprax
s ‘ : RAILWAY., :

. *Mr, Satya Nars Sinha: (a) With reference to the starred
qu:z‘on No. 795 of Panditys‘:tyendra Nath Sen, dated the 12th September,
1038 rewting to the case of Mr. Bharthi, ez-Guard, East Inaian l}.ulyay.
will Government please state if they have completed their inquiry ‘into
the case?

(b) Is it & fact that the Railway Board gave advice to the Agent, East
Indian Railway, that the sending of advance copies of appeals does mnot
call for disciplinary action ?

Mr. P. R. Rau: The answer to both parts of the question is in the
aflirmative.

Ideut.-Colonel 8ir Henry Gidney: Is it a fact that every railway
employé is entitled to nddress, by means of an advance copy, any appeal
to the Railway Board?

Mr, P. R. Rau: I am not awure of any orders preventing it.

Lieut -Oclonel Sir Henry Gidney: Dut is it or is it not s fact thes
this is accepted by the Rnilway Board as a legitimate channel of repre-
senting a grievance?

Mr P. R. Rau: The legitimate channel of representation is through
the railway administration.

Lieut.-Oolone] Sir Henry Gidney: That is beside the point. I want
to know: Is it or is it not a fact that every railway servant is emtitled
to send an advance copy of an appeal to the Railway Board without court-
ing the displeasure of the Agent? ’

Mr. P. R. Rau: I have already replied to that. There is nothing to
prevent a railway servant from sending an advance copy of any memorial
to whomsosver he likes.

Lieut.-Oolonel Sir Henry Gidney: Therefore, it is a fact that any
Railway Agent who shows his displeasure towards auy employé who does
that is acting contrary to the policy and orders of the Railway Bosrd.

Mr. P. R. Rau: I have already replied, in answer to part (b) of the
queetion, that the Railway Board have advised the Agent that the sending
of sdvance copies of appeals does not call for any disciplinary action.

ScarLxs or Pay or PostaL CLERKS AXD SIGNALLERS AND or'huohmm.

923. *Mrx. D. K. Lahiri Ohaudhury: (a) Are Government aware that in
Greut Dritain the Postal Clerks and Bignallers are given a higher scale
of pay than Telegraphists. on the ground that the duties of tic former
tmv;mmpluiﬁuudheni&mﬁﬂtymm.od‘m

tter
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) 1f 90, will Government please state the ressons why the Poatal
< aud Signallers in India bave been given a lower scale of puy than
that sanctioned for Telegraphists?

(¢) Do Government propose to equalise the scales? If not, why not?

The Honourable Sir Prank Noyce: (a) Government have no precise
information.

(b) and (c). Departmwental telegraphistsa are given a better scale of
pay in recognition of the fact that they are required fo possess a higher
degree of operative skill and technical attainment than postal clerks or
signallers, and Governmeut do not, therefore, considey that there is any
case for equalising the scales.

TELEGRAPH MASTERS AND THEIR PEROENTAGE IN (QOMPARISION WITH
TELBGRAPHISTS,

923, *Mr. D. K. Lahiri Chaudhury: Will Government ploare - state
the totul number of appointments of Telograph Musters, and thar per-
weniage 1n ocomparison with the total number of telegraph.ats, both

» Heneral eervice and station service taken together?

The Honourable Bir Frank Noyce: The cadre of Telegraph Masters has
heen fixed for the year 1984-85 al 255 which represents a ratio of 17 per
went- ag compared with the tots]l number of telegraphists,

me ScaLks oF PaY roR FuruRE ExtTRANTS I¥ THE Post Orrios,
Ramway Main BErvioR ANDp TELBGRAPH S¥RVIOE.

924, *Mr. D. K. Lahiri Chaudhury: Have Government arrived at
any decision with regard to the revised scales of pay for fut.n« entrants
in the Posts Office, Railway Mail Service and Telegraph Baivice? LU 0,
will Government please lay on the table . statement dhowing tLe rvevised
scales? If pot, when is the decision likely to be arrived at?

Mr G. V. Bewoor: Government have sanctioned revised rates of pay
for non-gazetted Government servanta of the Indian Posts and Telegraphs
t who enter or have entered service on or after the 18th July,

1981. A copy of tha orders hag heen placed in the Library of the House.

PERCENTAGE oF MUsaLiMs 1 Brmar ANDp Omissi AND IX TEHE Pumwma
Dwerxior.

925. *Maulvi Badi-uz-Zaman: Will Government please state that
percentage of the Muslims in Bihar and Orisea and in the District of

Purnes, respectively ?

The Honourable Sir Heury Oralk: 1 would refer the Honourable Mem-
ber to pages 182-138 of Part IT of Volume VIT, Census of Indis, 1981, »
copy of which will be found in the Librarv of the House.
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Exuurrion yaoM Cor IN SALAXIRS OF BUBORDINATES SUFFERED YROM
: - EARTEQUAKE IN BiHaR swD ORissa.

026. *Mr, Satya Narayan Sinha: (2) Are Government aware that the
Liocal Government have granted exemption from cut in salaries of their
subordinates who have suffered from the last earthquake in the Bibar and
Otiess: Province ? ; R e

b) Are (iovernment aware that gruve discontent prevails among the
stafl under Central Government, serving in the said provinee, who have
similarly suffered from the earthquake, un acoount of their non-exemption
trom the out? ..

(¢) Are (Government awure that the Director General of Posts arid
Tolegraphs made o definite promise to his staff serving in Bihar that they
will get all reliefs that the Local Government would grant to their
employces? :

d) Do Government propose to grant the exahiption to their employees
in Bihar and remove their grievance?

The Honourabls Sir James Grigg: (a) Yes.
(b) No. '

(0) Yos. .

(d) Yes. Urders will issue shortly.

MEMORIAL sUBMITTRD BY 17FY Crxmxs or TAx0 FrricE or Tax CHINF
Aocouxts Ormoxk, NorR™ WesTERN RalLway.

927, My, Takir Ohand: (a) 1p it 4 fact that a memoris! sabmitted in
November, 1084, by the qualified olerks of the Chief Avooumts Officer’s
ofice, North Western Railway, Lahore, for a revision in seniority (fixed
for the purpose of promotion to Aecountant’s grade) slleged to have been
based on the mis-interpretation of rule, is stil lying undisposed of with
the Chief Aceounts Officer, North Western Railway, Lahore, and has not
%0 far been forwarded to the higher authorities with his remarks? 1f mo,
what period do-Government consider as reasonable for the disposal of such
papers ?

(b) Do Government propose to have the watters expedited ?

xr. i. R. Rau: Governmeut are informed that oertain memociale
wero received in December, 1084, sod are under consideration. The
Chief Accounts Officer has been asked to expedite disposal.

Sroraex of Housknown Errscrs burite Summer 15 * D " Tyrs QuarTrs
IN Nxw DxuLar. -

923. *Rao Bahsdur M_O. Rajsh: (a) Is it a fact that residential
quarters in New Delhi were constructed primarily for the use and con.
venience of the ataft of the migratory officcs of the Government of India ?
 (b) Iait aleo 3 fact thet for some years past the prectice has bees
no't-'(g allow the ocoupants of ‘D’ clau,qulrteu to store their household
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effects in the godown. of their quarters dmg l.lw summermwhm
they move up to Simla? .

(6) Are Government sware that thy depants ei thewo. quartars, who are

permmon to store their aurplis and heavy effects not required

at Simla, in their godown, are put to great inconvenience at the tune of
the move up of the offices?

(d)hnatartthhthemwhy the pmnmsioureﬁmedtanbm
is not granted is that the ''D’’ class quarters aro ususliy allctted o the
local peopls for some months in the summer season ?

_(¢) Is iv also u fuct that the temporary teunuts reforrod’ o i in, pn.rr. )
‘usudlly pay rhweh Hése vent for the quarters, because they are in.

recelpt of less pay than the winter occupnnts?

(f) 1 the replies to the preceding parts be in the aflirmative, do Govern.
menf propose to issue instructions thet in future the quarters should be
.allotted Lo teanporary swumer residents suhject to the stipulution thab-the
godowns of the quarters will, it required, he retained by the -winter
oooupants ? If not why not?

T R AR TERETURE . SUSE
mm&mmo. (n) No.

- [b) Btorage is permittéd in thowe quarters which are not likely to be
allotted for the summer sauson.

{¢) 1 sm pmplmd to take it froms the Honourable Member ‘that some
inconvenience is oaused to the tenanu in such cases, -

(d) Yes. ¥

(e) They psy the rent due under the rules, while migratory, t»enant. pny
noﬂung d? ring the summer.

() No. It Imoulcl be unfuir 1o the summer tenants, u.ml would m\'Oh'O
loss of rent.

E in RO SR
IxeraizaTioN 2 AppiTionar Peixzs or ELsormiairy axp Provi mon or
FLUSR LATRINES IN OXERTAIN QUABTERS IN Nxw Dxra,

. 'Rlo Bahadur M. O. Rajab: () Is it u fuct that for some years
pass the Government of Indis have had under consideration the question
of installing additional points of electricity and providing flush lstrines in
‘C’ and 'D’ class quarters in New Delhi?

- (bY- I it also & fact thiit these installations hdve boen provided i’ the
new quarters on Minto Rond, rents for which are chargi-d ot the sume rotes
us for the old quarters?

(¢) When do (m\emml.nt, mpm 0 pm\ride lhm um-ullaumm in sho
cld Llﬂiel'l 11 . .

The Hovourtbls St Frank logm (o) and (b). Yo

(c) It is hoped "that the installation of additional Jelectric pmnw in the
old quarters will be eompleted by the end of this mouth. Modern sani-
tation will be provided in 1985-88 provided the necessary funds are voted.
by thin House. -

ST
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‘DEGIRABILITY OF BUILDING M-Bmmml.unnnm‘vmlm’mti
RoAD AND Bamrp 8Quarx QUarTERS In NEW DxruI.

080. *Rao Bahadur M, O. Rajah: (a) Is it a fact that s large plot of
. land is lying vacant near the dhobi ghats behind the Irwin Road (Orthodox)
quarters and Baird 8quare? '

(b) Do Government propose to make a park there? If so, when? If
‘not, do Government propose to consider the desirability of building cow-
byrea there for the use of the tenants of the quarters in that locality?

Mr, G. Bajpai: (a) Yes. ‘
. (b) Tt is not intended at present to turn the plot into & public park.
The provision of cow-byres is a matter for the Municipal Committee of
New Delhi.

“TAXING 1¥T0 ACCOUNT THE DELEI CAMP ALLOWANCE YOR ALLOTMENT OF
QuantTers Ix Nsw DELIT TO TRE STAYY OF THE ATTACERD OFFIORS.

931. *Rao Bahadur M. O. Rajah: (a) Is it a fact that the Delhi Camp
Allowsnce allowed to the staff of the Attiched Offices of the Govarament
of India is taken into socount in caloulating the rent chargeable for the
Government quarters allotted to them, but not for the purpose of allotment
and olassification?

(b) Is it g fact that the allowance is of a more or less permanent and
regular nature and that ite grant in the winter season can be foreseen just
like that of pay?

(¢) Do Government proposc to change the allotment rules to remove
the anomaly relerred to in part (a), either by taking the allowance into
“account for both purpodes, or by leaving it out for both? 1f not, why not?

The Honourable Siy Frank Noyce: (a) and (¢). | would invite the
attention of the Honourable Member to my reply to question No. 666
‘which was asked by Ran Bahadur B. I.. Patil on the 10th April, 1984.

(b) In some of the attached offices, the Delhi Camp Allowance is
renewed from year to vear, while in some the allowance is sanctioned
as @ permanent measure for so long as the officen oontinue to move
between Simla and Delhi.

|
+QOMPERSATORY AND LOCAL ALLOWARCES TO THE STAYF OF THRE ATTACEED
Omons v Nsw Dmrar.

982. *Rao ur M. 0. Rajah: (a) Will Government plesse lay on
‘the table a statement showing the following information regarding the
comnensatory and local allowances on salaries of Rs. 101, Rs. 901, and
Re. 301, to the clerical staff of the Attached Offices in New Dalhi:.

(i) full rate fpre-cut) of Delhi Camp Allowance admissible to old
entrantn; '
(ii) present rate (after cut) of Dethi Camp Allowance allowed to
old entrants; and
(iii) rate of consclidated allowance allowed to ‘‘new enfrants’'?

v
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(b) 1s it & fact that the “‘cut’’ in the Delhi Camp Allowance, was intro-
duoed on asocount of financial stringenoy? .

(c) Is it also u fact that the cut in pay alsu was introduced on acoount
ot finuncial stringency, but it has been decided to restors it with effect
from the pey for April, 1085?

(d) Do Government propose to restore the cut in the Delhi Camp Allow-
suce aleo in the next tinancial year? 1f not, why not?

The Honourable 8ir Henry Oraik: () (i)} I lay on the table & copy of
the reply given to part (a) of Pandit Nilakantha Das' unstarred question.
No. 272 on the 21st March, 1930, which gives the information asked for.

(s) (ii). The Delhi Camp Allowance is given at the vame rates sub-
ject to a ten per cent. cut.

(a) (iii). The new rates of house-rent allowance are Rs. 15, Rs, 20,
and Rs. 25 per mensem on psys of Rs, 101, Rs. 201 nund Rs, 801. It
is an allowance admissible to thoee not provided with Government quar-
ters. In addition, a conveyance allowanoce of Rs. 25 a month is :
to those working in New Delhi but residing in Old Delhi Notified Area.

(b) Not entirely. The main reason for the cut wes the fall in the
prioces of staple commodities, which happened to coincido with the begin-
ing of the financial stringency.

(c¢) The answer is in the affirmative.

(d) I am afraid I can give no undortaking in the mectter. The ques-:
tion will be considered in due course.

—————

Reply to Pandis Nilatantha I'as® unstarred question No. 272 onr the 31st March, 134, .

).

Recretariat Attached ()ffices. : Araiy Hoadqunrter (‘flices,

Fay. Rate of allowance.’ Relary, Rate of al owance.

Rs. 37 or less ll‘:l‘o-r permensem | Re. 50 or loss . '1‘:-:0: 'per mensem.
Re. 508075 . .| 2100 Do. Rs.50t0 80 . | 200-0 Do.
Ra. 75 te 100 .|2e108 4o Re. 8080120 . | 33-5.¢ do.
Re. 1000180 . | 1c-00 do Be. 1200 180 . | 4000 do.
Re.150t0200 . | 50-0-0 do. Rs. 18080200 . | 850.00 do.
Re. 200 80250 . | 8384 do. Rs. 200 t0 30 . | 6040 do.
AboveRa. 250 . | 56-168  do Re.30t0350 . |6s.108  do.
Re. 350 to 500 . | RS54 du.
Above Re. %0 . | 10000  do.
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InpraRs ApPuINTED A8 HoME MEMBERS OF THE (JOVERNMENT OF INDIA AND
LocAL GOVERNMENTS.
T}

933. ‘lr Ram Narayan Singh: Will Government be pleased to state
Membership

whether any Indian hag hitherto been appointed to the Home
of the Government of India and several l.ocal Governments in this ecountry,
and if so, how many and when?

The Honourable Sir Henry Oralk: No ludisn has so fur been appoint-
ed ag Home Member of the Guvernment of India Lut Indinns have held
this post in severyl Provinces and 1 lay a statement on the table con-
tining the information desired by the Honoumb]e Member.

A 1ven ot ahonsing the nember of Indiana «hn have been appointed as Home Members in
Provineial "orernnients aince 1521,

No. of
Provinoce. Indians aho Yeoar and date.
held the
pont.
Madras . 2 39-3-25 to 16-5.34 and 18-8-3¢ to
date.
United Provinoces . 4 3-1-2]1 to date with brrief intervals
nn t wo oocasions.
Burma . . 4 Sipre the igtraduction of relorms in
(Burmans). in 1923
Central Provinons . 3 17-12-20 to 4-10:30 and %-10.30 to
! i S dabde. -
Assgm . 4 3-1-21
1 .
13_% Emw of appdintment.
31.3-24

Mr. Lalchand Mavalrai: Why has no Indian been appointed as Home
Member in the Government of India?.

The Honourable Sir Heary Oralk: The appoiniment of Home Mem-
berin the Government of India is not made by the Governinent of India.

MarTiaL Races.

934. *Mr. Ram Narayan Singh: What is 8 martial race, as understood
by the Government of India and which are the martial rsces of this country
recognised as such by them?

Mr. G. R. P Tottenham: Sir, I will repeat the anawer that has been
given in the past to similar questions in thi= House.
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Governmeny do not recognise sny ‘parbicular olass, caste or oom-
iuunity us martial or nun-martial; but uvnita of the Indian Army have
always been organised on a clags basis; and as there are limits to the
sizo of that army, only & limited mumber of classes can ordinarily find
s place in it. The olasses enlisted at present are shown in the Indian
Arny List at the heading of each unit, and they are those which, in the
opinion of the military authorities, produce the most efficient soldiers.

Mr. T, 8. Avinashilingam Ohettiar: Arc we to take it that Govern-
ment do not think of some classes ns martial and some c¢lasses as non-
martial ? '

Mr G R. ¥, Tottenham: I said that Government do not recognise
any particular class. caste or community ns martial or non.martial.

Brggges @ THE INDIAN ARMY.

985, *Mr Ram Narsyan Bingh: (a) What is the number of Beharees in
the Army of India?

(b) Is the recruitment of soldiers still going on in Rihar, and if not, why
not, and since when?

Mr, @ R, P Toltenham: (n) 180.

(b) The reply to the first part of the question is in the affirmative;
the other parta, therefore, do not narise.

Coxsrauoriox oF THE Nsw Howrarn Bmipbox,

. 936. *Mr. B. Das: {:} \\’ith‘Govammen:‘b:h.plemal to ltn!g if they
uve given final approval fo project new Howrah Bridge st
Calcutta, and if the estimaies have received their sanction ?

{(b) When is the construction of this new bridge likely to be tnken up?

The Honourable Sir Joseph Bhore: (a) The project does not require
the approval of the Government of India, nor do the cstimates need their
sanction.

(b) The matter is primarily the concern of the Toeal Government. and
the Government of India have no official information on the subject.

SpBoTAL BENEFITR DRRIVED BY CHANGING TAE STANDARD TrMx AT Deat
PURING TRE WixTER MoxTHS.

987. *Mr. B. Das: (a) Will Government be pleased to statc the reasons
that led them to change the standard time at Delhi by an advance of 30
minutes during the preceding twc months?

(b) What epecial henefits. if anv, did Government and the public derive
thereby ?

The Honourable Sir Henry Oralk: T wonld refer the Honourable Mem-
ber to the reply which T gave to Mr. Aghar Al’s questin No. 87
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RaciaL DISCRIMINATION IN THE MATTER OF RECERUITMENT AND PROMOTION
oF Guarps 18 THE Howran Divisiox.

0988. *Mr. Amarendra Nath OChattopadhyaya: Will Government
be pleased to state if it is a fact that the Indian Guards of the Easts
Indisn Railway under the Divisional Superintendent, Howrah, appesled 1o
the Railway Board, complaining sgainst racial discrimination in the
matter of recruitment and promotion? If so, will Government be
pleased to state what action has been taken by the Board?

Mr. P, R. Rau: No such sppesl has so far been received by the Rail-
way Board.

GUNNRR GUARDS Ix THE HowRraH Drvision.

930. *Mr. Amarendra Nath Ohattopadhyaya: (a) What is the total
strength of gunner guards under the Divisiona] Sgperintendent, Howrah?

In }b) \7Nhat is the percentage of the poste held by Anglo-Indians and

(c) What is the scale of pay for the gunner guards?

(d) Aro the gunner guards not supposed to work traine on maiu
line?

(¢) How many Indians are on the maximum :of Grade II and how
many are there in Grade I ?

(1) What is the total number of guards in Grade I and in Grade I1?

Mr, P, R, Rau: 1 would refer myv Honourable friend to the reply
given by me t question No. 168 asked by Mr. Nabakumar 8ing Dudhoria
on the 23rd July, 1984.

Sx0coxD CLass Passes yor Guarps oX THE EasTary Breoal RarLway.

940, *Mr. Amarendra Math Ohattopadhyaya: /a}) Will Government be
plaased to state if it is a fact that the guards on the Knstern Benga! Rail-
way wre ontitled to second class passes when their pay and mileage altow-
ances exceed Rs. 125 a month?

(b) Will Government be pleased to state whether the guards of the
East Indian Railway, arc entitled to get sacond clase passes when their pay
and mileage allowance exceed Rs. 116? 1f so, why is that privilege not
gruunted to the guards of the Esstern Bengal Railway, which is also

State-munaged Railway?

Mr. P. R. Rau: I would refer the Honourable Member to the reply I
gave on the 23rd July, 1884, to Mr. Nabakumar Sing Dudhoris’'s ques-
tion No. 164.

Pasans roR EMrLOoYRES ox THE East Ixpmax Ramwary.

041. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
plensed to state if it is o fact that on the East Indian Railway, eroploye=s
drawing pay of Re. 116 and shove are eatitled to four return or eight singis
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journey’ pamees, wherees smpioyees drawing pay of Rs. 75 to Re, 115 are
antitled to three return or six uing‘lmjournay intermediate clags passes and
those drawing pay of Rs. 74 and er are entitled to three return or six
gingle jeurney third class paseea?

(b} If the answer to part (a) be in the affirmative, will Governmeng be

to state the reasons for grmtang 8 sumlu number of pasecs for
Smw receiving less pay?

() Will Government be pleased io state if it ia a fact that no restriotion
of pay 1smadaforoﬂieeuwhomenuﬂedtoﬂutdmpm? It so,
why u‘t.haro n;ay restriction of psy on subordinate stalf in the matber of
xricnt of passes

Mr, P, R. Ban: (a), (b) and (c). I would refer the I{onourabls Mem-
ber to the reply T gave on the rd July, 1984, to My. Nabakumar Sing
Dudhoria’s queutwn No. 165.

{hnoﬂ(l K.C Das, an Amr&uuo: lhmnu'mnuﬂ Eastean
BaxaaL Rarnway.

042, *Mr. Amiarendr, Nath Cliattopadhyays: (s) Will Government be
pleased to stafe if it is a fact that the East Indian Railway authorities
issued notification No, 80 in the weekly Gazette, dated the Mth January,
1984, to the effect thnt those who fail for the second time in the Chan-
dausi Exulmmtion it will be taken as definite proof that the man is
unfit for the &-t he substantively holds and, if no other suitable post is
availablé, he will be discharged?

{b) If the answer to part (a) be in the affirmative, will Government be
pleased to state why Babu C. Das of Naihati, an Assistant Station
‘uster of 16 years’ xtanding, who only failed at the first examination, wag
degraded to the post of a number-taker, and was not given u aecond
chance, es the rule permits?

(c) Will Government be pleased to state whether similar practice is
observed on the other Btatc-managed Railways ?

Mr P. R, Rau: (a), (b) and (c). The information is Lein; obtained,
and I will lay a reply on the table of the House in due zourse.

Uxiroru RULE FOR ALL RAILWAYS FOR TESTING T BE TRAXSPORTATION BTaXy
LIXE THAT IN VOGUE ONF TRE EistErN BrxucaL Rarmiway.

*Mr Amarendrs Nath Ohsttopadhyays: (a) Will Government ha
pleapad tc state if the Railway Board is prepared to examine the question
and issue ope uniform rule for all Railwuys in the mdtter of testing the
stafl attached to Transportation like that in vogue on the Eastern Bengal
Railway?

(b) Ts it not a fact that on the Eastern Bengal Railway officers and
inspecting officers, when visiting a station on inspection, hold oral-examina-
tion f the staff attached to Transportation working?

Mr. P.l.lu (a) and (b). Thoqnodimwﬂlbecnmmdbytbo

Railway Board
o
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In_rol_rr oy Forriax S8UGAR AFTER THE Imno: or Exass Dury.

944. *Sardar Sant Singh: How much foreign sugar has been imported
into India since the imposition of excise duty on Indian sugar, during esch
month up to the 81st January, 1985?

The Honourable Sir Joseph Bhore: The information asked for by the
H(moumbla Member as far as available is contained in ths. morthly
Bea-borne Trade of British India ond th: Kathis-

iyn( '&He H{app&ca capies ql which are in the Library of the Legisla-

LU LTI ]

ﬂvmmnmmaunqommmpmhmnmpmrnp

*Sardar pant Singh: (s) Is it a fact that sugar-cane h'orn Rampur
;hltfto;mnlold wwmummmmmmm
cos

(b) Is it & fact that this pspe wes conveyed by Railway to the factaries?

(c) Te it a fach thai no minimum price has bedn fixed under the Sugn
cane Act for sugep-oans from’ Rampur State?

(d) Is it & fact that the State has im an éxport duty of two annas
per roaund on sugur-cane exported to British India by Railwsvs? If 80, hag
this duty caused any decrease in the expart of csne from that State, and
what is its effect on those factories?

(e) Dmo Btate chnrgo any excise duty om suger produced in the

Mr. H A T. Metcalte: (a) and (b). Government have no informa-
tion.

(¢) Rules made by n Loeal Government under the Bugar-cane Act,
19, can apply to British territory only.

(d) and (c). Government have no information cther than that con-
tained in the Rampur Press Communique in the Stafesman of the
21st February, 1985,

Sardar Sant Singh: Will Government kindly inquire whether sugar-
eane from Rampur State was or was not sold to sugar factories in the
United Provinces?

Mr. H. A. ¥. Metcalfe: All the information that is available or is re-
quired is contained in this prees commmuniqué of which 1 have a Py
here and of which T shall be glad tolav a copy on the table if the Hom-
‘ournble Memher s0 desires.

Sardar Sant Singh: Then, will the Honourable Member lay the copy
on the table?

Mr. H. A. 7. Metoalte: Certainly, Sir.
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Bxirect from l,lr Sata  dated the _!l}_‘n Folm:n?, 1935,

| ] L - L] L] -

SUGARCANE BALE.
Paass RErony DEWIRD By Rasyom Brams °
Rampur, February 20. The Chief Minister of Rampur State in a Pross Communiqué

ye
Y7 ine sttention of His Hl(lnu- vernment bas been drawn to a statement in
the Presa that the export of sugarcane from Rampur State to the U. P.
will be the subject matter of interpellation in the Assembly. It i sated
that there is no minimum price for sugarcans fAxed in the Rampur Stale.
This is not true. His Hnggmn s Government has a Sugurcane Aut
and framed rues 1hereunder on the lines of similar lagialatiog in the U. P.,
=1 ﬂmmmtmpﬁuhdﬁmtiu‘wwm et beeil lead tHan um
xed in '

The export duty has boen instituted to discourage speculators buying sugaroane
mthoﬂutau(mma,und ARy @ esoe grown’in o Tertain
ddnudfcm mtu:n.t which the :L:nton contracted tcdulfl to g.d:'o!?lu

sugar factory at beginning o an ar W

uul!ldm‘htha : Rm-;mdw Buy all
grown in this' bus the nomicontracted cane will be pur
not wt the minimum prics but at & price fixed from time w0 time

a special commitles, which includes two repressntatives of the growars.

pnco fixed I:uy this wlimltho will in no cln be leas than tho mmimum

e plrcfdlillg in the U, P. ‘Tn’ fagh, ‘' has baeds higher throaghout.”

?SEF“

b‘!’

Blbucnozi. or' THEE NUMBER O¥ PAssSEs BY THE RAILWAY AUTHORITIES,

946, *Sandar Sant Bingh: Is it a fagt that the Railway authorities have
reduced the hiumber of privilege passes to three? If so, has the Indian
Railway Conference passed a resolution to raise this number? If 0, whas
action do Goyernment propose to take in the matter?

Mr. P, R. Rau: The reply to the first part of the question is in the
negative. For more detailed informatign 1 would refer the Honourable
Member to the reply Igaveto Bhai Parma Nand's unstarred question
No. 65 on the 22nd February, 1985. The Indian Railway Conference
bsodstldh has ‘made’ certain récommendations in regard to tho modifi-
eation of the rules for the grant of passes, which are now under consi-
deration.

RLVOLTTINNATY ACTIVITIES OF THE HINDUNTANT SkvA DAL,

A47. *Mr. T. 8. Avinashilingam Ohettiar: In view of the ststement
made by the Honourable the Home Member that the Hindustani Seve Dal

s connected with revolutionsary activities in some provineés and so Gdvern.

ment are not able to remove the ban 6n thst organisation, will Governmens
pleass state:

(a) In which provinces the Hindustani Seva Dal is connecteq with

ot tivition: . SR el !

(b) in which provinces it is not convected with such sctivities, and

(c) whether Government are prepared to remove the bap on it in

such anh ltil free from revolutionary amr

) (] ‘why nob? - .’
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The Honourable Sir Henry Oralk: (a) The Hindustani Seva Dal bas
been banned in Bombay, Bengal, the United Provinces and the Punjab.
As I have explained already in the answers given by me on the 14tb
February, 1985, to Mr. 8. Satvamurti's supplenentary question, the or-
gunization in thete provinces is of a revolutionary character and its acti-
vities have included incitement to violence,

(b) T do not know whether it is functioning in any other provinces but,
il 80, ite activities are presumably unobjectionable.

() Does not arise.

Seth Govind Das: Have Government seen the ncent statement of
Dr. Hardikar, the founder of the Hindustani 8eva Dal ?

The Honourable Sir Henry Oralk: Yes, Sir.

Mr. T. 8. Avinashilingam Ohettiar: Are Government jwnn that the
Nindustani S8ava Dal being an all-India orgzmution when it is banned
in one province it is benned in other provinces alsb?

iis Honourable Sir Henry Oralk: That is nok mo. 'I'hebanuonlv
imposed in four provinces.

Mr. T. 8. Avinashilingam Obettiar: Are Government aware why the
ban on the Hindustani Seva Dal hag heen remnved in Madras ?

mnmnmmmm 80 far as I uwn aware, it naver
existed in Madras,

Seth Govind Das: Tn vicw of the recent statement of Dr. Hardikar,
do Government propose nny change in their policy?

The Honourable Sir Henry Oralk: No, Sir.

Mr. 8. Satyamurti: On the information of the Honourable Member,
when did the Hindustani Seva Dal in these four provinces start revolu-
tionary uctivities?

The Hemourable Sir Henry Oralk: T presume they staried before they
were hanned. T forget the exact date of the ban. but it was some time
in 1982.

Mr. T. 8. Avinsabilingam Chettlar: Ts the questicn of the bam on
these asmcciations ever reconsidered?

The Honoumble Sir Menry Oralk: Yes: it is reconsidered by (he
Joeal Nrvemments concerned.

My. T 8. AvinsshiMineam Ohettiar: When was it Inst reconsidered?

The Homourable 8Sir Wenry Oralk: That T cannot say: it is the funo-
tion of the T.ocal Government to reconsider these matiers.
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~ Mr. T, 8. Avinashilingam OChettiar: ls there any time Jimit—oncu in
#:x monthe or s year or snything like that?
Mr. President (The Honourable 8ir Abdur Rahim): The Clair thinks
these questions have been answered.

Mr. 8. Satyamurti: Was this ban imposed, after the Civil Nisobedience
Movement was started, or before?

The Honourable Sir Henry Oralk: Before the suspension of the Civil
Disobedience Movement.

Mr. 8, Sstyamurti: 1 am asking whether it was before the Congreu
started the Civil Disobedience Movement or after.

The Honourable 8ir Henry Oralk: The Congress startel thke Civil Dis.
cbedience Movemont., as far as I am aware. about 19020

Mr. T. 8. Avinashilingam Obettiar: May I know, Sir. . . . . . .
Mr. Preaident (The Honourable Sir Abdur Rahim): Next question.

REOOGNITION BY GOVERNMENT OF CHAMBERS 0F COMMERCE.

948. *Mr T 8. Avinashilingam Ohettiar: What are the oconditions
for Government's recognising a Chamber of Commerce?

The Honourable Sir Joseph Bhore: The usual conditiony are that the
chambers of commerce concerned should be of good xtanding and suili-
ciently representative of important commercial interests.

Prof. . G. Ranga: Is the Andhra Chamber of Commerce recognised
by the Governmnent of India?

The Honourable Sir Joseph Bhore: I must ask for notice.

ResxrvaTioxX or HigHELANDS IN Kx¥YA FYOR EUROPRAN SETTLERS.

949 *Babu Baijnath Bajoria: (a) Will Government be pleased to state
whether the Carter Commission recommended the ressrvation of highlands
in Kenya for European settlers?

(b) Will Government be pleased to state tha total amount of Indian
capital and the total amount of European capital invested in Kenya?

(c) If the answer to part (a) be in the affirmative, will Government be
pleased to state whether representatives of the Government of India, or the
representatives of Indians in Kenys, were included in that Commission,
and if so, what were the recommendations of such representatives in the
matter of reservation of highlands in Kenys for Furopean settlers in that

place?
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(d) I no such representatives were included in the Carter Comamission
why was it not done? Did the Government of India press for the inolusion
uf wuch representatives in that Commission? If not, why nos?

(e) Were the Qovernment of Indis consulted in the matter of the
appointment of the Carter Commission? If so, what were the views of
vernment on that subject?

. Mr. G. 8. Bajpal: (a) The reservation for persons of European descent
of the area known as the !lighlands is not a recorhmendation of the Ken:
Land Commission. It is part of the policy of His Majesty’s Governmen
s laid down in the White Paper (Cmd. 1922) of 1923,

(b) Government have no information,

(e) $o (0).. In 1981 the Joint Select Commiftee of Parliameny, on
Closer Union in Fast Africa recommended that in’view of the nmout"neu
smong the native population in Kenya as regards the land question, s
full and suthoritative om,]uiry should he gﬁdeﬂa‘};sn_hnme&iately‘,__inpq the
needs of the native population, present and prospective, with respect to
land within or without the resgrves, held either op tribal or on individual
tenure. The Kenys Land Commission wus appointed in April, 1882, in
consequence of this recommendation. The personnec] of the Commission
and its terms of reference will be found in its report, a copy of which is in
the Library. The Government of India were not consulted as regards ite
ogqmcition or functions, presumably because the Coinmission’'s work
felated primarily to questions concerning the nati¥e population.

WaraT axp Rior merorTED INTO INDLA.

950. *Babu Baljnath Bajoris: (a) Will Government be pleased to state
$he quantity of whoeat imported annually into India during the five years
preceding the date of the passing of the Wheat Import Act, and the quuiﬁg
3! w‘l;eat. imported into India annually during the succeeding years up

(b) Will Government be pleased to state how the importation of wheat
into India during those two periods compares?

(c) Will Government be plessed to state the quantity of rice, husked
and_unhusked, imported into India from each of the countries like Japan,
Siam and Indo-China, during the periods from the 1st April, 1888, to date?

The Honourable 8Sir Joseph Bhore: (a) and (b). The Honourable Mem-
Ber is referred to Volome I of the Annual Btatement of the BSea-borne
Trnde of British India for the years ending Slst March, 1980 and 1984 and
the monthly accounts for January, 1885, copies of which are in the Library
of the Legisiature.

(o) Figureq of importe of riea inclu oddy from Apsl, 1988
¢ . . d_ nqﬁnﬁiel,minﬁmm md’ estion are contained in
odume 1 ol the Annusl Mﬂ‘.d;&e‘hﬁa‘m Trade of British
ndia for the vear ending 3ist March, 1884. As regards ficures from April,
1934 to January, 1985, a statement is laid on the table.



QUESYIONS AND ANSWERS. 5

Imports ojkm sncluding P.ldg née Bnhlk India from Stem, Indo.C Aina,y apor und

other rountrics,
In Tous. )
Siem. | Tndohine.| Japan.| Other Total.
Countries.
1934.35—
April, 1934 . 30,782 3,856 an 4 35,313
May . 19,042 854 523 .. 20,619
Jane . 19,784 10,708 ‘ 10 30,804
July . 13,217 7,288 508 1 21,209
August . . 25,102 9,515 s 34,028
Soptember . J 25,095 413 8 8 20,847
October . . “.792 18,065 . . 62,885
November . 29,802 7114 ] 3 36,025
Decomber . 32,708 28,078 5 2 60,312
Janaary, 1935 . 7,149 217 3 . 7,372
Total (10 months) § 247,573 | 90427 | 19wy - 81 ] 339,900

Moror CaRs IMPORTED 1NTO INDIA.

051. *Babu )m Ilm Is it a fact thal the number &f motor
cars imported ilito India is increasing annuslly? II so, are Government
in & position t5 give the tota] amount of money which has gone out of
India annualty as thié price of motor cars imported and the price of parts
motor cars im portod into Indm during the last five years?

The Houonrabie Bir Joseph Bhovs: (s) The Honoursble Member is
referred to the Annual Statethent of the Bea-borne Trade of British Indis,
Volume I, for the year ending 81st March, 1984, copies of which are in

the Library of the Legislature.

Mr. 8. Satyamurti: Are Government considering any propossl to pro-
mote the motor manufacturing indfstry in this oountry ?

Fhe hu'mmhu 8ir Jossph Bhore: Not that 1 am aware of.

gl‘n h Bajoria: Are Government aware of any Government
which gnnh subadwe for productlon of motor cars in their country ?

umm My Honouable frisnd will bave to
give me notice of that question.

2.
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Babu Baljnath Bajoria: Are Government prepared to consider the
question of granting subsidies to any firm in India for the production: of
motor cars in India?

The Honourahle 8ir Joseph Bhore: No such application has been made.

P Beth Govind Das: If it is made, then, will Gpvernment f;vourably consi-
er it ? i :

The Honourable 8ir Joseph BRore: That is & hypothetical question.
i P

CONTRACT FOR CARRYING THE Oowux. MarL.

952. *Babu Baljnath Bajoria: (a) Ts it a fact that the contract for
carrying the coastal mail is given:-to Eurcpean firms only?

(b) Will Government be pleased to state the names of the companies
which have been given the contrast for carrying Governmen} mails between
Burma and India? _

(¢) Will, Government be ploased to state the year when the contract
bv.d‘cn;ryingmch mail was made last and the period for which it has been
m .

(d) When will the contract expire?

(e) Do Government propose to give the contract of catrymg such mail
to :;xe coastal ports of India and Burma to Indian companies? If not, why
no :

The Hosoursble Sir Frank Noyes: (s) No.

(b) The British India Steam Navigation Co;npnny and ﬁhe"“’l?.engulF~
Burma Steum Navigation Company.

(¢) The contract with the British India Bteam Navigation Company
was made in the year 1924 for a period of ten yesrs. The mail service bet-
ween Chittagong and Rangoon was run by the British India 8team Navi-
gation Compeny as part of the contract but towards the end of 1938

arrungements were made by that Company with the Bengal-Burma Steam
Navigation Company to undertake jointly the services between Chi

and Rangoon. Tt was settled by negotiation with both these Companies
that the existing contract and arrangements would be continued for a
perind o two years from the 1st February, 1934. In this connection the
Honourable Member's attention is invited to the reply given to Mr. K. O.
Neogy's starred question No. 309 in this House on the 3nd March, 1934.

(d) 81st January, 1938.

(e) Tt will be open to Indisn Companies to tender if and when tenders
are called for the conveyance of mails between the coastal ports of
India and Burma when the present contract expires. As stated in reply
to part (a) above there is no bar to the giving of such contracts to Indian
Companies. Ce

Mr. 8. Satyamurti: Are there any Indian companies now to which sueh
contracts are given ? : ’
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The Honmowrable Sk Frank Joyee: I have already mentioned one in
reply to the Honourable Mr, Bajoria's question: I have said that in regard
to this particular contract, it is shared by the British India Steam Navi-
gstion Company and the Bengal-Burma Steam Navigation Company,
which is an Indian Company. In regard to the mails between other coastal
ports. T think there are a number of contracts which have been given to
Indian Companies. The Bombay Steam Navigation Company is one of
them; but if my Honourable friend wants details of these contracts, T am
afraid I must ask for notice.

Mr. 8. Satyamurli: Do Government accept the policy of giving prefer-
ence to Indian companies, in order to encourage Indian coastal shipping
in this matter?

The Honourable 8ir Frank Noyce: I would remind my Hoaourabla friend
that the Posts and Telegraphs Department is a commercial department.

Prof. K. G. Ranga: Is it not a fuct that several Indian companies also
had put in their tenders last time when the British India Steam Navi-
gation Company was given this contract ?

The Honourable Sir Frank Noyce: I must ask for notice of that ques-
tion.

PROMOTION OF SUBORDINATES ON THE EAST INDIAN RamLway.

953, *Pandit 8ri Krishna Dutta Paliwal: (a) Will Government please
state whether senior and lower subordinstes of the East Indian Rail-
way. are promoted by selection or seniority of the service?

(b) Is it a fact that these promotions have been given sometimes by
the seniority of service? If so, why?

Mr. P. R. Rau: (a) Both.

{b) I cannot see what objection my Honourable friend has to seniority
of service being taken into consideration in making promotions.

MM 8ir Henry Gllnl{: In view of the fact that some railways
do not maintain classified lists of subordinates, how is it possible, when
8 selection is being made, to ascertain the seniority of these men ?

Mr. P. R. Ran: I am not sure that my Honourable friend’s assumption
in the first part of his question is correct.

Lisut.-Oolonel Sir Henry Gidney: May I inform the Honourable Mem-
ber that I have received letters from Agents that that is correct?

Mr. President (The Honourable 8ir Abdur Rahim): That is not a ques-

Lisut.-Oclonel Sir Heury : It may not be a question. But it is
information badly needed by the Honourable Member. e :
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ProuoTion or SupoEDINATES OF THE Basy Inpia Bammwar..:

p54. *Pandit §ri Kristns Dutts Paliwal: (a) Will Government plesse
state the names of persons who got their promotion on the East Indian
Railway during 1938-84 by (i) selection, and (ji) seniority of their servios,.
division by division, with the names of posts to which they have been
promoted and the pay they are entitled to get?

(b) Ts it o fact that some persons who were promoted on account of
seniority of their service were degraded later on? Will Governmenv
please state their names and the renson or reasons for the action taken ?

(¢) Is it also a fact that the claims of some persons who had Had
officinting chances in higher grades in different capacities, were overlooked
when permanent vucsncies occurred, and preference was given to their
juniors? If so, why? s

(d) Will Government please state the namee, posts, and the pay of

(i) persons who have thus been preferred to their seniors and (ii) those
whose claims have been overlooked ? :

(e) Wero the persons who received preference over their seniors selected?
If 8o, by whom, and on what grounds ?

-(f) Is there any standard prescribed for such pelection? If so, what?

(g) Does this standard govern the whole East Indian Railway?

(h) Is there any selection board? If so, who are ite members, and
how many of them are officers ?

Mr. P. R. Rau: (s) to (e). Government have no in!ormstion. and do
nay, consider that the exponse and labour involved in getting it will be

commensurate with any advantage to be obtained from .

_ (D) and (g). Selections are made asccording to merit, due regard being
given to seniority and all other relevant considerations.

(h) A Belection Board is called together only when necessary. It i

%mnood that normally senior ecale officers compose the Selection
..

Pisstio or Wiirran Exiamations »y Susompimates mr Rariway
Sxrvioms. :

Pleased to state whether the subordinates in railway services have to pass
written cxeminations?

(b) Ts any record kept of these written examinations, including the
numbers obtained by the examinees?

(6) Are the results of these examinationa comnmumicited to the exs-
minees ?

Mr. P. R. Bau! (a) Yes, in nome cases.
() Yes.

c) Examinees are informed of the mmlh&! the examinations. .Govern-
:iout)i?': not aware whether tbe marks ‘obtaine mmenmhu are
communiocated to him. ' ' '



Rxxr-yams Quarixis ox Housk R you Thaviwinte Ticikr Rxinrame
AND Trox®T COLLROTORS OX m!:mlmuxnm..wu

*Pandit Sri Krishna Dutts Paliwal: Is it o fact that Travelling
Ticket Faxaminers and Ticket Collectors are entitled to rent-frea quarters, ot
house rent. since the introduction of the Moody-Ward system on the East
Indian Railway? If so, are they getting these privileges? If not, why not?

Mr. P. R. Red: The rules with regard to the provision of quarters and
the rent recoverable for quarters, when provided, are contained in Chapter
I of State Railway Code (Revised), a copy of whicki is in the Library of
the House. If the Honourable Member can give me definite instances of
these rules not being observed in respect of any stalf on the East Indian
Railway, T shall make the necessary enquiries.

EXAMINATION HELD AT CHANDAUSI JOR THE SELNCTION OF CANDIDATES FOB
Assisrant STaTION Mastxrs' Coumsa.

957. *Mr. Sri Prakasa (on behalf of ndra Singh): (a) Is it
a fact that recenfly an examination was old “handausi for the selec-
tion of candidates for Assistant Btation Ma ' course?

(b) Are Governiment aware that while it was advertised in newspapers
$hat applications would be received up to the 4th January, 1985 on forms
% be had from the office of the Divisional Buperintendent, Moradabad, on

ofaboofmpeem.butthefamummlyiuueduptotho
28th December?

(c) If so, will Government be pleased to state the reasons for this l!'bi-
fury action contrary to the previous notification and the authority which
was responsible for it?

(d) Is it a fact that a large number of applicants who came r the
28th December, 1984, had to go away disappointed and had to suffer
unnecessary financial loss and venience for no fault of tliein?

(e) Is it also & fact that it was advertised in the newspapers that only
such candidates will be taken as possessed a speed of at least 20 words per
minute in telegraphy? If so, will Government be pleased to state if any
persuns with @ lower speed have been selected in preference to those
possoasing & much higher speed. and the reasons therefor?

(f) Isit & fact that some of the applicants who fulfilled the required
condition «f speed, were not even called for the tost at Chaodausi? If
o, will Governmeqt be plessed to state the reasons for not doing so and
also whetber the fee one realised from them was refunded?

(®) Is it a fact that the applicants were asked to appear before the
Selection Board at 11 a.M.; but were not put before it until 3 p.M. and the
Beloction Board remained uﬂing till 8 p.M., causing unnecessary hardship
snd suffering to the applicants?

(h) Will Government be pleased to state how many of the candidates,
#elocted. are relationg of railway servants?

(i)hntafacctbztaeatunm;mﬂap;m&dst«medmsdewed
; po, is :

licants? It
ﬂ why? .rp ko prefe

1
-

872
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(). Will Government be pleased to state whether they -contemplate

s

takirg in such ¢candidates as have passed the speed test and were not salected
for the next Assistant Station Masters’ course? h

_ Mr. P. R. Rau: I have called for v;infom'mtion" andwﬂl plue;' a reply on
the table of the House in due course. ' reply

8UurrLy or ELECTRIOITY AT THE KASHI AND MOGHULSERAI RAILWAY STATIONS.

958. *Maulana Shaukat Ali: (a) Is it a fact that the Electric Supply
Company, Benares, have offered to supply electric energy to Kashi Railway
Station, East Indian Railway and even to the Moghulserai Railway Station *
at ~heaper rates than it is possible to generate at Mogbulserai? ’

(b) Is it a fact that the East Indian Railway are spending more money
on running cablea to Keshi and Benares {Cantonment Stations when ths
Bupply Company's masins are slready 'in the vicinity at Benares?

(c) What will be the capital expenditure on these cebles to Kashi and
Bensres Cantonment Railway Stations? '

(d) Are the rsilway authorities satiafied that their generative cost with
all capital expenditure will be lower than the rate offered by the Supply
Company, nt Benares? ' ’

e) Is it not a fact tbat the Moghulserai Railway Power Station was

mm‘o much too large in the first place and that the extension to the Kaehi
and Cantonment Stations is an attempt to cover up this mistake?

Mr. P. R. Rau: () Government understand that offers have beqo
received but the rates are not cheaper. .

(b) Yes. The Administention have found this cheaper.

ts) The estimated cupital expenditure on cables from Moghulserai to
Kashi is Ra. 81,000 and from Kashi to Bepares Rs. 16,000.

(d) Yes.

(e) No. Tt had the usual provision for future extensions.

The second part of the question does not arise.

ADULTERATED GHEE. L

039. *Bhal Plhl? ‘n::a(.) Are m:o a.vau:’o that “t:;
of selling adultera gone beyond unds, so m
it hn:?bgeomo impon&»hl:eto get pure and natural ghee in all citi
towns

(b) Are Government aware that by means of this ,dultenﬁon
table with patural ghee, a great economie fraud js practised upon the
both rich and poor? '

(¢) Are Government aware that the measures adopted by local
have proved ineflective to check this evil ? _

d) Are Government prepared to consider the advisability of finding.

‘('nd‘mlmedy.meh ivi barmises colour to the

ghee to make it distinguishable from the ordinary ghee for common

e}

E

¢

i
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Mr. G. 8. Bajpai: (a) to (c). Government have rié preciss information.
(d) The Honourable Member is referred to the reply given to parta (a)
and (c) of Mr. Sham Lal’s starred question No. 140 on the 12th February,
1935.
R S
Nox-RxrrEsgwrarion or Now-MusLws oy riir NoaTH-Wreér Frontme
ProvVINGE IN THE CENTRAL LEGISLATURE.

960. *Bhal Parma Mand:  (a) Ts it a fact that ever since the Montford
Reforms were introduced in Indin, & Hindu, Sikh or any one else from
.sinongst any other minority. communities in - the . :North-West Frontier
Province has never been nominated either for the Council of State or for
the Legislative Assembly, and that & Mualim has slways been nominated
to represent that province?

. (b) Are Governmant awwsre of the grievances of the Hindus of the
Frontier Province for their non-representation on the Central Legislature
ever since the introduction of the Montford Reforma?

The Honourable Sir Mripendra Sircar: (a) The facts are as stated by
the Honourable Member.

{b) Government have no information,

Repvoriox or THE InpDiax Nox-Ormciar Erxwexr i1n ™z New Dmim
Mumiarar Coumirras. '

961. *Bhai Parma Nand: (a) Will Government please’ state why the
Indian unofficial element in New Dealbi Municipal Committes was reduced
from five to three in 1982, during these days of reform?

(b) Arc Government now prepared to increase this number?

Mr. G. 8. Bajpal: (a) The Honourable Memnber is referred to the reply
given to part (c) of Mr. Gaya Prasad Bingh's starred question No, 67 on
the 6th September, 1882.

(b) The constitution of the New Delhi Municipal Committee is under

Urpxr-RxPrEsExTaTION OF HiNDUS 1™ THR NEW DELAT MUNICIPAL
x.

082, *Bhai Parma Wand: (a) Is it a fact that according to the last
eensus the population in New Delhi ir as foliows:

Hindra. Rikha, Mustime, Non.offels)
Ruropesns,
about 40,000 2,500 12.000 2,200

(b) Will Government please state why there is an under-ropresentation
of Hindus in the New Delhi Municipal Committes, a8 compsred with
other communities, as, for sbout 40,000 Hindus, there is one representa-
tive, L. Jagdish Prasad, for about 2,500 Sikhs a representative, Sarder
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Bahadur Sardar Sobbs 8i for about 12,000 Muslims s representative
B 3 Rl ch. Akb" . nd tor bout d Fy T ey i s - -9 L]
a roprosentative, Mr. Bloomfields nom il Burposs

Mr. @. 8. Bajpai: The Honoursble Member is referred to the
given to his starred question No. 900 on the 28rd Margh, . ”Pl’

Porvramoxn or Hypys axp Mustaxs awp ms Powsos Foaos ox
- Noew Dxuas. '

968 *Bhal Parma m (a) Wil Government please lay on the table
o statemeht' showing ﬁmm .'"the fotél population of Hindus “h
Moslithe in the Delhi Py vﬁluﬂ?’ w0 e b po?w W st 'us :bnd
f
) Will Government please lay on the table a statement
rnte?;r the numbet of Hindus andxll"uﬁﬂu' bs working s : - sm it

1, Const.ablel.

2. Head Constables,
8. Sub-Inspectors and Assistans Sub-Inspectors of Police,
4. Inspectors, and .
5. Deputy Superintendent of Police.
in the Delhi Province? :
(o) I the Police force is not acoording to the pruportiont ¢f the populs-

tion of these two communitiex, are Government prepared to take steps”to
remove this defeet ? :

The Monoursble Sir Menry Orafk: (s) The total population of Hindus
and Muslims in the Delhi Province is:' ) in
Hindus.—405,849; Muslime.—206,960.

(b) The numbers of Hindus and Muslims in the various ranks of the
Delhi Police are:

] 4 3 4 &

Head 8ub- Inspeciors Depaty

Hiodus, Muslime. Hindns, Muslims, Hindus Muliwe., Hiodas. M slims. Mlodus. Moslime,
002 908 . 111 27 3% 3 3 - N

(¢) Dfficers of the rank of Assistant Bub-Inspectors and above are _
obtained on loan from the Government of the Punjab and no question of
communal representation arises in their case. ~As regards Constables and
Head Constables, who are recruited locally, Government are unsble to
accept the that recruitment should be determined by the popula-
tion ratio of the communitiés in the Provinoce. '

L



SHORT NOTICE QUESTIONS AND ANGWERS,
LABOUR AND BOCIALIST ORGANISATIONS IN CALCUTTA DECLARED UNLAWPUL.

Randit Nilaksntha Das: (1) Arc Government awgro that 18 labour and
socialist orgsnisations in Calcutta have heen declgred uml W
i organisstions like the All India Trade Uniu Congress, Port and
Dock Workers' Union and the Railway Workers’ Upiog? <" " * 7

{b) What is & Communist organisation acoording to Government?

(c) Are all lsbour and peasant organisations Communist organisations?
Or, sre only some of them? If the latter, which? . .

(d) Are even trade union organisations Communist organisations? Or,
are only some of them? If the latter, which? o

(e) What are the reasons for declaring the 18 orgsnisations unlawful?

(f) Will the arrested persons be put on trial b the ordinary public
.‘E "m' ’ - - L Wt

The Hongurabls 8Sir Henry Oralk: (a) Yes. The statements which bave
- in-the Press are oorrect. ' '
" (b), (¢) snd (d). As i: is not possible to compress into an oral reply
a full statement of the poliocy adopted by the Government of India and the
Local Governmente for desling with communist organisations, the reasons
underlying it and the action taken in pursusnce of that policy, 1 lay a
stalement on the table which answers the points raised in these guestlons.
Local Governments have taken no action against bona fide labour organiss-
tions or boma fide trade unions.

(e) The motification of the Government of Bengal declaring certain asso-
ciations and unions unlawful has been issued becauso of their revolutionary
activities agd because of their advocacy of the programme and methods ot
the Communist International and the Communist Party of India. They
have been organised by Communist agitators and have generally during
recent monthe been admﬁng the overthrow of the established Govern-
ment and economic eystem in India by mcans of meetings and demonstra-
tions at which Communist slogans have been shouted; Communist emblems
displayed and revolutionary speeches delivered; pamphlets have also been
distributed of a most inflammalory nature, sdvoenting militant action. 1
may quote an example. On the 21st July, 1984, after Mr. Qandhi had
addressed a public meeting at Deshbandhu Park in Calcutta, a procession
arrived and a large crowd collected to whom leafleta, inaued by the Caleutta
Committee of the Communist Party of India, were distributed which said
that "The masses of the country were being prepared for armed revolution.
The Communist Party sought to bring about the destruction of the British
Government and the Capitalists bv means of armed revolution’’. It oon-
cluded with the words “‘Down with Gandhism. Destrov the British Raj.
Join the Communist Party. Be prepared for armed revolution’’. Tha true
character of the banned associations was displaved on the 10th of March,
1935, in Jemonstrations staged to protest against han ; at this violent spesches
of an uncompromising and militant communist character were delivered by
leaders. TL.ocal Government are in no way sttacking genuine labour unions
‘but only such as utilise cloak of Iasbour to spread sybversive propagands
of communist type sad sre led by avowed communisie many of whom have

( 2450 ) '
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. [ L .
already been ocomvisted in substantive cases. They are willing to consider
lifting the ban from associations abandoning such propaganda and elimi-
nating communist personnel. Of 18 associations declared unlawful by the
Government of Bengal only three are regstered trades unions and that
there are altogether 52 other registered unions now operating in ‘Béengal.
.. (D I is understood that the persons arrested have been released.
Whether anv prosecutions will be instituted is a matter for the desision

4

of the Local Government. . e

Statement regarding the policy of the Gorernment of Imdic and local Governmonts iw
regard to “Communist” orgamisations, the regsons for it and the actios taken in
pursuance of it. AN i

On the 23rd of July, 1934, the Government of:Indis declsred the Communist Party /
of India, ite Colnllidou, Sub-Committees and Branches to be unlawful associations
under the Criminal Law Amendment Act of 1808 on the ground that they bad for
their object interference with the administration of the law and the maintenance of
:z and ordo;l:::ld'd e;r:mtut:oq a 1J:‘l:nger to thoﬂbpnblic Je-ce The re;{som for tsh:
action were ox detail in r ven - Hopourable the Home Mem
to & question by Mr. Gaya Prasad Bgl &'G&’lﬁmﬁ‘i ‘of August, ‘#ﬂ -Brieliy the
reasons were that it had been held judicially by the Allahsbad High Court in -the
Meerut csse that the Communist Party of India simed at the violent overthrow of the
yresent order of socisty and bringing about the independence of India by means of
armed revolution and wﬂm to secure this object by means of mass sotion, strikes
demonstrations, etc., culminating in & geueral strike and an armed .insurrection.. In
smplification of that statement, it is desirable to quote certain extracis from the Draft
Platformn of Acton which first appeared in December, 1850, in the "Internation\ Pres
Cor! once’, the official organ of the Communist International and copies of whick
;':ut: reulated at the Ksrachi Congress in March 1931. It contained, for example. the

“In its struggle to win leadership of the masses, the Communist Party of India
calls upon its supporters to make resolute use of any legal and semi-
opportunity for public action and mobilisation of the masses around
ing class 5. On every occasion they must expose the treacherous part
P eotaining to the toihe ine i and- riederoes 20y o1
explaining to ing masses » i rous policy o
the Congress Mm.n&o Commaunist Party of India mdp:to ite
supporters to make use of their activity in the trade unions, municipms
councils and similar institutions, The Communist Party of India calls upon
ita supporters and tions to develop mass revolutionary activities and
struggle of the working class for their political and economic demands,
mass refusal by the peasants to pay taxes, levies, rents, debta, 3
in districts w there are large landed estates, thereby mobilising and
preparing the mass of the toillers for revolutionary struggle sgainst
imperialism. The Communist Party of India deems it esmential to orpanise
mass irade unioms based om factory commitiess, with the leadership elected
directly by the workers and conmsting of advanced revolstionary wourkers.

X rqnf.ﬂy functioning tass organiastions,
working in the spirit of the clase struggle. The Communist Party of India

works for the transformation of the All-India Trade Union Congress into a

fighting Ali-India centre of the labour movement on a class basis.”

Ia """‘1 OI‘:: l:t: ‘Wm. t!; dr‘:{! pl'atfotm“ stated that :
*“In ise British rul maintai lati i
i et e 4 i ey e e
taral wlourm to engage in a!l kinds political demoustrations, and
calls Tor rePasal o, pry” debie and S 1o pvammoni®t Party of Jodia -
arrears .
the money-lenders in any form whateoever.” ’ end
“The Commusiot Party of India calls wpon the. revalotionary working clas youth
o i of

(o buid wp the Youss Commecist Langus The Comamnst Purty
India calls the country wide organisation both of mixed and of separste
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and students’ detachments, both to defemd the pecple’s
mdmmﬁom, strikes, otc., and in order to make systematic prepap:g'm
' for the armed struggle of the Indian people.”

Government had evidence to show that attempts were being made by Communiats in
various parts of India to this programme into efféct and that as in other sountries
such as the United States of America they were endeavouring to secure control over
workers organisstions to creste thereby revolutionsry organisstions of workers which
would control bona fide labour organisations. They were also attunpﬂngp:: inouloate
sevolutionary and communie ideas into the peasants in particalar in the jab, were
starting Youth Workers Leagues, ¢.g.. in Madras and Bombay, and in industrial centres
in Bombay and Calcutia were endeavouring (o obtain control over trade unions or $o
start communist unions.

In view of these facts Government vecegnived the necessity of taking action not onx
sgainst the Communist Party of India but also against subsidiary organisations whi
were working in support of ils programme and adopting the methods which it had

The Punjab Government, therefore, on Se ber 10th, 1934, declared unlawful five
asmocistions. These included the Anti-Tmperialist League and the Punjab Kirti Kisan
party, which had recemtly become active and were trying to secure control over all
communist activity in the province and to spread communist ideas in the villsges. Thus
the Amriver Kirli Kisan Sabhs which was a0 declared unlawful had organmised two

tours in the vibages in that district and was sbout to organise a third when
the notification was issued. As soon as the notifioation was issued, a search was
made of the offices of each body, but it was not found neosssary to take any further
action or to institute prosecutions, for all five associations subsequently declared them-
solves to be dissolved and have ceassd to functiom. i

- Tn Madra§ the loca! Government on the 90th November, 1834, declared unlawful the
Young Workers League which had »9 its published object the overthrow of Iritish
imperialism aad its Allies by mass action. This association had been organised by a
Communist about whom the following finding was recorded in a criminal case :

““There can be no doubt from the evidence on record that be has imbibed all the
doctrines of the Communist International and that he came to Madras—the
evidence leaves little doubt—to spread the doctrine of Communism in its
worst form, having discovered here s virgin soil where he believed the
seeds would eprout with rapidity and vigour.”

. There was also reason to believe that this Leagne which was in no sense a bona
trade umion of labour organisstion was in touch with the Communist International.

Tn November the Government of Bombay took similar action against five sssociations
and published a communique on November 8th, 1934, from which the following is an

*The Communist Party of Indis is known to work through » pumber of local
organisations and the Glovernment of Bombsy bave considered it dnlub'::

earried into effect inst bodies which are locally active in fomenting
unrest in pursuance of the ultimate object of the party. A full examination
by Government of the record of each of these five associations has estahlished

at none of them is a genuine labour organisation, that they are all
wbolzz controlled by communist and that they have been actively Inrdnrh.
the objects of the Commsnist Party of India.'’

the Government of Bengal for the reasons given in the oral to Pandis
N Das’ ; No.w"i.'mum uﬁu‘.ipimumm which are
under the con of local Communist agitators.

This account of the action taken by loca! Governments shows clearly that no sction
has been taken against bosa fide trade unions or labour organisation, but only against
Mvﬁ&mm&h‘hnfwtdtbobimd,ndﬁ unﬂuhoznneom-
wmended by, the Commonist Internationsl. That the activities of Communists are
Tesented by bona fide labour workers is shown by the following statement issued
lttjv'slhﬂny ‘orkers Union which took steps to expsl the. Communists from their
niom :
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they do to the Commenist school of thought and openly professing the
ist philosophy h'd%m undisgnised frsdnna of viplence they
were primanly interested in exploiting the (Jnion for their specific objective.
We find them giving the slogan a political genera] strike in season
and out of senson, when we definitely know that the w in their
preseny disorganised condition cannot be effectively mobil to s strike

even for their own economic demsnds.’
Their sctivities in India are similar to those in other countries and an interesting
aboount of their activities in the United Stetes of America and of the resentmemt feolt
inst them by bosa fide labour workers will be found in a book eatitled ‘‘Reporis om
nist Propugands in Americs as submitted to the United States Governmant by
William Green, President American Federation of Labor’’. The folowing pertibent

statement may be quoted :

*‘Whetover communists can gain » footheld in trade unions they sexk to caplure
those unions. Where they cannot get a foothold im existing umions they
seek (0 organise new unions. In practically all of the basic industries
strictly communist .abour organizations have been created. These orgawi-
sations do not enter into sgreement with their employeea, excapt in rare
cases where agreement is meant to serve as subterfuge. Thé purpme of
communist labor grganizations is not to safeguard and 1mprove presesnt
order but to ubdermine it and destroy it.

No suthority knows or possibly ever will kmow in what direction the eomshurtisd
effort will extend next or at what howr the cummunist high cemwmnid will
consider it expedient to launch into the fisld of open violenve.

We know thst we see a constant revolutionsry menace,'

‘The action taken by the Government of India end by locsl Goveruments with their
full approval will, it is boped, tend to hamper the work of communist sgitators,

vent the spread smong the uttéducited working classes and the uneducated J@'.m

hvblwﬁonmz commantst {dess and thay by so doing the growth of bosra fds
orginisations Wworking for the good of the warkers.

Prof, N. G. Ranga: Ig it not a faot that the Labour Organisers of a
particular Railwaymen’s Union have applied to the Govemment of Bengal
%o appoint a Conciliation Board to settle the disputes bétween the R. 8. N.
Company and the I. G. N. and Rajlway Companies, #nd is it not a fack
thet the Government of Bengul on receipt of this partieular applisation
must have realised that this particular organisation cannot be s communisé
organisation, but that it is & real, genuine labour organisetion?

The Honourable Sir Menry Oraik: I should require notice of that ques-
tion.
Mt. 8, Sstyamaurtl: Are ull these arganisations equally guiléy of the acts
which the Honourable the Home Member mentioned in his long statement?

The Eowocurble Sir Meury Oradk: I think it is not possiblé for me to
smy that all of them are equatlly guilty, but they are guilty.

Mi. 8. Satyamurti: Are the overt scts alleged aguinst every one of
these organivations, such as to make the Government believe them t» be of
# tevolutionury character?

The Hounourable Sir Henry Ofaik: Some of them have been deliberately
sporet acks.

Mr. 8. Satyatwrti: Whitt are the ofert acts which any of these cegaai-
wstions have been found to be meponsible for?

The Nomouiatie Str feury Oraik: I have already quoted one whete
they distributed highly revolutionary and inflammstory leaflets st a public
meeting.
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M. 8. Sasyamurti: Which organisation was r sponkible for that leafled
aud ita distribution?

¥he Honourable Sir Wenry Orafk: The Calcutta Odmmittss ot the Com-
munist Party of India.

Prof. X. G. Ranga: s the Honourable the ﬁome Member aware 6f the
tact that the Imdian Masdoor, a weekly paper, is being published by the
All-India Trade Union Congresa?

The Honourable 8ir Henry Qraik: No, I am not aware of it. I don't see
any oonnection with it.

Prol. X. @. Ranga: Is it not a fact that the Indian AMagadoor, which
cannot be considered a Communist organ, is being published by the All-
India Trade Union (Congress?

The Honourable Sir Henry Oralk: I have already said that 1 am nob
aware of that publication.

Mr. 8. Satyamurti: Ammydthmomhomoomaotodmth or
affiliated to the Caloutta Communist Organisation?

The Momourable 8ir Henry Oraik: Yes, dus 1 do not know whetherth:g
are ostensibly affiliated to it, but they certunly pursue the objecta whi
the Comimunist Party of India have ia view.

Mr. 8. Satyamuwrti: Are Governthént puhishing the holding of opifilons
of & Communist naturs, or ste they taking sotion only againss evert acts
advocating revolution?

The Honourable fiir Henry Oralk: Broadly spéaking, they ure fiking
action against ncts or speeches or propaganda in favour of a violent révoit-
tion.

Nr. 8. Satyamurti: bo! I take it, therefore, that the Governmems wte
not punishing people or bodies for holding opinions, even though they may
be of a Communist chirmetar?

The Mhlo 8ir Henry Oralk: Holding an opinion of a Communish
character is not an offenco, so far as I am aware.

Prof, N. G. Ranga: May I know, Sir.

2. President (The Honourable Sir Abdur Rahim): Order, order. Bhors
Notice question, Mr. Richdrds.

Prof. N. G. Ranga: It is o véry impottent question, and 1 want to Pés
some more supplemenataries.

My. President (The Honoursble Sir Abdur Rahim): Order, order. Mr.
Richards. Short Notice question.

RevisioNn or Basic QuoTAs ALLOTTES Yo BUuRNA UNeEr THE RUsszn
Rasrricrion Scutis.

Mr. W, J. O. Richards: (s) Will Government be pleased $o staée f
they reeenvod from the Burma Rubber Licensing Committes Iast Novemsber
are uk&ohmmdnubbwnqﬂ.ﬁmcomnﬁtmbhm
Burma's basic quoh?

’ " 57
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(b) If so, have Government supported the request and made representa-
tions in the proper quarter?

(¢) Do Government propose publishing the reasons for an increased
quota put forward by the Burma Rubber Licensing Committee ?

The Honourable Sir Joseph Bhore: (a) and (b). Yes, Sir.

(c) No, Sir.

Ismrorrs oF Ioreian Rick, Pappy aNnp BrorenN RiceE 1NTO INDIA.

Mr. T. S. Avinashilingam Chettiar: (a) Will Government state whether
they are aware:

(i) that the accounts relating to the sea-borne trade of British India
supplies only the statistics of ‘rice not in the husk’; and

(ii) that separate statistics are not given for paddy and broken rice?

(b) Will Government please state from which accounts they were able
to know the quantity of broken rice imports?

(¢) What is the exact value and amount of imports of foreign rice,
paddy and broken rice, respectively, from the yeurs 1930 up to date?

The Honourable Sir Joseph Bhore: (a) (i) and (ii). In the Annual State-
ment of the Sea-borne Trade of British India, statistics relating to ‘rice
in the husk’ and ‘rice not in the husk’ are shown separately. Statistics
of broken rice are not shown separately.

(b) Special statistics have been maintained from August, 1934. from
information available in the Custom Houses.

(¢) I lay on the table a statement glvmg the information as far as
available.

Statement showing imports of ¢ rice in the husk *, ‘ rice not #n the husk® and of broken rice
in India from 1930 onuards,

Rice in the husk, Rice not in the husk Broken rice.
Yoar. O
Quantity Value. | Quantity.|{ Value. |Quaatity. Value.
Tous. Rs. Tons. Rs. Toos. Rs.
1929-30 . " 725 1,06,695 5,635 8,04,950 |
1939-31 . . 1,571 1,23,744 7,445 7,97,724
1931-32 . P 9,042 5,71,036 | 17,931 16,19,897  Not Jabl
Not available.
1932-33 . . 11 697 35,510 | 31,10,087 :
193334 . . 4,381 | 2,24,178 84,024 | 48,99,373]
1934-35 . . 106,172 | notavail-| 224,447 | not avail-
able. able. J
(nine mouths i
April—Decem- ( ;,
ber). 1934 ¢ ! ‘ j
August o :
Jauuary 1435. . 53 i .. ’ . 122,846 | 81,27,482
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Mr. T. S. Avinashilingam Chettiar: Are Government -aware that the
statistics that they get is only from the invoices received of the goods
imrported ? 2

The Honourable 51£' Joseph Bhore; I am not aware of the data from
which those figures were compiled, but those are the figures supplied to
us by the Customs House officers.

Prof. N. G. Ranga: Have the Government of India deputed any special
officer to prepare this special statistics for the imports of broken rice?

The Honourable Sir Joseph Bhorez No. The information is supplied
by the Customs House officers.

Mr. T. S. Avinashilinga.m Chettiar: In view of the fact that this will
be an important factor in discussing the Bill that is coming on very shortly,
will Government call for information as to how they are able to distinguish
broken rice from whole rice, and will they circulate that to Members of
this House?

The Honourable Sir Joseph Bhore: Will my Honourable friend repeat
the question ?

Mr. T. S. Avinashilingam Chettiar: In view of the importance of the
question in discussing the Bill which is coming off very shortly, will Gov-
ernment call for informaticn as to how the statistics of broken rice is got
separately hy the Customs House officers?

The Honourable Sir Joseph Bhore: I shal] trv to obtain the information.

Mr. T. S. Avinashilingam Chettiar: Will my Honourable friend also
circulate it to Members?

The Honourable Sir Joseph Bhore: I am not prepared to undertake to
circulate it to Honourable Members, because I do not know when I shall
receive the information. But I shall certainly deal with it when T am
referring to the matter in the course of my speech.

REesTRICTION OF INDIAN IMPORTS INTO ITALY, ETC.

Mr T. S. Avinashilingam Chettiar: (a) Will Government state whether
they are aware that the Italian Government have ordered that during the
year 1935, Italian importers will not be allowed to import from India more
than 30 per cent. of the goods imported in 1934 ?

(b) Is the action of the Italian Government due to the fall of our trade
with Italy owing to the Ottawa Agreement?

(c) What is the amourit of traae hhat this action of the Italian Govern-
ment will affect?

(d) Are Government aware that the Ttalian Government have put a
ban upon Indian Insurance Companies from doing business in Italy?

(e) What action have Government taken in these matters?

(f) If no action has yet been taken, what action do Government propose

to take?
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. w&wm-(ﬂm&ouum_mhothdhm
in!dr?:ad that the Ttelian Government have for the period 16th Fsbruasy
to Blst March, 1985, restricted the imports into Italy of practically all
eamunodities to about 25 per cent. of the imports for the corresponding

wriod of 1084, It is not kmown what degree of restristion will ba imsposed
after 31st of March.

(b) No. The object of the restriction, which is not directed against
Iadis slose, iy, in the words of the official decree, ta ensure a fpir eqili-
brium between imporis and the means for their psyment abrood.

(c) India's export trade to Italy iu the year 1833-834 umounted to
5% arores of rupees. . .

(4) No. Government have been informed that one Indian imsursnce
company has experienced difficulty in setting up business in Italy, but in
the absence of any precise information es o what was the natute of the

_ Ities experienced, it has not been possible to make any representations
on the subject. '

(e) and (f). The Government of India have already entered an energetic

test against the recently imposed restrictions and on receipt of a reply

om the Italian Government, they will copsider what further actign should
be taken.

Mz. T. §. Avinsahilin Obattiag; Ase Governmeps spamy that
wes o recent Anglo-Italian Agresment which wes publighed a few
4§9 in the papers?

Ths Homourable Sir Jossph Bhols: Yes.

Mr. T. B. Avinashiiingam Ohettiar: Is the Honourable Member aware

What the Anglo-Itelian Agreement sti _ ahout 80 per cemt. of -the
British cxports will be allowed into Italy? b pe

The Hopourahls Sir Jaseph Bhois: 1 beliavs hhad is corpect.

Mer. T. 8. Avinsshilingam Qetlar: 1f that ip the case, is it the proposal
tom’k;hdia.pawninthhwht.mthﬂ%nslemﬂm;,: uh‘ikolshqm
bll‘glun

The Homourable Bir Joseph Bhore: No. We are in direct communica-
tion with the Italian Government on this question.

Mr T B A R Ohettiar: Have thc Government of India
power to approach directly the Ftalian Government for a trede tresty?

The Honourable Sir Joseph Bhare: Not direstiv, Sir, but we beve made
qQur own representationy through the British Government whioh is the
channel through which we have to approach a foreign country.

Mz 7. 5. Avinashiltpgam Obettiar: When were the negotiations stasted ?

Mr. T. 8. Avinashiliagam Ohotthar: About this prohibition.
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The Hemourehis Sir Jessph Bhoret Directly after we received authentio
information in regard to the restriotion.

N T.8 4 Ohettiar: Are Government awgre that there
are reports in the papers of insurance companies being banned ¢

The Honourable Bir Joseph Bhore: We have had no authentio informa.
ion. We have only heard that ope insurgnce company experienced cerfain

sultiey. That inyurance com bas not thought tit to place befors
us & full statement of the difficu ﬁe{ whish it bas elporianud.P

Mr. 7. 5. Avinsbtimgam : Am I to upderstand that, if Indi
nationals cxperience difficulties in matter of trade and comme: E
other eountries, the; should represent matters to the Indian Government
and then only the Indian Government wil] take sotiop?

The HonoursBle Sir Joseph Bhore: My Honoursble friend must sur
realise that we cannot take action unless a full statement is made to us,
&0 that we mnybeinspooitiontoseawhethe;qqq:ddpe_lprdoes not

exist for representation to the foreign country concerned.

8ir Jehangir: The Honourable Member just &t::l that the ban
lpced by the Italisn Goveryment wag agsinst imports from all paris of
'iha_ wm-lg. which is correct. l.lpl;ll.ﬂ; sinoe ths bsn way placed, an qgfoergant
has been entercd into, as the Honourable Member has admiitted, between
QGreat Britain and Italy. Why is it, then, may I ask, that it takes so long
for the Government of India to negotiate with the Government of Italy
for better terms when Great Britain has suepeeded already in obtaining a
concession as compared with the original quote?

The Honourable Sir Joseph Bhore: My Honourable friend must address
that question o the Italianu Government.

Str Oowasii Jehangir: May I ask the Honourable Member why I should
address that question to the Italisn Government gud net to my own Goyern-
ment and why I should not ask for an explanation ss to why it takes

for our Government to negotiate with the Ifalian Governmant than
it takes the Government of Great Britain? ' )

The NMopoursble Bir Joseph Bhors: For the simple reason that the
Government of India do not eontrol the actions of the Italian Govarnmens.

Mr. H. P. Mody: Do Government possess the necessary power to take
immediately retalistory aetion in the event of their representations being
med with & flat refusal?

_ The Fonourable Bir Jossph Bhare: 1 am bot prepsred to sey what power
the Government of India have in that hehalf. ;n:h.ll n..d"a g0 iu:o the
matter much more carefully.

Mr. B B. Mady: Do nob the Govemnment of Indis consider it necessary
to sz themssives with such powems, in view of the fact that so many
eaupizigs, such as, Persia, Turkey, Italy, are, ou sceount of financial and
mmc%boubh-. imposing severe restrictions against imports from this
country



2468 LEGIBLATIVE ABSEMBLY, (21T Magcu 1985.
The Honourable Sir Joseph Bhore: That is & matter of opinien, - -

Mr, H. P, Mody: This is not a matter of opinion. My question was
this. Many countries are imposing restrictions, may be of a gemeral
character, gnt certainly against Indis, and do not the Government of India
think it necessary, in view of this, to arm themselves with the necessary
powers?

The Honourabls 8Sir Joseph Bhare: My Honourable friend must realise
that if it became necessary for us o secure an even balance with another
country, we should probably have the power to effect that, but the position
of India heing what it is, namely, that she must have a favourable balance
of trade, it acte somewhat as a handicap in our negotiations with other
Governments.

Mr. H. P, Mody: The position with regard to Persia is identical with
what 1wy Honourable friend has just now .said; the balance of trade is
largely sgainst India, and what action has been taken in this case?

The Honourable Sir Joseph Bhore: I think I have said in reply to
a supplementary question that we were in communication with commercial
opinion on that point.

Sir Cowasjit J : Is it not a fact that the Government of Indis
are not as well pl s8 the Government of Great Britain in negotiating
such terma?

The Honourabls Sir Jossph Bhore: If my Honoursble friend means
to say that the machinery which we have to adopt is somewhat oumbrous,
that 18 0. We have to go through London and then through Rome.

Sir Cowasji Jehangir: In questions of urgency, will the Honourable
Member oconsider a better method of oommun.icaﬁon?_

The xcmnnhlo Bir Joseph Bhore: What is the better method?
8k Oowasfl Jehangir: Of going direct.

The Honourable 8ir Joseph Bhore: Surely, my Honourable friend

Imows that we have not the power to negotiate direct with a foreign Gov-
ernment.

8ir Oowasji Jabapgir: But since the matier is urgent and other
oountries are taking advantage of their powers of communicating direct,
will the Honourable Member consider contingencies of the sort arising in
the future, so that he or his suctessor may be in a better position to
negotiate than he is today?

The Honourable Sir Jossph Bhore: It does nok lis in the
Member's power to do 80, but no avoidable delay has been allowed to
:;:urnohru“m oconoerned, becamms action bas been takea by

egram, :

|
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Sir Cowasfl Jehangir: Is it not a fact that another country, namely,
Great Britain, has been able to get further conoessions while the Govern.
ment of India are still negotiating ?

The Honourable Sir Josesph Bhore: I think my Honouruble friend
already knows the answer. .

8ir Oowasjl Jehangir: What is the reason for that?

The Honourable Sir Jossph Bhore: The reason for that hus ulready
been explained. -

Sir Cowasfi Jehangir: The otily explanation that the Honourable Mem-
ber has given is that the Government of Italy are responsible. Is it not
s fact that the Government of India are responsible?

The Honourable 8ir Joseph Bhore: No, Sir, the Government of India
are not responsible.

Mr. H. P. Mody: Can the Government of India, by executive action,
restrict the imports from Italy?

The Honokrable Sir Joseph Bhore: I believe, we can.

Mr. H. P. Mody: Do the Government of India
to do e0?

The Homourable Sir Jossph Bhore: That is a very different mattar.
That raises larger questions of policy, and I am not prepared to give an
answer to that straightaway,

consider it desirable

Prof. N. @. Rangs: When did you have information about it?

The Honourable Sir Joseph Bhore: We had information in the first
instance by telegram ‘from our Trade Commissioner in Milan, but we had
to wait until by Air Mail we received details and the moment we reccived
details a telegraphic protest was launched.

Prof. N. @, Ranga: When did you receive the telegram?

The Honourable Sir Joseph Bhore: I cannot give you the datos.

Prof, N. G, BRanga: Ia it not a fact that on the first April next these
restrictions will be imposed on Indian imports?

The Homourable Sir Joseph Bhote: Not that I am aware of.

Mr. T. 8. Avinashilingam Ohettlas: Is it against the public intevest
to give the date of the telegram?

The Honoussbie Sir Jossph Bhore: No. 1f the Homourable Member
will put down & question, I will give a reply in dus courss, '
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Mr. M. A, Jinuab: In view of what has slready been steted on the
floor of the House, will the Honourable Member obtain his freedom from
London snd be in a position to deal directly with the Government of
laly ? ,

The Homourable Sir Joseph Bhore: 1 do not see how we can free

ourselves from the constitutionsl position us it exists qt the present
moment, '

Mr, M. A Jinnah: What ] wagt to know is this. I do ot want to
change the constitutional position. Would the Government of Indis make
any effort in order to be able to deal with this question direct, and be free
to do so by getting the sanction of the Becretqry of Siete for India?

Ths Honourable Sir Joseph Bhore: Personally 1 do not think that such
u course in possible, but T shall certainly consider it.

MOTION FOR ADJOURNMENT.

Viuxg ay Kagacm,

Mr. President (The Honourable 8ir Abdur Rahim): 1 have received
notice of a motion for adjournment of thg husingss of the Assempbly from
Maulvi 8yed Murtuza Sahib Bahadur. 1 want to know whether the
Honourable Mumber wishes to move his motion?

Maulvi Sysd Murtuza Sahib Bahadur (South Madras: Muhammadan):
Bir, before I express an opinion on it, I want to ascertain from you if you
will permit me to move it tomorrow, ns there is anether ad ment
motion today wbich is of greater importance than this.

Mr. President (The Honourable Sir Abdur Rahim): The question is
whether the Honourshle Member wishes to move his mation taday?

Maulvi S8yed Murtusa Sahid Bahadur: I do not propose to move it.

Mr. President (The Honourable Sir Abdur Bahim): There is saather
motion for sdjournment which standa in the name of Mr. Gauba. The
notice I have reccived is that the Honpurable Member proposes to aak for
leave to move & motion for adjournment of the business of the House

today for the purpose of discussing a definite matier of nrgmmt: public
importance as follows: the firing resortod to by the police at Karachi on
the 10th instant. T want to know whether any Hopourable Member takes
objection.
~ (No objection waa taken.)
As 1o objection is tuken, the motion will be taken up at ¢ o'closk.

e

ELECTION OF THFE STANDIRG FINANCE COMMITTEE.
The Momoprable Sit Jumes Grigg (Pinance Member): 8if, I move:



BLBOTION OF YHE STANDING YINANCE COMMITTES. an
Mr. Poosident (The Homourable Sir Abdur Rehim): The quostion {a:
*“That this do prec udbw:dm (or:lnndnl dms-as.h
™ spproved Honspreble Progident, ow
m wqumhlx:u mdwfwm.hmbuwvhiohgrh
be added a Member of the Assemb. minntedbxlhoﬁovarnovﬂmml.
mnwmuméw the Committes.”

The metion was adopted.

BLEOTION OF MEMBERS T0 THE COURT CF THE DELRI

Mx. G. 8. Bajpel (Seoreterv, Department of Kduestion, Heslth and
Lands): 8ir, I move:
mmwnﬁ. bers of this Assembly do proosed to elect, in such

umylnnppmud dn?nudnm four pereons among
toln-n dchnﬁmty‘}:&lhihmﬂ

3"‘0"‘03 &W"M‘UM%(VI wicsity se4 out in the

Mr. President (The Honourable 8ir Abdur Rohim):' The question is:
m&wlmbu'dtha-Aunuvdopmﬁwm in such manoer

as may be spprowed by the Homoursble the nrmlmn among their
own nmb-ntobomembcuolhc«m uﬂ'di Delhi in pursgance
sab-clause (5) of statute 2 of the First tu : the ’Uqfnmty “‘P"o“ i ﬁﬁ

schaduls to the Delhi Univemily Act, 1928 (VII1 of 1023)."
Phe moticm war adopted.

ELECTION OF A MEMBER TQO THE INDIAN INSTITUTE OF
SCIENCE, BANGALORE.

M. @ 8, m (Secretayy, Deparbment of Education, Health and
Lande): 8ir, T mo

T & e o g oy

ndian Imh both years inclusive) in
pursuance of the ptovmons of clnu 9 (-econdly) of the scheme for the administration
and mmgomem of u.e n fund- of the Institute, which was publhhd

in the Gazptte of
hbou No. 1-10 (‘1‘) dmd the 12:15 P‘ebmry . rmpmdm Ahmnd
Serm of ofice has has expired

Ms. Pmsident (The Honouwrsble Sir Abdur Rehim): Motion moved :

"l'bttlu'h do:n::b:dodiuneb umh. 3%
n In i &'wncq, B-w;- ( iﬂél:ulnz
a:lh-‘dil mvhgnmpbw




2473 LEQISLATIVE ASSEMELY. [21ez Marcm 1985.

Maulvi Mohammad Shafi Daudi (Tirhut Division : Muhsmmeadan) : - Sir,
the appointment of an Honourable Member of this House to represent
this House at the Indian Institute of Science, Bangalore, has not received
the attention in the past that it deserves. The Honourable Dr. Zisuddin
Ahmad was clected for the last term, but he was not given an _opportunity
to sit at the meeting of the Council. The last meeting, which was &
very important one, was announced to be held on the 28rd July, 1984.
Dr. Ziauddin Ahmad, our elected representative, at once wrote to the
Director that the Assembly was sitting on the 28rd July, and, therefore,
the mecting might be hell a week earlier. No reply was recexved from
the Director us to why they did not listen to his simple request, and hence
he tendered his resignation to the Secre of the Education Department,
ws I have been told by ''r. Ziauddin, and hé sent one copy of his resigna-
tion to the Director of the Indian Institute of Science, Bangalore. Now
they treated it with seant courtesy. Dr. Ziauddin Ahmad was, I'am told,
connulted on this question by the Government, but no step was taken
ufter that for ensuring that the future meetings of the Council will be
held at & time when the representative of this House will have the
npportunily to attend. Over and above that, Sir, I have been informed
that the T)irecfm is dealing with the properties and funds of the Institute
in a manner which requires a strict scrutiny. There have been complaints
against the Director, and s representation, I am told, has been. made to
His Excellency the Governor General—I do not kmow how far it is correct,
but I bave been supplied with a copy. Bome -of the members of the
Council of the Indian Institute of Science, Bangalore, made M repre-
sentation, in paragraph 2 of which they said :

*“That your Mon-anthmkzedhqu’.m
13, of the Inlu the present requisition for inquiring, by means of » special
committee appoin for tl\e purpose, into the working of the Imstitute for the pest
two years.'

I shall not tire the House by reading the whole of it. It is a long
one and there are a series of grievances of professors and others on the
staft of the Institute which prima facie goes to  show that there is some-
thing wrong with the management of the Institute. Now, unless we are
assured that the Director will regard the appointment of a Member of this
Housn with some attention and will {facilitate hin attendance at the
meetings of the Council, there is no use making an election of a Member
of this Houre. It is really s disgrece to the Member-who is appointed
and who is not listened to by the Director in small matters, as T have
just now narrated.

Mr. @. 8. Bajpsi: S8ir, I do not think I ought to detain the House
verv long. Two points have been raised. First, -as regards the alleged
indifferonce of the Director in the matter of ﬁxm dates for the meetings
of the Council. The position as regards that is t)mt under the bye-laws
of the Institute, which bave been framed with the approval-of the Governor
General in Council, dates are fixed in the following manner. Ordinary
mectings of the Council shall usuall bohddonthothtdl(ondtymtbo
month.ot.)ul ,Novenbermﬂunc‘ Now, Sir, ordinarily, the Assembl
does n mtinthemwthd?l :tmi:.thmm&dlim,tbon&
it in in Session m the month senr a8° yOu &re aware,

in July,
was the reastm wh the mguhﬁon is. it was not
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possible for the Director to meet the convenienco of the Honourable Dr.
Ziauddin Abmad in this respect. His hands are tied by the bye-luw to
which 1 have referred. But I cun assure iy Honoursble friend that 1
ghall take up with the Director this question of trying to adjust the
meetings of the Council 80 far as possible to the convenience of Honourabls
Members of this House, because it is cbvicusly our dusire thut the repre-
sentative of the Houee shall be an effective representative, aud no{ merely
a ceremoninl or nominal representative. Then, Sir, my Houournbla friend
said something us regards complaints which had bosu wade sgainst the
Director. He read out from a meworial which he said had bean addresaed
to the Governar Geuneral in Council. 1 can sssurc wy Honourable friend
that no such memorinl has yet resched the Governor (Jeneral in Council.
If a memoriu! reaches the Goverbor Genersl in Couwvcil, the Governor
General in Council will, as he is required by the terms of the regulation—
I need not read it out—tuke it into consideration; but there is one point
1 should like to lay before the House for considerntion. This ia tho first
time in the hi of the lustitute that an Indiun hus been appointed
to the position of Director. That Indian is » man who is eminent in the
world of science—S8ir C. V. Raman, who is the holder of & Nobel piize
and I think of every conceivable distinction that it in open to any scientist
to secure. (Applause.) I submit that it is not right that any Honour-
able Member o this House should pay any attention to complaints made
against a person of that distinction; I think that this matter ought r«dr:f'
to be left to the Governor General ia Council to be deuly with in ucoord-
ance with the procedure laid down in the Regulation. (Hear, hear.)
Mr. President (The Honourable SBir Abdur Rahim): The question is:
*“That this Assembly do proosed 1o elect, in such manner as may be approved by the
Homourable the President, a member to tﬂg’nﬂmoﬁﬂu%loim
Indian Institate of Scieace, Bmgsl«n6 for period 193537 (both years inclusive) in
pursuance of the provisions of clause 9 (secondly) of the scheme for the administration
and management of the meﬂeo and funds of the Institute, which was published
in the Gazetts of India with the uotification from the tofl and

Labour, No. 1-10 (T.), dated the 12th February 1936, vice Dr. Zisuddin Abmad, whoss
term of office has expired.’’

Mr. President (The. Honoursble 8ir Abdur Rahim): 1 bave to inform
Honourahle Mémbers that for the purpose of election of members to the
Standing Finance Committee for the financial year 1985-36, the Court of
the University of Delhi and the Council of the Indian Tnstitute of Science,
Bangalore, the Notice Office will be open to receive nominations for all
the Committees upto 12 Noon on Saturday, the 28rd March, 1985, and
that the elections, if necessary, will be held on the following dates, namely :

1. Standing Finance Committee, 1985-88, 25th March 1985
2. Court of the University of Delhi, 25th March, 1985.
8. Council of the Indian Institute of Science, Bangalore, 26th March,
1985. ’ )
The elections to the Committees which will be conducted in accordance

with the principle of proportional representation by means of the single
Mmblemwm.nmd.boholdinamdocnfry'.koomm
10-80 a.m. {0 1 P.M. on each day appointed for the purpose. o
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~ As regards the agenda, the Chair is informed that eertain Honourable
Members féel that the interposition of the Demands for Supplementary
UGrants, while the consideration of the Finance Bill is still continving, i
likely to cause inconvenience. The Chair consulted the Leader of the
Housa and the Honourable the Finance Member as well as the Honourable
Member representing the Congress Group whether it would not be more
convenient if the considerntion of the Finance Bill wa« continued uniriter-
rupted until it was finished. There seems to be an agreement that that
would be the most convenient course. In the ordinary course, it is expected
that the consideration of the Finance Bill will be concluded by at least
tomorrow, becanse the Bupplementary Demands are also of an urgent
nature, and they must bo dispored of before a particular date of this -
month, and so also the Finance Bill. That, the Chair understands, is the
oourse to which the Government also agree and it will perhaps suit the
Honourable Members.

The Honourable Sir Nripendra Sircar (Law Member): If I may make
a statement, that is exactly what happened in Mr. President's Chambers,
f.h.nd there is no reason why the House should not know what was arranged

ore.

Mr, Ram Narayan Singh (Chota Nagpur Division: Non-Mubhammadan):
Bir, we cannot follow what is going on there:

Mr. President (The Honourable Sir Abdur Rahim): It the Honourable
Member will listen, he will be able to follow.

The Homourable Sir Nripendrs Siroar (Leader of the House): When my
Honourable Colleague, 8ir James Grigg, snd myself and my Honourable
friend, Mr. Bstysmurti, representing his Party, met today in the Cham-
bers of the Honourabls the President to find out if we can come to on
Agreement, what was disoussed was that so far as the Government are
concerned, they have mo objection to the discussions being continued,
mamely, that the motion for the eonsideration of the Finance Bill be finished
before the Demands for Supplementary Grants are taken up. We wanted
to know from my Honourable friend, Mr. Batyamurti, whether, having
regard to the urgency of the matter, we could depend on their support for
closure if it be necessary not today but tomorrow at the end of the day.
I gathered that my Honourable friend would give me some information but
probably as they are in some disturbed condition over the unfortunste
illness of Mr. Sherwani, I have not got that information. Bus if I may
sssume that I can at least get the support of my Honourable friend an
his Party tomorrmw in the afternoon us regards putting an end to this
thotion for comsideration of the Finance Bill, then I can say that we have
no ob to this change being made and to the discussion bring con-
tinued where it had been left and the motion for consideration of the
Finance Bill be finished and disposed of before the Supplemnentery Grunts
are taken up. That is exactly what I understood and siill abide by that

arrangement. | . L '

WY. Presidiat (The Hohourable Sir Abdur Rahim): The Chair takes

it that that is an arrangement which comsmends itself to the entire House.
(No objection was taken.) _

Then the discussion on the motion te consider the Finance Bill will be
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Mz, 8. Salyamuwrtl (Madras City: Non-Muhsmmadan Urban): Mr,
Preasident, it is retber unfortunate that six days shouwld bave intervened
between the last discussion on the Finance Bill and today, and it is ®
little difficult to recapture the atmosphers of that discussion. But, I will
do my best under the circumstances. I take it that this motion gives this
House an opportunity of exercising it comstitutiona) right, to the extent to
which it is veated in it, of refusing supplies before grievances are redressed.
I propose, in the course of my remarks, to try and satisfy this Honourable
House that, both on the merits of the Finance Bill and on the standing
s:i:.vsnoen in this country which are still unredressed, this Finanoce Bill

nol deserve the suppart of this Honourable Houge. The Honourable
the Finance Member referred in his speech to the fact and stated that the
English practice of dealing with two years was better than our practice of
dealing with three years. 1 agree with him, but there is one respect, 1
think, in which we are better. Our income and expenditure estimates are
prepared and are presented together, so that this House knows exactly how
much revenue is sought to be raised, and how that revenue is being pro-
posed to be spens, and on what purposes; and I wust thin wholesome

We hiave, Bir, s Standing Committec on Finance in this House. Howeéver,
it is not & Statutory Committes and it has not a right of audience ns duch be.
fore this Houss. It ix, at best, a coramittec which advises the Finknce D8-
partment. I suggest that this Committee should have its powers dnd
duties considersbly enlarged, and a permanent officer should be aftached
to this Committes, so that this Committee may be able to perform its
fanctions vety effectively. As a matter of fact, Mr. Prerident, however
much we mey economically use the time available to this House during
the general budget discussion snd the Finance Bill, we cannot exercise
thst meticulous and pervasive confrol, which it is the right snd the privi-

of this House to sxeroise over income and expenditure, snd, I think,
therefore, that these suggestions deserve the eonsideration of the Honour-
sble the Finsnce Member. '

Under the Government of India Act, the Governor (3éneral is suthorised
to allot not more than 15 days for the voting of demands, on the Railwa
and the General Budgets. As it is, we get only 12 days. Why do we nc
get oll the 18 days we are éntitled to? That, I think, will add to the
privileges of this House. We shall be dble to discuss more demands for
grants. 1 may also suggest that the time set apart for genersi discussion
&8 Jeast on the General Budget may well bo scrapped and sét apart ax tims
for the voting on demands for grants. As it is, we have a general discussion
om the Finance Bill, and a general discussion on the General Budget. I
got, on the whole, eight or nine davs for the voting on demdnde for
grants, 1 submit ¢ will be very much rhore retistsetory. ;

The Honourable Sir James Grigf (Finance Member): May I just make
an interruption? Is it the ides of the Honourable Member that the 8tand-
ing Finance Committee should undertake a serious and exhaustive investi-
gation of & few of the grants or a selection of the grehts snid then submit
to tbe House materials ask it to consider them seriously and in a

, and
stafled madnes and the rest of the srails may some hutothitically under

{

Is bis suggestion?
{478



u LEGISLATIVE ASSEMBLY. [31sT Magch 1935.

My, 8. Satyamurti: No, Sir. I was speaking of the time allotted to this
House for the voting on demands for grants. I was suggesting that we
should get the full 15 days provided in the Government-of India Act, and
not the 12 days as we now get and, secondly, that the time set apart for
the general discussion on the General Budget at least should be set apart
for the voting of demands for grants, as we get an opportunity of a gene-
ral discussion on the Finance Bill as such. I also suggest that we should
get time allotted for each demand. In the Madras Legislative Council,
we get two hours or four hours for each demand. T+, therefore, enables
the House to go forward according to the time table.

Coming to the actual financial position of the Government of India as
exhibited by the Budget and by the Finance Bill, 1 want to present to thip
House a few striking facts. {‘be total net revenue iz estimated at 77
orores, 28 lakhs. This is spent as follows:

Interest on debt, 10 crores 39 lakhs.
For the reduction or avoidance of debt; 3 crores.
For defence expenditure, 4408 or 45 crotes.

Thus this total is 58 crores 87 lakhs. For other expenditure charged
to revenue, it is 16 crores 82 lakhs. Well, Sir, that figure is deceptive,
because in that figure are included the following items, ecclesiastical, 31
lakhs, political, one crore and 41 lakbs, watch and ward, 2 crores and 6
lakhs, making s total of three crores and 78 lakhs. Thus, more than 63
crores out of a revenue of 77 crores 28 lakhs are spent on purposes which,
although in the picturesque language of the Honourable the Finance Mem-
ber may be called self-preservation expenditure, are certainly not nation
building expenditure. We then get roughly ten to twelve orores for the
other expenditure of the Government of India.

In his speech introducing the Finance Bill, the Honourable the Finanoce
Member controverted our statement and said that, taking the Central and
the Provincial Governments expenditure together, they are between them
spending roughly as much as the Government of India spends on defence
expenditure. Waell, Bir, assuming that that fact is correct, 1 would res-
pectfully ask the Houourable the Finance Member whether he is satisfied
with the total expenditure, on about 220 millions of ple, for all their
elemental needs of education, sanitation, public th, medical relief,
agriculture and industrial improvement, of less than 45 crores?

On this matter I have the high authority of Sir Walter Layton, I bope
the Honourable the Finance Member will not question it, because I read
the other day that there are anly three free traders still left in the British
Empire, and they are 8Sir Walter Layton, Lord S8nowdon and 8ir James
Grigg. Lord Snowdon is no longer in power, Sir Walter Layton is not in

wer, but unfortunately for us Sir James Grigg is in office snd in power.

ut let us see whet Sir Walter Layton says on this aspect to which the
Honourable the Finance Member referred: .
*On the expenditure side, debt abeorbe 15 crores, defence, 55 croves,”

—4bat war in 1980, but now it is of course 44 crores,—

“law and order, and justice 21 crores. gemersl civil administration 7
*7&!:‘*A -oqnit&tht.' oo e bowt 13
mhnmrivilm.mtoum”
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That is so far as national expenditure throughout the country is con-
cerned. , i .

Comparing this with the expenditure in other countries, may 1 draw
‘the attention of this House to these striking facts? The total public ex-
penditure on social services in Great Britain, after war pensions are ex-
cluded, increased from £22.600,000 in 1891 to £388,500,000 in 1935. In
that yesr, this expenditure made up about one-eleventh of the national
income. The public expenditure in Germany on social welfare and housing
alone increased frum ten per cent. of the total expenditure in 1918-14 to
25 per cent. in 1928-20. Tn the Netherlands, it was 82'4 per cent. in 1980,
in France it rose to 23 per cent. in 1980. 1 think these figures are fairly
arik?m and the Honourable the Finance Member may well pause « bit
and himeelf the question whether he has proved to his own satisfaction
that our expenditure on nation building departments is anything up to what
is acoepted by all civilised countries as a ressonable standard.

Coming to the income side, there are equally atriking figures. Our
eustoms revenue is responsible for 51.84 orores; inoome-tax, which is pro-
bably the only direct tax in this country, gets us 18 crores 40 lakhs, and
salt, a tax to which the Ccp is definitel posed and which it will
take every step in ite power to abolish or radically reduce the moment it

_.gets power, givas us eight crores 78 lakhs. These three taxes between

m give you practically the whole of the Central Government revenues
smounting to 76 crores 97 lakhs. Incidentally I would like to draw the
attention of the Honoursble the Finance Member, if I may] to the fact
that the cost of collection is going up from three crores in 1921 to three
crores 68 lakhs in 1985-36. I may add that in 1982-83, the total revenue
of 79-91 lakhs, that is roughly 80 crores was collected, with an expenditure
of three crores and 77 lakhs.

I would ssk the Honourable the Finance Meuiber, of course, he depre-
cates plans, but 1 hope he does not deprecate looking intq the futurse,
for, after all, he has got to be here for another three and half {un, and,
if the Federation comes in the mesntime, he may be replaced by o
Finance Minister, but even then he may continue as the Financial Adviser

or s super-Finance Member which the Government of Indis Act contem-
plates . . . .

The Honourable Sir James Grigg: Not, if I can help it.

Mr. 8. Satyamurti: I am glad to hear it. Now, Bir, let us take a few
of these sources of revenue. Taking the customs revenus on imporis, I
suggest that a parb of it is ocollected by taxes on the vices of the peopls,

major and minor. Our import duties on spirits, wines, and liquors give
us two orores, tobacco gives us one crore and 20 Iakhs.

The Honourabls Sir James Grigg: It is not a vice.

Mr. 8. Satyamurti: It is & minor vice.

An Howourable Member: It is the mother of vices.

My 8. Setyamurti: Yes, it is the mother of viees, a8 my Honoursble
mmﬂﬁ&yyﬂﬁmm;nn. I think the Honourable the

- Member must know that the Congress is pledged to total prohibi-
tion of sll slooholie liguor, snd there will be s genuine movement in this
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country for controlling, at least, if not for abolishing liquor trade. The
industry of tabsaco must find nplammthuonuntry It people must
smoke, I s sure the couniry wlllmmthstihaymmtsmokelndlmmd
not nen-Indian cigarettes.

mm.m Bitagh (West Punjab: 8ikh): Why should they smoke at

My. 8, Batysmurti: That is more than I can answer, because 1 myself
do pot smoke. If people should smoke, I suggest they should resort to
the indigenous variety. My point financially is this—that the Honourable
thaﬁnmcaMambarmhummuthepmp&mdimamtde&lﬁf
reduction of revenue in import duties on both .these items.

Then, Sir, we get 19 lakhs by way of import duties on boots and shoes.
lhoponﬂKmablaMmbeu in this House sre agreed that we ought to
davelop that swadeshi industry, as much as possible. There will also be
» reduction in import duties on those goods. -

This moming, Sir, the Honourable the Commerce Member, with that
blandness for w vich he has become. 80 famogs, told us that he was not
“saware of sany proposal to encourage the man cture of motor cars in this
country. T have no doubt in my own mind that any responsible Govern-
ment seated on those Benches will take every step in its power to promote
the swadeshi motor industry in this country.” If that is so, this revenue
of one crore and 40 lakhs that the Government are now getting on the
imported motor cars must cease one day or another. We will see to it
that it ceases, as early as possible. I quite agree, Mr. President, that
when we are talking of swadeshi articles, such as, indigenous tobacco,
indigenous boots and shoes and mdigenous motor oan is possible to

levy a reasonable excise duty on them, because, comparatively speaking,
they are luxuries, and, therefore, the lose dhimput uties may to some
emnthonmdeuphyumnduﬁuonm manufactured in this
vountry,

Then, Sir, we have a revenue of 12 lakhs on the importation of railwgy
. plant. My Honourable friend, the Financial Commissioner of
M. Railways, is '‘investigating’’. His Department usuidlly ‘takes
#ix years to finish investigations, but even six years must end sometime or
other; and when these six years end. Ibebmthumﬂmﬁton
railway locomotives and plant being manufactured in this country, more
and more. This revenue also will and must go. We are geiting also 15
lakhs from the impart duties on -cinematograph films. My Honourable
friend, the Baronet from Bombay, presided at a function the other day,
which I hed the pleasure of attending, in which the film industry of this
country protested against the unfair treatment meted out $o'ib by the
levy of import duties on raw fihms. That will have to go, sconer or later
Out of sugar we are getting 1 crore and 75 lakhs of revenus by way of
import duties, but I take it that the object of the Government of Indis
is to make this couniry self-sufficient in the matter of s own supply of
sugar.  If that is so, I think this import duty also is bound to vanish. or
e bt e ook of oosmptatat & the oountry about i, ao0d 1 have
; bud there in & of aind an
' mind Ahat, &4 any refe s0 far as the inderior i

'%

20 own
ot sugar whiish the posrer people in the ecouniry consume lergely are



<oncerned, there must be no excise dut.y on thoae kinds of sugar. It is
an iniquitous tax on the necessities of the poor people of this countey, and,
therefore, this excise must be oonudersbly reduced or abolished. I do
not know if this House realises that on the import of cotton fabrios alone
“e are gettmg by way of import duties five crores and on artificial silk and
' we are getting rmore than two crores, and on other textiles,
I.B‘m:hd E;herofom. on the whdle, we'are now gotting 8 crorex of itmport
duties, on the importation of cloth and ‘silk. The Pmllﬁent of the
Bombay Millowners' Association said the other day that there ia soope for
the import of foreign textiles into this country. I humbly but strong
differ from him. I feel that there u enough ocotton in this country ani
" enqugh otftonof the superior ‘quility ‘mdy be prodided. The Im
Agricultural Research Institute is nn{mq very good experiments 'in thht
-direction. There is labour, there is talent, there is capital, by which we
can make this country more or less welf-sufficient in the matéer of ‘cotton

-and silk for the olothing of the vast millions in this country; st any
- wate, thas is the ambition of every patriotic Indian. T that is »o, ‘while it
‘Myhepmﬂo.ﬁmmyhmmmdo mgonmoemwunh
of goods which it may not be possible to mad\i in “this country,'l
want the Honourable the Fimanve Member to prepare for gradual reduc-
Hagn ‘and’ the “ultinkiate ‘extincfion of i’ “révénue, ' Let him not
forget that Japan today ‘is “Hnfe s lot' of_ cloth and ik joods which

‘India feels can be and oﬂdrht prddtifd'ed:m’ ¢ coontry.

Mr. 7. E. James (Madvas: Burcpaml): - Wit are you goingito import
then?
able Sir JIM ¢ Nothing.

!!r ey ey ¥ PGy g

‘Mr. 8. m: Wait and see. {l.mlghtar‘]

Mz. Bhajabhal J. Desal (Bombuy Northem Division: Non-Muham-
‘madan Rure): ~“Why should we import?

%ﬂyﬂmlﬂl. As iy Leadgr says, why should we import, unlm
" we mu o

" 8r Mubammad Y; (Rohitkond snd Kumson Divisions: Muham-
madan Rursl): How caii we éxport then'? e

Mr. 8. Iatyunuq . That is s matter of arrangement, but this thing is
bemg done in spite of you.

Then 1 comse to the next category of dutt:,u on which Ii“::d sure ﬁothr
will be practically universal agreement in this oountry. er e
three kinds of ex’cue duties, on kerosene, on- matches and on sugsr. I
am sure all Hooourable Membeu will agree that kerosene and inatches
are nwen;iua for “Evetybody in’ this country; and, a8’ T'daid, the inferior
qu;lmeu impfmmod the poorer ' people. deotﬂomtbeuoﬁe
duty on kerosene, 2 crorés and 95 la¥fis; oh matches we get 2 erores, and,
on mgnr 1 50 crores.

I wmtm geu::tentum
. - . e “
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Majesty’'s Government in Great Britain. They came to this gemerab
oonclusion:
“In any genoral conclusion as to the effect of the Customs and Excise dutiea on the
maﬁg?g,ithsmqummmt?amwemrbm%
expenditure on ncd.ionrnnmo,’ unemployment reli , from which
miurnlng classes largely benefit.” ’

That factor is conspicuous by ite absence in India. Then:

“Agsin, it must not be forgotten that some indefinable pert of the duties.............. is
m&:;mnymbyuiwinngo-nl.dmb:hohxd-nminthem

That element is also largely sbsent in India:

“When proper allowance is made for these Rs, we consider that the food duties,
sven at their prosent reduced level, mimst ot -cdum.dmcﬂ-oto_n:t

standard of living of the the whole that standard may be.
Dettar than ia the year HIDIA " - i

1f this can be ssid of Grest Britain, whare the standard of living is very
much higher than in this country, what are we to say of the effect of these
duties on the standard of living in this country ?

The Homourable Sir James Grigg: What about rice ?

Mr. 8. Satyamurti: We shall discuss it, when the Rioce Bill comes.

Sir, this is the majority report. The minority report of this committee,
with which I am very much more in agreement than with the majority
report, puts our case more strongly:

I say they apply here particularly to the excise duty on matches, the
excise duty on sugar, and the excise duty on kerosene:

. are thus excepti regressive, and they take no account of & p
-ummumwmqawwam,m.um
should not be im upon any whose means are mot adequate (o maintain a certain
minimum stand of living."”
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Then, Sir, while that is the position today, under the Government of
India Bill, the position of the Government of India or of the Federal Gov-
ermnment will be much worse. I have only to draw the attention of
Honourable Members to clauses 135, 188, 187 and 138 of the Govermnens
of India Bill. Certain succession duties, steamp duties, terminal taxes,
and taxes on fares and freights shall be levied by the Federation and
collected by them. It shall not form part of the revenues of the Feders-
tion, but shall be assigned to the States and the gzvmou Taxee on
inocome shall also be divided although the Governor eral is given power
to decide the manner and the time of distribution. And wso far as salt
duties, excise duties, and export duties are conocerned, it is also provided
there that, if an Act of the Federal Legislature so provides, there shall
be paid ous of the revenues of the Federation to the provinces and o the
federated Btates some equivalent of the whole or any part of the nes
proceeds of this duty; and one knmows the composition of the proposed
Federal Legislature and the method of indirect eleotion propo.ecf. I
promise that, when that Legislature meets, 1t will vote away practically
all these taxes, to be distributed to the provinces and $o the various States
forming the ‘Federation. Therefore, it seems to me that the position, as
far as one can see at present is insecure today, and will be t disas-
trous if and when the Federation comes into ini.mhAt page 293 of this
Bill we have the specified sources of revenue which are placed at the
disposal of the Federal Government, duties of customs  including the
export duties, duties of excise, corporation tax, salt, state lotteries—that
is a source which I think the future Finanoe Member of the Government
may have resourse to, having lotteries—but except that, I feel that the
position is, as I said, very insecure.

We have then the railways which were turned into a separate propo-
sition—a commercial concern: that concern is today so insolvent, tm it
owes a debt to us of 55 crores, which I can see no prospect of its ever
repaying: and the statutory railway authority will be an imperium in
imperio, and the Government of India can whistle as 1 as they like,
and yet they will get not a pice from this railway authority. The poste
and telegmis is another department, which I am afraid, cannot pay.
Although it is supposed to be 8 commercial department, somehow or other,
ever since it was made a commercial department, although there have
been years when we had some surpluses, yet on the whole we find, .that
by some system of accounting,. it is now more or less self-sufficient, more
often less self-sufficient than more self-sufficient.

Then I put to the Honourable the Finance Member, the modern free-
trader, one poser. How long can these imports ocontinue, apart from the
swadeshi spirit, apart from what future governments might do? I put
it to him—only so long as this export of gold continues: acocording to him
it shall continue: but, even according to him, gold cannot be exported
which does not exist: and there are only about 500 or 600 crores more left
in India; and after these exports cease, how are these imports going to
come? It seems to me at any rate that at that - time the customs
revenue must fall. When it does fall, the future Finance Member will
have to turn to the Army Secretary or to the Commander-in-Chief, who
never comes to this House, and tell them ‘“We cannot afford to pay this
45 crores to you: you must cut down your expenditure'’; and I put it, as &
proposition, based on some careful calculation, that the future revenues of
the Government of India considering the proposed division of revenues
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between the I’pdpnhon and the Provmces, the taxable eﬁpacrt.y of this
country aud sound principles of taxation, cannot be more thén Rs.
erores; and even assuming you gly roughly balf of it to the military
budget, it cannot be more than orores. ‘This expendltm-e must
be brought down: all thig tall talk q’bout 'the defence of the ' eouritry s
nonsense.  Either the Army is too big, or jt is too small. T there is a
real invasion, it is too stoall unless you can orgnmqe the entire nation
behind the Army, or unless there is any truth in your ‘statement that
India forms part of the Emptre. and i;l‘l nal iomes are Isced at our
disposal. On the other hand,
except when s war starts; and mfy I ask’ the Hono Ela ‘the F‘inauce
Member whether he honutly feels as stiong In ‘exerciing his control
ugpinst the Military Department, ae he' does against the other departments
of the Government of India

"An M' ourable ‘m: No.

ﬁ{ Igrne Honoursble Sir Abdur Rahim): Will the Honour-
able Member be mhuch fonger? ih

t !. Iuym Yes, ‘8ir: I will také some ‘time.

'Ir Mt (The 'Hobourable Bir Abdur ‘Rakiim): Then he can speak
dfter Tounch.

.The Assembly then sdjourned for Lunch till Half Past Two of the

The &unmb re-assembled after Lunch at Half Past Two of the Clock,
Mr. President e Honourable Sir Abdur Rahim) in the Chair.

r.'s. w&ﬂ gir, 1 was saying, when we adjourned for Lunch
that the Honourable the Finance Hq:nv‘ms:hmﬂd ¢xercise, apart from ques-
tions of policy, the maximum financiul coritrol’ posaible over the srmy ex-
peuditure in this country. And, on the question of British troops, in India,
we have beard un elaborate discussion, aud | do not want to go into, it
agnin at this stage. But, 8ir, I feel that, if, for any_reason, troops.
Aare to bp retained in this country, the epat of lt,mulglnloundhy Greas
Britein.and pot by India. JIf reslly palitary policy dictates, besides the
Indian army, » Iarger army, I suggest one of $wo ocourges,—either haye an
Indign army, cousisting both of men and of officers, to the extent wh-ch
amilitary polioy, requjres it, bus if British _personnel is forced upon you, 1
axpect the Hogourable she Finance Member to nund up to the the British
Government and say—"'You pay the money for it”’

.z Then, Ew.*mmqmwoi retrenchment, Mhnmthenwmd
1o, M the Honourable the
h..sﬂh uhﬁd&halfuﬂmmehmtﬁu

carried out in the army expe ure. remembering all the time, three
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important factors,—the cataclysmal fall in prices whish wbet be reflected
‘in the expenditure of all spending departments,~—the payment by Great
Britain towards the army expenditure:in this counsty, which practieally is
equal to the Capitation charges we pay, and the resuits of the meohanies-
tion of the army. If it meams anything at all, it mush mean some saving.

Theh, ‘Sir, T should like to know whether the nature of the contrel
‘txertibdd by the Finanice Department dver the Atmy sxpenditure is exaotly
the same us in the case of otglar' departments,—for I vead, Bir, in the Blue-
"book which the Army Depdrtment hias supplied to us in connsetion with
the budget the following sentence: :

““The Army Depariment of the Qover t of India contepls the sxpesdituze under
1:& e h;uéfmt mm t?.'th.nmiry Accounts Offices which are undor the

Moreover, Sir, I want to know whether, for the expenditure on the army,
wo pre getting full value. Is not the profession of srmy contrsetors the
moet lucrative profession in parts of Northern India today, and are we
reslly getting things at prices at whioh they are-wold in the market, and ero
the ‘spending departments mbeolutely free from any kind of corruption ?

The Héoursble the ¥inanoe Member in the course of his brilliant

' es Hi¢ upon the right ‘thing when he said thst the real problem in

‘sounitry is ite povérty. I entirély agree with him,—all Indians agree

with him. But do#s he not then realise that the natural consequence of

it is that the moat urgent need today is to inorease the purchasing power
of the ‘pedple, #nd that intarnal prices miifst alic fise? . . .

The Homourable 8ir James Grigg: By calling & penny two pence?

Mr. 8. Satyamurti: Neither by calling a & tugpenca, por b
stioking to the ratio #t any 'cout | Mﬂg}&l,'ho‘ mtrliuih’;
ratio. I do not want the Finance Member to call & p » tuppenoce, but
“Why d6es Hp, Who is a ‘great bellver in the polioy 'oi Teisaes faire, pin his
‘feith in suth a Yhamipulation of the ratioc? Where is the freedom in it?
Why does be not agree to allow the Rupee to find its own level? Why
does he want to link it to the paper currency, and where does his doetrine

of lgisses faire come in in hia matter?

Then, 8ir, We ‘ha've the provision for ‘the réduction 'or ‘the avoidance of
debt. My own personal opinion,—it may be anorthodox,—is, that until
our financial position is much more secure than it is today, until we cen
find enough money for our nationsl' servites, we thay put 6ff almost in-
definitely any provision for the reduction or avoidance of debt. After sll,
Mr. President, our national debs, mplri‘dvdi speskifig, is small, and
'mot of it 'is prodtictive or protective. - Under circumstances, Bir, T
"would ‘stggest to the Finahoe Menber ‘that ‘that provision may well be cut
down or ‘smoved sitogether. Rortover, Sir, has he taken all neceusaty
“and possible ‘steps, in ¥iew of the cbndition of the money market in Iniis,
to convert sll interest bearing loans, that is, loans bearing interest at com-
paratively high rates, into loans at prevailing rates of interest? I think,
8ir, the Government have got some for next year. They have
hinted st them in the Finance Member's speech, but I would like him to

g0 further wid see if ‘e cannot thke advantage of ‘the preserit condition «f
"she Woney mmirket to eohvert practitally all our Youny into Towhs bedring the
lowest rate of interest which prevails today; and in eny case, if it fs » tase
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of paying oft debts, I suggest to him that we must fight for the external
debt first. After all, the internal debt and the payments on it merely mean
transfer of money from one hand to another inside the country,—it does
not affect the entire national economy; but the Government, by keeping
the external debt of the country, are sending away the wealth of the country.
1, therefore, think, that if any provision is to be made at all for paying off
debt, it ought to be a first charge on it, to pay off all sterling debta.

8Sir, the Finance Member protested very vigorously against any kind of
economio plan. My friend to my right, the Deputy Leader of the Opposi-
tion, has answered him completely and effectively; but, Su-, I propose to
spproach this question from a lhghf.ly different point of view. There is a
method in the Finance Member’s madness—he says—he has no plan, but
he has a perfect plan in his little head (Laughter), and he knows that that
plan must work, and, therefore, he says, that he will not have any other
plan. 8ir, I put it to him,—he talks of free trade. When he was offered
this job, did he tell the Secretary of State—'I am a free-trader, I cannot
go to a country where the Government is eommitted to a policy of pro-
tection'? Why did he come here ? If he 8o believed in free-trade, I think,
8ir, he would have consulted his own conscience much better had he otayed
in Fogland and tried his hand against Mr. ‘Lloyd George or Mr. Ramsay
Macdonald, instead of coming here to a country which has stood and wxll
stand by protection under certsin well defiged conditions . .

The Monourable Sir James Grigg: Evidently, you sre a great reader of
the Indian Finance.

Mr. 8. Batyamurti: Yes, I am.
The Honourable Sir James Grigg: And a quoter from?

Mr. 8. Satyamurti: dehohuaplan T will tell the House what his

p]at]\ is. ““The ratio shall remain as it is, I, will not change it"’—is it not
A plan?

The Honourable Bir James Grigg: 1f you like.

Mr. 8. Satyamurti: “‘The gold export will and must continue, I will put
no oxport duty on it’’—is that not & plan?

Several Honourable Members: Yes.

Mr. 8. Satyamurti: ‘I am a free-trader, but Ottawa shall stand; Fm-
perial Preference shall stand™. Is it or is it not a plan? *‘The military
expond:tum cannot be reduced. it shall not be reduced’”. Ts it or is it not
a plan? And the only thing he will do is to spend money on small echemes,

on village industrics, the dotsils of which are no more known to him than
to me!

Mr. M. 8. Aney (Berar Representative): That is a plan!

Mr, 8. Satyamurti: I am saying, them(m,thttboﬂmounbleﬁo

Finance Member’s plnﬁmthouugamcteoommwphmmgu, mthul
respect, as inginces: us it e hollow.
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1 beg leave for a minute to go back to this theory of the Honourable
Finanoce Member that the military expenditure cimnot be reduced and

read to him what his friend Sir Walter Layton has said in the matter:
. Apart aliogother huthouuﬁm!o&cfomo!u‘nnﬂm‘ the
defence charge is undoubtedly h?g:.“d t:mm comparison of uﬂihqumhn_
of the nations of the wonld shows in this respect, India is ssventh on the list among
the Great Powers and that her diture on armaments is between (wo and three
Simea as great as that of the whole of the rest of the Empire outside Great Britain. . . , .
is %Mmﬁmfmhwamthm;mw

but is also one which ia of vital to the Empre a2

hol #?,m&.‘a&.thed‘:ehm ‘Iuh..&hmvz;
t purpose to t out total is at present so large, abeolul

i in ia, ae to be & dominating factor in the fnancial

On the question of relieving the poverty of the ocountry and of how
to increase the wealth of the country, the Honourable the Finance Member
laid down some premises and came to the comfortable conelusion of doing
practically nothing. He said public expenditure must yield quick resulta,
and asked, are there such projecta? 1 give a two-fold anawer to him. Public
exg:mdibum in this country on the elemental needs of the &e:ple is 80 much
behind even the minimum stendards of other countries, that any expendi-
‘ture on the supply of thoss needs will yield not only quick but beneficant
results, perhaps, not in money immediately, but in the incressed purchasing
power of the people, in the increased health and taxpaying capacity of the
people of this country. My second answer is this, There are such projects
today. Speaking for Madras, 1 can say that the Tungabhadra project has
been pending for a long nwnber of years. You can spend crores upon it.
A scheme of village roads whieh will give communications to the thousands
of villages which lack any roads todeay is also an item of capital expenditure,
whioh will yield guod results. And, in cities, 1 can say that there are
sohomes waiting for slum improvemeut. In Madres slone, we have pre-

a scheme which the Municipal Council has spproved of, costing two
<crores. lf, therefore, you tackle the problam of slum improvement, you
have got projesta on which you can spend your money ully. Then my
Honourable friend said no monetary return can be got from anything we
do foa; the villages. May I remind him thet men does not live by bread

The Honourable 8ir James Grigg: Would you mind quoting me correctly ?

Mr. 8. Batyamurti: No monetary return can be expected from anything
we do for the villages.

The Honourable Sir James Grigg: 1 did not say that. I said that large
schemes of agriculturd improvement could not be expected to yield im-

mediate returns.

Mr. 8. Satyamurti: Muy I remind him of the biblical saying that man
does not live by bread alone? We have some amount of responsibility,
I take it in this country, for doing something for our villages even if we
cacnot get much return on wecount of that.

Then, my Honourable friend laid down o series of propositions, natnely,—
I hope 1 am quoting himn correctly, 1 took them down the other day—the
desire uf the world is to be self-supporting; in Indis, industries, whish can
stand and prosper, attract private capital; industrieg which do not or cannot
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so stand should not be helped by the Government. All iy well with the
world; God is in His heaven, and I am Finance Member of the Govérnmeht
‘of Indis; therefore; I cannot do anything at all:—it seems to ‘me to be a
'ﬂclmwn unworthy of a résponsible finance member of any government.
hls remddics sre still thore curiows. Evidently he believes in prayer.
He said, let - us all sit down here and pray for the rationaliation of the
‘woll'zld 80 t.l’tsl- in‘tefn}hl?:ml trade ca:h:lﬂz ‘and - 1tr:)dm can n:mﬂm the
-resulting prosperity ve no partic tion to pra ut it seéms
‘%0 ¥ne addirig insult to injury to come to & rg:cponulble Leglﬁflifux‘e like this,
“Bnd say ‘at the end of introdueing the Finance Bill, 1 suggest to you,
gentlemen, please pray. It is a matter for laughter, but for the fact that

it is too trugic for tears,

e, & 8. Alilly: Instend of asking you to bray, he has asked you to
pray!

o t 1 pot it to the Howourable the Finmmce Meniber,
ow that ho says ‘he has 1o plan, hus he any financial conscience st all?
‘Bechtise | wiint to ‘usk ‘him how his finsnpial conscience allows him ¢o
redoncile himself to the poorest country im the world, having the most
% etous bureaticrucy, und the ‘thost highly paid, throughout the world ?
Has he over applied His fihancial conscience to it? Has he heard of such
“Sdlities 'In ¥ny bther country ? And has he consilered that, in this country,
‘Whith i so poverty-strickén, the desth-rate and infantile ‘mortality are
such 'thdt oaght to mute any sensitive Government ashaimed of its own
‘peHormdnee or *nnt ance? Does he reslise that owing to lhe
weak sustdinin dur people, the epidemiocs elaim a yearly toll of
'lite ‘so high, t at in any other place, it was seriously suoggested as an
alterhdtive to 'bitth ebhtrol that we omn rely upon nature's retnedies—
“epidéthice in this country? Does he realise that the ‘poverty in this country
is colossal, that we have made no attempt towards tackling it in “wny
‘#didntifically plarined manner? And, on the question of illiteracy, has be
“éver applied his mind to the ¢olvesal sums required to liquidate this matter ?
“And to the inadequnte wredical relief, the ‘r:sr village communicstions, the
primitive methods of a.grwu]tum and, on whole, the very poor standaed
of living? 8ir, I put it to him that he may again usefully consult and act
upon the conelusions of the report of the Committee on Natichal Expendi-
ture, in which they came to the following conclusions:

“That the rise in the value of money in provides & strong prime facie
case for the revision of money cbligations fixed ul&r other conditions.’

Your salaries must go down, your ‘defence expenditure miist go down.

*“That existing Anancial difficulties make it for the nation, like the privaie
hdividua umdcl!rwl.y what ..,m.mdﬁmm, what is desirable.

mdhmyml“ywnh iod can
|h§; ity am!
Then, Bir, there is onc matter on which T desire to make our position
y clesr. I bave been watching, evermlumehere.tlmﬂonom

“the Wihanée Member's courtecus attémpis to
*W!‘rﬁmo&ﬁm‘lw‘- icyétﬁ%u mauu.ono-pdg
“wihich wfil destroy the proteection which mmwhwm-w
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mduatma On thay matter, we, sitting on thig side of the l':l‘oule. ux
pe:faotl; anxious und - ing to consider the interests the consumers an
of the poor peor'le of lhis country; but, at the same Hrne, Mr. President,
we are a’b.o]ule y convibced that those interests are not served by a!lnwing
this country o become inbabited by people who will be perpetual hewers -

of wodd and drawers of water, for the industrial hations of the world. 'We

want to build up our industries, our large industries as Wwell as our
small industries and when these large industries are built up, we are com-
mitted to the nationalization of all key industrics. (Hear, hear.) If the
odhsumers have to pay a higher price, that price will not g0 into the pockets
of private capitalists, but will go into the coffers of the State, and return

to the people in a thousand fructifying channels. On the other hand, we
do wint to develop our small industries. Let the Honourable the Finanoe
Member have no illusions in the matter at all. We shall be no party to.
allowing our industries to be strangled by the out-throat onmpehﬁon of
other countries. Let bim also remember that the induntries of this country
were destroved by his predeceasors in this country by most unjust methodas.
We, therefore, stand committed to the policy of proteetion more or leba
on the lines laid down in the Indian Fiscal Commission’s Report. We shall,
therefore, do our very best to develop those industries, while seecing to it
that the interests of the consumers are protected and that key industries
are nationalised, and the profits brought into the ooffers of the State.

‘Then he ssked about various plans. I have no desire to elaborate them,
but'thay I, as & tayman, try my hand at one simple plan? We have seven
likhs of vﬂ}qea in this country. 1 suggest to the Honourable the Finance
Member to gpend at the rate of a thousand rupees “sou on each villme.
for five vears, intellectually conseript all the éducated young men of this
country, gnduntas and undergraduates and train them in the arts of village
work, to serve the villagers; to gwo them the elements of the kn
of co-operatibn, to impart education, to give them some small medical relief,
uul _above all,. ogrueocm them from the corruption of the police, revenue

cials, which goes on throughout the year and throughout
tha oountry:nd tell them, at the end of the five years, thesa young men
and womén will have to find their own liveli in the villages. This
plan is the resudt of careful and prayerful thought on my part for the lasé
many years. I feel that thereby we shall be relieving unemployment. We
will make our wvi real, live, and self-respecting centres, where the
people will .be enabled to use their opportunities to the best advantage,
to have the benefits of co-operation, to have the benefits of a clean, honest
administration, and to have the benefits of education and simple- medical
relief. It will cost about 10 crores a year spread over 11 years. On the
whole, it will cost sbout 850 crores; at the end of that time, this country
will b¢ a much better country in which the men and women will no longer-
wilk #s the weak slaves that they walk today, but as independent self-
men and women who will be worthy to be ditinens of a great

:3 delf‘goverhing country.

Gomng-totbedahd-ofthoFinmeB . Ionl;wmttouysury
few words, Mr. President. So far as the salt dmummul.wohm

npruenttheulc&t lloummt. The Indian Nationsl Congrees
salt, the prime necessity of men and

uGull fo man, snd we belisve thas
?&%qw(t iow mn‘:anue. and ought not to tax salt;
notnmwﬂ!yan:mpouible proposition. 1 stgy

é

3'5
&5
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‘that the cut in salaries be not restored. I suggest further that this cut be
:graded, that all salaries below 150 or 200 be exempted from all cuts, that
salaries above have graded cuts of 5, 10, going up to 25 per cent., and that
income-tax and super-tax be raised if necessary, and that, as a result of
all that, we do say that the salt which the people want can be exempted
from this duty. In this connection, the Finance Member has tried to
throw an apple of discord among us and tried to appeal to the friends from
Bengal—why do you want not to have foreign salt and why should you pay
dor the salt higher than you will be compelled to pay otherwise? I am

to see that the Honourable Members from Bengal have refused to
1all into the trap, and I hope that when the Bill comes up before this House,

we shall have the very decisive vote of this House against this attempt to
remove the import duty,

The Honourable the Finance Member in an expansive mood told us—
1 think on the only time on which anybody ssid so—that they will accept
-our opinion if we agree with him to remove this import duty. We tell him:
‘‘No, thank you. We are not going to allow this import duty to be removed.
If we had our own way, we would raise the.import duty, so that we can
%uild up a genuine indigenous salt industry,- which can satisfy the wants
-of the millions of this country’’.

Then, Sir, on the export duty on skins, we shall have & discussion by
.and by. 1 am afruid this is one of those ongasions when the Government
will wry to fish in the troubled waters of provincial jeslousies, but, speak-
ing as & Mudrusi, I do appeal to all my friends from other provinces that
we want this export duty to be retained, in order to emable the Indian
tanning industry to be built up. 1 shall give facte and figures later onm,
if necessary, or my friends will do it. On the question of the postal rates,
I stand by the pice post card. We do not care how you do it, b
must do it, and if we had our own way we want to
people of this country get their pice post card. Keep
suna and raise the weight from balf s tola to one tola.
with the higher forms of postage but the poor peop
get their pice poat cord.  On the question of income-tax, we shall fight
we shall succesd, at least so far as this House is concerned, to get
incomes below Re. 2,000 exempted from income-tax. This is all I
8ot to say 8o far as the Finance Bill proper is concerned, but I want, be
1 conclude, to say a few words on the general position as I see it.

E
fe
¥il
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Mr. . E. James: You have not come to export yet!

~ Mr. 8, Satyamurti: We shall export what we cannot consume and we
will import what we really want. We want to be as rich and prosperous
sa England, and we will adopt every step to get that prosperity. Let my
Honourable friend bave no illusions shout it. Our ambition is to be no
lese rich than the Honourable gentleman in his own country which has
resorted to free-trade, protection, preference, quotas and what not, so long
a8 John Bull's pocket is filled. I have learnt to profit by that lesson and
to see that our country is as rich and prosperous as his. I hope be will
woe the justice of that. -
1 am sorry the Honourable the Home Member is not here, but the
other day he delivered to us s speech which _forbatbqu.ishnd to bead.
I agree with him that terrorism can have no place in this country, bat

(]
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want to remind him that of terrorism is getting under con A
Gandhi and the Indian National Congroag ‘:g today the M?x
-aguinat terrorism. . You may believe it; you may not believe it; but take
it from me as one who knows the inside of things that we are the most.
ﬁtent and the most corrective foroe against terrorism in this country.
e Honourshle the Home Member asked us to support him. We will,
but we have our own conditions. We believe from a reading of history
that terrorism can never be met, end will never be met by counter-
terrorism, that terroriam can be wiped out, only by enlightened publio
opinion being gradually arrayed on the side of Government, against all'
forms of terroriam. The Honourable the Home Momber asks us to believe-
that all those who are detained are terrorists, and, therefore, we must.
support the Government in that action; and that, if we ask a questica.
sbout their health, we are secretly sympathizing with ‘terrorista. %ir. this:
is doing & gross injustice to our position. Let me read to you what &
great Becretary of State wrote to the then Viceroy:

“We must keep order’—(Lord Meriey wrote t0 Lord Minto)}—'bus excess of
severity is not the path to order. On&oomhq.uhibpthb)-:bobﬂb."

Sir.{wmtthouwordatobovriﬂ;eninleﬁenof ld on the cntrance
to the Viceroy's House: ‘‘excess of severity is the path to the bomb’’:
."Igyil’lhﬁnnll(pombhi!,w,?mom '.udl,wh‘ounu;.
'sutoritaire’ Radical (so they wa to i tors
Kidon, Sidmouth, the Bix Acts, sl Sl the otber men tad peliciss which we wers both
of us brought up to abbor.” "

Then, Bir, he referred to the long procession of widows who lost their
ar husbands and the sufferings of other peopls. Honestly and
2. sincerely, do I express my sympathy, and our sympathy, if I

may, with all those unfortunate people whose relations, whose husbands,
have been the victimns of terrorism, Eut may I, in no epiris of bravado or
spirit of helplessness, try to remind the Honourable the Home Member and
the Government of India that we on this side believe that today there are.
bundreds of wives, of mothers, of sons and of deughters who have got
their husbands, their fathers and their brothers detained in custody, on.
no evidence, on no conviction, but on the mere suspicion of the executive?:
Do you think, Mr. President-—and you are a Bengali, you know-—that.
the feeling in Bengal is really reconciled to all these acts of oounter-
terrorism on the part of the Government? Are we not entitled to demand .
that the great doctrine of ‘‘fiat justitia ruat caelum’'' ‘‘let justice be
done even if the Heavens fall’’. may be carried out in Bengal also? Sir,
we shall be glad to give our full support o fighting terrorism (Hear, hear).
provided civilised methods for fighting it are adopted, and people are not
arrested and kept in jail on mere suspicion of being terrorists. (Hear,
bear.) Sir, my friend, Mr. Sarat Chandra Bose, an elected Member of
this Assembly, has publicly stated that he is against terrorism snd bas
challenged Government to put him on his trial. Government does nothing
and keeps him in imprisonment for three years! (Crics of ‘'Shame,
shame’’) And do you think thst we can your statement thad:
sre honest and sincere in desling with terrorism and are not using »
murders here and there in order to demoralize the whole of the Bengsli
and making them feel that they can have no pesce or good Govern-
00 long as this Government is in power? (Interruptions.)

E
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Sir Honourable the Home Member slso to 3 speeeh of
i sep thds T was ‘inconsistent—4d virtie for which he said I was
1t T plead ‘both guilty and not gullt-y to the'charge. T plead
ﬁe ary sensé; I am not’ ineons:stent saying ‘‘we
, . 14 wl;t.h you to tha extent to ‘which ‘wé”ean, u;g y
< L utlfoudonotmpondl'amhmtoeshvy
) t. ige of the Govemmgnt" ~But, Si, in a higher sense I plead guilby
ﬂ emgmconmteﬁt and I will tell you how. We are
est. to the Goverhment measures of reform, ressures of
n, an eanureso!pm e turo They accept no
ggr'\rjc_q l‘ro:ﬁnus bu& a'zmmiqg they .5:;1-, I' the advice we givé Shem,
, g;.nipg_t becovqc thoroughly responsive and responsible, that will
m)eusaccqpttl: Government one moment ‘16 than ‘We are
eox;,pcned to adeopt tlwp:—-—hcmse we 'regognize, in words of Sir
Henry Campbell-Bannerman that, good govdtnmeént can ‘Hever’ ' be a’ sub-
stitute for self-government. ‘Be ns mspomfve aé'you 'like, still ‘we will
use every legitimatc ond peaceful meamns im our power to displace you
from the country’ and to take the reins of guvernment into our hands.
(Hear, hear.) In that wepse, I grant 1 . inconsistept. Only, if you
nre tengonable in t\he megptiine, nt wfll make?hc transfer em.v an pleaannt.
for all concerned. 1% you “are going “to be “unreasonable, “all’ right, you
mnke it difficult and unplensant for all onncerned. 8Sir, after the discus-
sion io this House on the Joint Parlinmeritary Committee Report, the
political future of this country has become dirker. Something is going on
between the Indinn Princes nnd the Secrctary of Stste and the Honour-
able the Law Member bas cultivated the great art of using words to
wonceal his thoughta, so successfully, that we do not know whut is 'gmng
on.

The Homourable Sir Nripendra Sircar (Leader of the House): T tried
‘ta learn it from you. (Hear, hear.)

Dt. G. V. Daghmukh (Bombnay City: \onjﬂluhnmm:ulun Urban): There
ara many other things which you can learn. (Laughter.)

Mr. 8. Satyamurii; Sir, anyhow, 1 am glad my friend admite that he
is using words to oonceal his thoughts. That is all m pomi—«.nd
is a valuable admission, that this Government !po(:llflm in the art of
using words to conoeal its thoughts. (Hear, hear.) S8ir, the Maharajsh
of Patiala and various other rulers are negotisting with Sir Samuel Hoare,
and Sir Samuel Hoare ig negotinting with them' And the Government of
India looks on helplessly. It does not know what is going on, and in a
‘brave voice, ite says—'‘they cannot disclose it””. Shall T say-—-"they have
nothing o disclose!”’ They know no more about it than we do. They
are simply ueed as door-roats, as I said the other day, and they will not
uvwhatheyionotlmow qumentntwmnldhuebeenmorewn
mtheirputhhv, ‘we do not know'’.

nut the point is this. that today federation is being shaped in the
Canunomb “a countract betwesn two parties to it. namely, the

‘.I.T quemment mdl the Indisn Princes,—Brifish Indis being com-
pm fon, i that contrsct—as my voung frend . reminds
e British Government, is dictating térms 4o bbe

4
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Indian Princes. 8ir, we recognize we have no inflyence with the Indian
Prinpes, and we have no part or lot with them, but 16t me warn them,
from my place in this House, that ‘‘British India’ will uever forgot this
©PRPiTa0y between them and the British Government, if they sucoeed
in epforcing a federation upon us. We shall fight it. The Indisn Prinoes
ngok so strgng in their own Btates; their rule is not so impeccable.
ﬁey dp not represent the doctrine of the ‘‘survival of the fittest’”. Om
the other band, history convinces us that the Indian Princes are today
‘the artificial survival of the ''least fitted'’. (Hesr, hear.) We have here
these Princes who want to make the best of both the worlds. Let them,
I say, beware, and let the British Govemnment beware, we shall have no
peace for both of them, it this conspiracy is concluded behind our backs.
(Applause.) I kmow, Sir, while we talk Jike this, that the Members of
the Treasury Benches laugh, affect to be indifferent (Laughter), and an
arrogant Secretary of State said the other day—'‘the British caravan will
ass on even if the dogs bark™. B8ir, I do not want to use any chnp
ravado, but we feel—drnd I say this very sthoewly -aud honestly #o the
Mambmotthe'!‘reuurynenceemdtoﬂ:es of Btete if m
or voice reaches him—that we, on this side of she Houme, ate m
‘mined to see that the caravan of the Indisn National Congress passes on
to the fulness of its goal, whatever dogs, British o otherwise, bark.
Eg , hear.)  Sir, the caravan passes on, in spite of the Honnumblp the
w Member’s aupedor contempt for the Congress, and in spite. of the
Law Member's not missing a single opportunity of opposing and vilifying
it, in spite of the bland answers emsnaling from the Honoursble the
Commerce Member which wean that be is after all helpless; Sir, the
Congress caravan moves on, though the Honoursble the Home Member
shakes his fist at the Indian National Congress. And, last but not least,
in spite of the Honourable the Finanee Momber's afcctod want of plan,
there is, I say, o real British, lmperial plan to keep this country per-
petually available for British t-xplmtnimn

Sir, I also want {o repeat on this oucasion our demnnd for s Consti-
tuent Assembly. S8ir, the Manchester Guardian, which is usually s better
inforined and saner paper on the average than any other British newspaper,
wrote the other dav that in India the dammcl for such o (.omtrt»mb

ly is not taken seriously, and it quoted Sir Tej Bshedur 8

8ir, Sir i‘e] Bahadur is a great man, but I think the Manchester Gua
and those who agree with that paper would be well-advised to rernember
that the Indian National Congress stands for a Constituent Anem.bly.
based on adulf franchise or on the most democratic franchise possible. 1
is @ democratic method, it is s practical method and it is o rstlonnl

hod. What more can the British Government have tlun this that
the people of the country must meet and settle their constitution? We
have no illusions in the matter. We shall make that the ocentral mue
in all elections to the Legislatures, whenever they come, and we
press the demand on the Government. If the Gmernmens will nqt
to our demand, then, God help Great Britain and God help I
because, if our methods dn not succeed, 1 say, there is no other
native before India than red rewolution. (Hear, hear. Inmnoﬁt.nh
infmn-dde-pmrm'ofmmfnsbt. but, knowing oountnuldo
unless this demand is conreded in a reasonshle time, T see no nlf.ermﬂm
but red revolmtion. It seems to me that, when that revolution commes,
nobody will be able to say what turn it will take. TI¢ is, therefore, up to

‘-l
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the Government today to grasp the hand of peace and fellowship which
we offer. to agree to the demand for a Constituent Assembly, to scrap
this Government of India Bill, and agree to a constitution, under which
India can have full self-government, and yet remain friendly with Great
Britain. That time is today; very soon it may be too late. Time snd
tide wait for nobody and I should like to warn the Government here and
the Government in Great Britain in the words of the great Persian poet:

“The moving finger writes and having writ,
1 Moves on; nor all thy piety nor wit

Shall lore it back to cancel half a line,

Nor all thy tears wash out m word of it.”

8ir, T have done. I oppose the Finance Bill.. (Applause.)

Nawab Sahibsads Sir Sayad Mabammad Mehr 8hah (North Punjsb:
Mubammadsn): 8ir,® views have siready been expressed on the various
;op:iol:ta <l)f :l:z Bu&g‘:t and the F;:meo ?ill: and rleh need not, therefore,

well at len at this stage upon facts an es ing to them. Apart
from this, 1 am by nature inclined to tadk 12.‘3 I hm:?smoroover, ;!;ow
years' experience of the other House, the Council of State, to guide me
:ﬂ there eloquence does not go to such a pitch as it does in the Assém-
y.

No matter what political parties we belong to or what politieal view
we hold, on a discussion of the Budget and the Finance Bill it is our
duty to realise our respomsibility in the matter and to review the schemes
now under consideration from s construotive point of view, a view which
would be in the best interests of the motherland, law and order and the
semindar and commercial classes in the country.

A saying by the late Mr. Gokbale is here worth recslling. He said
that on any r ocoasion the Opposition and non-official Members might
criticise the policy of the Government from whatever point of view they

leased, but on delicate subjects, such as the Budget and the Finance

ill, it should be the duty of every responsible Mewmnber to keep in view
the fact that if he were to present the Finance Bill in place of the Hon-
ourable the Finance Member what ooutm;:vo lch;mesbl;:‘w&\ﬂd hmz.el:
be in a position to present. Looking at speeches is point o
view I ﬁ];lﬂ that molo't of the speakers want the Honourable the Finance
Member to increase the expenditure on economic and social items for the
good of the country and that, in view of the poverty prevailing in the
ocountry, taxes should be decreased as expenditure is increased till Govern-
ment are in such happy position as to spend crotes of rupees for the good
of the country and need realise nothing by way of taxes. - .

Such a spectacle, Bir, would indeed be very gratifying; but in the dry
world of faots and figures such a show of jugglery is unfortunstely not
possible. Discarding, therefore, all attempte at imagination, I oons.lder it
my duty to represent the real views of my constituency on the subject.

Sir, constituency poescsses a peculier character in the whole of
India. Intvperhnpnclaima,tho numberolmlhhryvo«pmth_o
whole country. That being so, the res ibility of representing their
views resis on me, more than on any elected Member, perticulardy

*Transiation of the original speech delivered in the vernacular,
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a8 it is with the blood of this military section of the o that the
foundations of India's ‘politicsl gomsa have becu laid. I, therefore,
hope, the Chair, the Honourable Members and Government would regard
my voice as.the vaioe of that section of the people who naturally do not
believe in any kind of propaganda, agitation or defection, but wish their
opinion to he taken in the ssme spirit as when they offer to lay down
their lives for the sake of their King und Country. And then, Sir, I am
tc express the views of those poor zemindars and petty businessmen whom
I have also the honour to represent.

First of all, Sir, I have to thank the Honourable the Finance Membor
for the grant he has made for rural reconstruction, which to my mind
is the best part of the present Finance Bill. It is a fact that the wel-
fare of India depends upon the welfare of her rural population. It is
these poor people who are largely mfonsible for contributng so much to
the revenues of the Government and to the progress of comwmerce uud
improvement of towns. But, unfortunately, Government have been treat-
"ing them as a step-child, and that treatment has given them a ocertain
amount of anxiety and uneasiness. The provision mede in the Finance
Bill for rural recoustruction should, therefore, deserve every commenda-
tion from every well-wisher of the country, and upon this, I, on behalf
of my constituency, offer my sincere congratulations to the Honourable
the Finance Member and this House. You will excuse me, Bir, if I say
that this grant does not mean the whole solution of the rursl problem
but that it is the first step in this direction. Tt is now up to us to see
that this grant in each Province is spent exactly for the purpose for which
it has been sanctioned,

Fortunately, for the Punjab, the work of rural uplift has been going
on very honesbly and efficiently for a considerable period undor the able
guidance of Mr. Brayne, and the value of this work has been ackuow-
ledged even by Mshatma Gandhi. It is our good fortune that at present
we have a Governor in the Punjab who has given it further impetus and
whose solicitude for the rural masses is indisputable. It is expected that
the rural polisy of Government would further gain in strength at the
hands of the Punjab's new and popular Revenue Member. But for deriv-
ing the full benefit from the rural grant, and in order to cnable one Pro-
vince to benefit by the expericnce of the other, it would be just as well
for the Govermnent to appoint an all-India Advisory Board to advisc how
best to spend the grant; and I would be if Mahatma Gandhi were to
be the chairman of this Board and Mr. Bruyne its sccrotary, so that for
once all narrow-minded persons and those prone to create trouble can see
for themselves that both Government and the Congress are prepared to
work wholeheartedly, with any other agency, for the good of the country
and do not comsider it patriotic to waste their time in finding fault with
each other or meeting the unfair criticism levelled against them by in-
terested bodies.

8ir, the soldier clawses in my constituency are glad that under the
present Finauce Bill the cut that operated agamst their pay will no longer
continue. They are grateful for this to the Honourable the Fipanc:
Member and hope that the tax now existing on the income from onc
thonmand rupees to two thousand would also go in the next Finance Bill.

Then, Sir, the Honoursble the Finance Member will excuse me if ¥

draw his attention, as respectfully and as I can, to another
important matter which has been causing a deal of distress to
y
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thousands of loyal and brave soldiers and their families in my locality. I
am of course referring to the operations at the Khewra Salt Mines. My
uble {riend, Mr. Piracha, only the other day, moved a Resolution in this
House on the subject and many a voice was rwised in the Coumeil of
Btate in sup of his motion. But I regret to say that it was very
cruelly turned down by the Honourable the Finance Member.

Sir, in this connection, I consider it my duty strongly to submit that
the idea is gaining ground in the minds of the public, that Government
only listen to the voice of the ugitators and that no justice whateoever is
done to those who are truly loyal. 1 would, therefore, appeal to the
Honourable the Finance Member to give this problem his further con-
tideration ond, with the advice of the Punjab Government, immediately
appoint a committce eomisﬁnglof officiale from both the Punjab Govern-
ment and the Government of India.

Then, Sir, 1 have particularly to draw the attention of this House to
iwo other equally imggrumt (iueltions on behalf of my constituency, and
1 am for not being sble to give full consideration to the present
Finance Bill. The first one relates to the reduction of duty on imported
wheat. 1t would tend to o further fall in price and add to the distress
of the remindar classes who naturally suffer by reason of the prices of
foodstuft going down. It is the duty of the Government to give this
question a further thought as carly as possible. Then there iz the ques-
tion of the price of postcards which, notwithstanding repeated assurances
on the subject in this House, has not been reduced to two pice each. This
moane that that poor clement of the population which forms the backbone
of the country would, ss before, continue to be deprived of the facility
that goes with cheaper means of correspondence. I have no doubt that
with the reduction of the price of the postcard the demand for it would
sutomatically go up, and 1 would, therefore, request that the matter be
given further consideration during the course of the year.

Now, Sir, T would just speak of two other matters. They are Law
snd Order and Trade and Agriculture, and it is with these subjects that
the Finance Bill has largely to deal. If peace reigns in the country
the cxpenditure on Law and Order would be less, and the improvement
in agricultural and trade conditions would yield larger revenucs. To bring
about this consummation both Government and Congress should tuke s
step forward together, and, in so far as the intorest of this country is
concerned, thore is in this nothing below the dignity of one or the other.
Therefore, through you, 8ir, T would appeal to the Congress to realise
that His Majesty the King-Emperor has always had a great affection for
India, and that his person is above all politics. Let them, for thst reason.
ninceroly join the Bilver Jubilee celebrations and help to create that
atmosphere which would just be in keeping with India's best traditions
and interests. Let them prove, hy their action, that they are a bamnd of
large-hearted patriots who would gladly add a feather in their uﬁ by
teking a step in this direction. let no persomal pique or personal -
ences stand in their way. I would at the same time as strongly 1
to Government and say that the person of His Masjesty the King-Em-
peror is above everything clse. If, on the auspicious oocasion of the
Silver Jubilee, m;mefuwudcmyiqgmmoigmdﬂlmd
sympathy the coming generations would judge their move not as a wenk-
ness but as a great and glorious act on their part.
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Then. Sir, if we fail to cheek the growing unemployment among our
<ducuted classes the surplus shown in thelgFinaneg gill would nbge no
more than a mere paper transaction. There is, therefore, every need
for tackling this difficult problem. :

Bir, before 1 conclude my speech, I deem it my duty to thank His
Excellency the Commander-in-Chief who, in the Council of State, the
other day, in connection with the recruitment of Bayyads, declured that
there were no restrictions to their recruitment as such in the army. With
these words, Sir, 1 support the Finance Bill, )

Sir Darcy Lindsay (Bengal: Euro%em): Sir, the alarming onslaught
made on the customs revenue by my Honourable friend, Mr. Satyamurti,
makes me wonder whether he was reaily in earnest in proposing that the
imports should be practieally reduced to nothing. He failed to respond
to the numerous calls from my Honourable friend, Mr. James, as to
what he proposes to do with exparts. As we all know, if any ocountry
is to survive, it must have & more or less equal balance of export and
import. 1 noticed my Honouruble friend. the Finance Member, sitting
up snd teking notes, and 1 have no doubs he will effectively desl with
wome of the argumments put forward by my Honourable frieud,

There is just one point on which I should like to make a reference.
snd that is with re, to cigarettes, My Hounourable friend approved of
smokiny cigurettes, but he strongly disapproved of the import of cigarettes.
Well, Sir, the import of cigarettes is very small indeed. But there is
a oonsiderable import of leaf tobacco to be manufactured in this country
into cigareties. The reason for that is that at present the country doea
not grow a sufficient quantity of the right kind of leat for making up into
cigarettes. I have no doubt that when the production increases, that is,
the cultivation of the leaf increases, we shall sce a considerable falling off
in the imports. (Hear, hear.)

Now, Sir, there is one matter that I would like to refer to, and that
is the general desire of all of the House for retrenchment. 1 re-
member in the old days when we had the Inchcape Committee, the
wonderful work they did, and, in fact, their report became almost «
sacred book to many Members of the then Assembly and subsequent
Assemblies. We have had departmental Committecs, we have had the
Lee Enquiry Commission, in a diverse form, and here I would like to
suggest to the Honourable the Finunce Member that a Committee be
appointed with power to examine and report on the incidence of taxation,
und, st the same time, make a clear examination into the present day
cost of living as compared with ten years ago. To my mind, that is &
very important point to take into consideration. We hear, on all sides.
that the cost of living has gone down, but we do not hear of the same
reduction in the expenditure and in the salary list. I observe, that in
reply to a question in another place, the Government stated that ‘it
had been decided to postpone the further consideration of the question of
scales of pay of future entrants to the Indian Civil Service and the
Indian P Service until after the passing of the Constitution Aect''.
Well, Bir, there are very divided opinions on the wisdom of waiting for
oo long. Talking of reﬁenehx:&nt. it oTeul:c:'o me that it might be well
to practise what we preach poesibly up suggestions as regards
a reduction in our allowances. We could, however, in s way economise
both in speech and in supplementary questions. I wonder whether we

re
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realise that the cost to the country of the elected Members of this Aa~
sembly comes to at least Rs. 2,000 day, and taking the debate on
the Finance Bill, as an example, I have worked out that each of our
speeches costs Re. 200 and some of them a good deal more.

Mr. B. Das (Orissa Division: Non-Muhammadan): But the speech of
the Honoursble the Finance Member coste us 154 crores!

8ir Darcy Lindsay: Then, 8ir, some money has been given for broad-
casting. I welcome that, as Indis must not lag behind other countries.
Bu¢ T am somewhat dubious as to the wisdom of erecting a powerful
station in this City at a considerable cost, I think it was 8 lakhs 46
thousand und a recurring charge of 176 lakhs.

The Honourable 8ir Frank Mdyce (Member for Industries and Labour):
Not quite as expensive as that. It is one lakh and 76 thousand.

$ir Darcy Lindssy: 1 intended to have said one lakh and 76 thousand.
This station, although the plant will be very powerful, yet it is anticipated
that it will only be able to operate eflectively :within a radius up to 200
railes. That, to my mind, is very insufficient, and I should like to have
seon the station svailable for the whole of India. I would much sooner
have seen « cousiderable expansion in village broadcasting. (Hear, hear.)
The Bengal Government, 4o my knowledge, and I saw the plant operat-
ing, have experimented in three villages, with quite a small plant, a
roeceiving set and a battery and s loud speaker at a cost, I believe, of
about Rs. 700. The receiver receives the news from the broadcasting
station in Caloutts and the result is most satisfactory and thoroughly en-
joyed by all the people. We ocould hear the loud speaker at a distance
of, I should say, at least 1,500 yards. I would like to see that principle
oarried out throughout India, and I suggest to the Central Government
that they should assist the provinces in the purchase of these outfits and
let the provinces look after their maintenance.

Some yoars ago, at my suggestion, the Department of Education,
Health and Lands made an inquiry as to the existence of mineral springs
throughout India. I had the idea that India should be self-contained in
that respect and have its own spa. Why should we go to Europe to be
cured when we have the waters here available? T have a list of springs
with me setill, and I was going through it only the other day; I find
that the waters of a place called Pir Shah,—I believe it is at a station
called Spintangi on the Quetta-Sibi line,—are very suitable for the pur-
pose. They contain 8.1 Mac'he units of radium which is considerably
more than js contained in the waters of Carlsbad and Badnauheim and
other places on the continent of Europe. If the Railway Board were to
look into this matter, they might find it a paying proposition to build a
pump house and batbs and private enterprise would produce hotels and
hostels and other conveniences; what is now a non-paying strategic rail-
way might become a real good paying conmcern. Anyhow I do plead
that India, if poesible, should have her own watering Spa.

In regard to the desire cxpressed by some Members that Government
should start industries, I am not at all in favour of this. To be success-.
ful in manufacture, it is necessary to secure expert knowl in addi-
tion to = business training which, with all due deference, I not oon-
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eider, is to be found amongst officials. It is perfectly true thay Govern.
ment could import experte to look after thess industries, but the expert
very soon becomes inoculated with the Government serum. Another point
of vital interest is that the success of such undertakings is the respon-
sibility to the sharecholders., I understood from my Honourable friend,
Mr. Batyamurti, that Government on behalf of the nation would be the
shareholders. That, again, I do not think would be a likely proposition.
Leave industrial etrennion to private enterprise where the enterprisc and
energy of individuals and continuity of service is what an industry really
requires to be succesaful. The advent of Government into the industrial
field, as we know, has been apt to spell ruin, I give for example the
coal industry. There is also likely to be a lavish expenditure of publio
money as hns been the case in connection with the Peninsular Works
at Tatanagar. They were originally built as a locomotive works and were
taken over by Government at a high figure. Government did not, how-
ever, continue with the scheme of building locomotives. They serapped
the inachinery or passed it on to some of the railway workshops. They
put in a very expensive plant for making wagons and underfrumes com-

ting with concerns that were already working in the country. I would,
owever, be all in favour of the judicious use of Government money to
assist small private industrial enterprises that show prospects of success.
but are handicapped for want of capital. I understand that the Punjab
Government have quite recently tabled a Bill having this object in view,
It is only in recent years that young Indians have to Europe and
the United States of America to study industry. acquire a good
knowledge, they come back to India and then the difBoulty that arises is
the want of money and the want of confidence in starting up industries.
They do make a start, mostly with family money, but insufficiont, and,
for that reason the concern comes to grief. It is to ossist genuine cases
that I think Government might very well step in, eithor on s sharing
basis or & low rate of interest. But to enoourage these industries when
the knowledge of the le is able to work them is the thing that is
required. Frequent reference has been made to the term ‘‘exploitation’
by the British in India, and this I venture to question. It may have
been perfectly true in the old days of the East India Company when,
ueeordri,::g to records, we are told t men ceme out to India and shook
the pagoda tree and received large ts thereby. But those days are long
gone past. It is, however, true that the British have shown enterprise
in the development of trade and industries, but the field has surely been
opened to all. In certain instances, the capite]l has been raised in sterl-
ing in England, but shares were obtainable by any one at time of issue
and are still obtainable in the open market. In the case of many oom-
panies, with rupee capital issued in Indiw, s large proportion of shares
are held by Indians, both ss original shareholders and by subsequent
purchase. Because the managing sgents may be a European firm, it
dmnddm&efut&uﬂumpmy-ﬁnquw; Indian-
owned. It is common knowledge that many Indisn ders readily
appl fanhmiftbamngingﬁm:ﬂrmdnundmmﬁn.
mlfipdntontthnt ing has said sbout the many failures and
huge loss of money. I can refer to one instance in the Pumjab where a
y from Eogland started to prospect for oil, and, after the expen-
of over a million and half, they retired, because they could not
d the oil. There is one compeny working in the Punjsb which has also
eonsiderable amount of in explosing. for oil; it has .

|
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‘certain quantity of oil—not very much; and I only give this as an example
of how money has been brought into the country for the development
of the resources of the country and been lost. Personally, I would like
‘to see industrial companies operating in Indis with rupee capital or at
least a rupee share register to facilitate transfers when shares are held in
India; and the corollary of this would be greater Indian representation
on the Board. It is a regrettable fact that in India money is not always
forthcoming in siding industrial concerns, and, it is for that reason, money
is sought from outeide. I hope to see the day when industrial develop-
ment will make rapid progress, aseisted h in hand by Indian and
Britisher alike, and the effect would be far less talk of safeguards. In
the course of & long experience in India, I have found friendship and
good feeling in the knowledge that both sides are working for the welfare
of India in the development of her national resources, and I am happy
to think that this good feeling exists amongst the Members of the House.
however bitter the speeches may at times appear to be. How very neces-
sary we are to each othor was brought home {0 me, only a few days ago,
by a Momber of this House who told me that he had to bring out from
?.ocm s manager for his sugar factory to assist in the working of that

Now, 8ir, I think I have exhausted my Rs. 200 worth, and I hope
that I have not offanded any feelings. The views expressed are my own,
snd not as representing the Group. I thank you for the attention thas
you have given me.

Seth Bheodass Daga (Central Provinces: Landholders): Sir* it is s
matter of no small pleasure to me that I have got a right to speak in my
mother tongue nnd the national language of India. From this point of
view, my unfamiliarity with English is a blessing to me. When the
Hononrable the Home and the Finance Members, with all their stay for
twenty years in India and with all the salt.that they have eaten of
India, are not familiar with Hindusthani, it is not perhaps a matter of
any delinquenoy for me to be unfamiliar with English.

We arc at present discussing the Finance Bill. Whatever may be the
meaning in English of the word Bill"", ""bil"* mesns in Hindi a hole in
the ground where rats, snakes and other reptiles make their homes. What
harm is caused by these to agriculture and the zemindars and tenants,
who depend on ugriculture, is not hidden from any one. In order to save
agriculture from rats, Government have started a scheme of ret destruo-
tion. But the rate that are hidden in the Finance Bill are left unharmed
by the Government. Thesc rats also take away their earnings from the
ngrigulturist agninst their will and cause a lot of harm to them. T will
tell the Government that if they mean well of millions of persons residing
in the villages, then they should start a process of injection to kill these
rats also. These rats are not a bit behind their brothers, the real rate, in
hringing about the ‘‘downfall””, “‘slavery’’, “‘flattery’’ and **chicanery’".

" Owing to the peculiar pokicy of Gavernment with respect to tax and ex-
penditure, the villages of India, which were onos famous all the world over.
are today paupers and desolates. In those days, there existed in the villages
a scheme of indigenous, chesp and wholesome education, and the villagers
could manufncture every naed of theirs and ‘were not helpleasly dependent

¢ English translation of the original speech delivered in the vernacular.
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on others for anything. For instance, they used to maintain their health
by cheap and efficacious Ayurvedio medicines. But, now, it has been
replaced by useless and costly education where things like these are taught,
i.c., o cat has two esrs and a dog has s tail. And Ayurveda has been
replaced by English hospitals. By this, crores of rupees are possibly
earned by English firms, but it serves no useful purpose to Mother India.
This also serves the purpose of spreading the system of English medicines
in the same way as was done with the Dacca muslin. Similarly, in tho
beginning, inducements were offered that free medicines and free doctors
would be given, and that no fee would be charged for. And when, having
fallen in this trap, Ayurveds became dead, money is now, demanded for
every little thing. If you go and live in the hospitel, then, too, money
is needed both for medicines and doctors. Till now, there was no money
required for operation cases. That too has now commenced. Now, as to
family ward, it 1s built with the money raised by the public, and, for that
too, rent is charged. I give an instance from my place as to how a family
ward was built. From one gentleman Rs. 6,000 were taken and he was
made a Rai Sshib and from his brother Rs. 11,000 are taken to build
a family ward, and the condition ig that he would be made s Rai Bahadur.
The poor fellow had disappointment in June and Janusry last, and now
his hopes are centred in the Silver Jubilee. If these things be wrong, here
is the Commissioner from Chhattisgarh.

. 'This is from the Government which say that they are Md and Bdp, but
they cannot protect even our heslth without money. May I aak from
the Financc Member if he would ask for money for the recovery of the
health of hig son from one whom he really considers as his own son.

Sir, in the present Finanee Bill, no rclief is given to the zamindars,
malguzars and other persons depending on land, and they are the gonomo
who are hit the hardest. When in America the Governmont are hel
their villagers by spending crores of rupees, we are greatly aggrieved
surprised to see thc indifference of the Finsnce Member. Being the re-
presentative of landholders, 1 can say that the policy of the Government
with respect to taxation and expenditure is making the villagers poorer and
poorer every day. They are made to suffer heavy losses by violation of their
rights. Are not Guvernment aware that in Chhattisgarh the burden of land
tax and irfigation dues are very much felt by the agriculturiats? Tt s
predominantly a rice tract. Owing to their inability to pay taxes and to
maintain themselves, lakhs of people of Chhattisgarh have loft thair
hearthg and homes for Calcutta, Kharagpur, Kalimati snd the Empress
Mill of Nagpur. If it is not known to the Government, the Honourable
Mr. Drake, who is the Commissioner of Chhattisgarh and who is oeoupying
a back bench, may intimate them. I tell my own experience of irrigation——
T have got a village, the land revenue of which is Rs. 900, and, for irriga-
tion, over only 800 acres of land there, we have to pay about Rs, 1,000 per
vear. In about 20 years, we have paid about Rs. 15,000, and still we
are helpless supplicanis for water. 1If in that village Ra. 5,000 only had
been spent on tanks—even if it had been raived as a Joan—
then the whole money would have been repaid and thers
would have been no trouble of water for 50 years. Tax is, of course,
taken. And now let me narrate to you, to what extent the Government
think about the welfare of the agriculturists. The inlets of the village
irrigation tanks are stopped by building irrigation channels over them, so
thst nc water may go to ths tanks and they may be required to take
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irrigation water out of helplessness. Last year, there was so much oppres-
sion that even though there was excess of rain and the fields were being
breached owing to exceesive rain, on the report of the Amin, a Sahib came
and Rs. 8 per acre was charged. From these irrigation works no gain has
been derived by our agriculturists, but BEnglish engineers got big salary
snd English firms got a lot of money as price for their various machines.

Oppressed by poverty, the women of cultivators, zamindars and
malguzars are forced to sell their ornaments which they hold dearer than
lives in order to pay the reut and land revenue recoverable by warrants.
Thus, spproximately, sixty crores worth of gold goes out of India year by
year. This Bill does nothing to prevent this flaw of gold from Indis to
places far across the sess. ;

1t is with o sense of pride that the Finance Member has announced the
sllotment of a erore of rupees for rural uplift, but we, on this side, know
that toduy Goverminent have thought of epending s crore of rupces. The
voasons for this are well known and have been referred to in this House
severul times. Even if we suppose for a moment that Government have
a boud fide intontion of uplifting the rural areag (which in our opinion is
not the fuct), yet let us ponder over the fact as to how lofty is the idea in
allotting one orore of rupees over seven lakhs of villages, that is to say, four-
teon rupees per village.  In fact, the uplift will be of those officers who will
get salary and travelling allowance in the employment. I waat to tell
the Governmeat that if they have genuine sympathy for the cultivators
and if they want to improve their lot, they can very well do so even with-
out incw any cxpenditure, at least in Chhattisgarh, and the cultivators
can also be henefited. I will ask the Finance Member to take a sheet of
papor and pen and ink in hand and issue orders for the closing down of
all the rice, flour and oil mille in Chhattisgarh. In that case, the cultiva-
tors will again take to this work that they were doing before and they will
got not only remuneration for the work and save their own money, but
will also improve in health, smoe the machive rice and flour affect adversely
the health of the people and they are not as beneficial to health as those
made with hand under the old system. [ trust all the Doctors here will bear
me out. Dr. Kbare has even published his views in the papers. The
othen will also give their opinion. Here we will have both village uplift
and bealth uplift together and the monev will alao be saved. We have a
naying ‘‘harra lage na fitkari rang chokha'’. Here alone is the bona
fide of the Government tested.

I the Government really want that the villagers should be benefited,
then it should abolish the salt tax, reduce the prioce of postcard to one pice
and that of the envelope to two pice, maintain. the duty on hide and levy
an export duty on gold and pay off the debt of the Malguzars and tenants
and thus show its bond fide.

The Government's income-tax policy is also very harmful. It is nothing
but oppression to tax incomes from one to two thousands. Looking to the
expenses incurred in realising the tax and the harassment and sufferings
that the poor have to underge at the hands of the income-tax officials, the
tax oan in no way be cal equitable. Every one is harassed by the
income-tax laws and the treatment by their . There is a lot of
dissatistaction among the public over the treatment meted out, snd the
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powers exercised by the income-tax officers, and unless these are reformed,
the public cannot be convineced of the honeaty of the Ggvernment.

In our sacred books, the policy underlying taxation is described, and,
if it is acted om, it would benefit and enrich the public. Kautilya says
that taxes should be realised in the same way as the gardener plucks ripe
fruit from the trees, so that the trees do not suffer. The other example is
that of bees who collect honey from flowers and store it for the use of
-others. BSimilarly, the Government should, by taxing in a way that there
is no harassment to the publie, spend it for the benefit of the public. If
the Government follow these precepts, they would, te some extent, be
able to fulfil their duty. But it is useless to expect thig from the present
Government. So long the public has not the strength to compel the
Government, the Government will not follow the right course, '

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Mubanpunadaa):
Bir, I was glad to hear two speeches in the vernacular, but I was sorry to
find that the Governmnt Members, especially those who have come from
abroad, have not been able to understand those speeches. (Laughter.)
Sir, our friends have referred to the doings of the British people in this
country. Let me first of all begin with what our friends, I mean, the
British officers are doing in this very Assembly. I.cok at the constitution
of the Assembly first. On one side you find the representatives of a
mighty organization, which is certainly unlawful, and on the other side
you see the representatives of the people who are s ing for freedom.
Sir, the Government today ix going on with a dual policy of reconciliation
and represesion, reconciliation in words and repression in full swing. The
representatives-of the people have been personslly so much oppressed by
the Government, that their hearts are full of venom for this Government,
and whenever they got an opportunity to speak in the House, they Ior?:
the real subject matter and they begin to talk of oppression because t
venom in their heart naturaliy comes out first.

Sir, coming now to the Finance Bill, the principles of taxation must be
borne in mind, but they are completely forgotten by the Finanece Member.
T would ask him to learn n lesson from the ancient methods of taxation.
In ancient times the King was regarded as beneficent as the sun in the
sky. The sun takes water by evaporation from places where water is
collected in volumes,—the sun does not take water from the hills aend
mountains. but when the rain comes, and when the question of distribu-
tion comes, the sun distributes the water by process of rain all over the
mountains and hills and all places in an equal order. . . . . . ..

(It being Four of the Clock.)

Mr. President (The Honourable Sir Abdur Rahim): Order. order. The
Honourable Member may resume his speech tomorrow.

MOTIOX FOR ADJOURNMENT.
Fiixg AT Karacnn,

. Mx. Presldent (The Honourable 8ir Abdur Rahim): Before calling upos
Mr. Gauba to move his motion, the Chair wishes to remind all Homourable
Members that under the rules everv speech on a motion for ‘adjournmens

is strictly limited to fifteen minutes.
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Mr. K. L. Gauba (East Central Punjab: Muhammadan): Mr. President,
I move:

“That the House do now adjourn.”

8ir, I realise the seriousness of the occasion and the shadow of the
great tragedy under which we meet this afternoon. Listening the other
day to a very eloquent speech of the Honourable the Home Member, one
heard him speak with great emotion and feeling about the innocent relatives
of the persons who had been ruthlessly shot down by terrorists and the
revolutionaries and, I trust, 8ir, that when he speaks today of the victims.
of the Karachi firing, when he speaks of the relatives of the victims of the
Karachi firing,—not a few. possibly hundreds,—he will be moved with the
same feelings of humanity and indignation that he expressed on the last
occasion. .

Mr. President, I do not propose in this debate to raise any communal
jssues. 1 realise that there ure two definite opinions upon the act of
Abdul Qaiyutn, opinions which can never be reconciled. For my part, 1
fully understand and 1 fully respect the opinion that is held by those who
are not of our way of thinking. But all we would say is this,—jusé
as we understand and respeect your opinion, if you cannot understand our
particular point of view, at lenst vou might give it respect. I do not pro-
ﬁoﬂs to justify, in the slightest manner, the act for which Abdul Qaiyum

as paid the penalty of the law. For the sake of the debate, for the sake
of argument, we will agsume that he was rightly convicted; that he was
rightly convicted under the law; that he was executed under the due
cess und in due course of the law. We do not grumble with that lox;r)‘
But, Sir, the question before the House ia different. The question is
whether the execution was carried out. by the executive, in a manner and
in circumstances that could not possibly have avoided the terrible tragedy
which Karachi witnessed last Tuesdny. We know that Government was
not unaware of the grave situntion in Karachi. I am not justifying that
ve situstion, I am not saying that it was logical or right. All T say is
at therc was n grave situation in Karachi, a grave situation that had
not arisen suddenly. From the infcrmation in the papers, and, T have no
doubt from the information of the Government from more sources than
one. the situation in Karachi was grave since the first or sccond of March,
and, Government knew full well that when Abdul Qaivum would be exe-
outed there would be persons. who would want to take his body in proces-
sion through the town. They knew that there would be a certain measure
of popular demonsteation—1 awm not justifving it now. There have been
gimilar occnsions’ which (Government has handled. which populer leaders
have handled before, and handled snccessfully. There was a case in the
Punjab in which a man was exvcuted for a similar offence. a procession
was takon out, n proccasion of fifty thousand, and it passed off quietly and
peacefully. I have received n telegrom today from Karachi and it states
that thore wae an understanding, between the local authorities and the
leaders of the people at Karachi, that the leaders would be taken into the
sonfidence of the Government as to the day and the place of execution, and
that the co-opcration of the lcaders could be sought when the funeral rites.
of this man ‘were to be performed. '

Mr. A. H. Ghumavi (Dacca cnm Mymensingh: Muhammadan Ruralj:
Where is the telegram? Read it.
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Mr. K. L. Gauba: Did the Government carry out this undertaking”
Even if there was no undertaking, I submit that the first duty of the
Government, on an occasion of this kind, is to take the popular leaders
into their confidence. And, Sir, I submit that on every occasion where the
popular leaders have been taken into confidence there has absolutely been
no trouble. It is only when you mistrust the people; it is only then that
you ask for trouble and you get trouble. (Appﬁ\e:ae.)

Mr. President, what the Government have to prove to this House is
twofold: Firstly, that the firing was inevitable and that it was absolutely
necessary and it could not have been avoided; secondly, that only such
force was used as was absolutely necessary and no more than ncoessary.
I think the Honourable the Home Member will find it very difficult to
establish the first proposition, namely, that force was necessary. After all,
it is not the exact circumstances of the moment that matter; it is the
events, and the generul situation surrounding the particular occurrence;
and he will have to justify that the situation was such that force could
not have been avoided; und that within « day or two duys previous the
local authorities had taken all steps possible to prevent a crowd of twenty
thousand—or one hundred thousand secording to different reports—what-
ever was the crowd—from collecting and moving towards the city; that
they did everything possible from the start of that crowd to the very
end; and that in the last resort they had to utilise force. Thet is the
case which the House will expect to be proved by the Honourable the
Home Member. It is no good his saying that at the last minute the crowd
would be entering the city walls, and, in the city, there might be looting
and things of thut kind, und, therefore, we brought our troops and fired
at the last moment when we could not control the erowd. He will have
to show to the House that the local authorities did their best to prevent
that crowd from assembling, that, in the last resort, they gnve due
warning; that they gave the necessary information to the crowd
and the time to disperse and the opportunity to dispcrse, and that
those steps -having failed, they had to resort to firing; and they fired no
more than was absolutely nceessary. From the reports in the newspapers
it is perfectly plain that ncvither of these facts and circumstances can be
proved. I do not know whether the Honourable the Home Member has
got any special information to disprove my statement, but, from the re-
ports of the newspapers, I say, that the allegation that the crowd was

ing to loot is only adding insult to injury. After all whom would the
crowd loot? Whom were they annoyed with? They were not annoyed
with the Hindus. They were annoyved with the persons who had exe-
cuted Abdul Qaiyum—rightly or wrongly,—they would be anuoyed with
the authorities, who had turned down every petition for mercy. cy bad
no annoyance with the Hindus; and why should they go and loot the
Hindu shops? After this event, if any real sympathy or support has come
it has come from the Hindus of Korachi. (Hear, hear.) They have
attended to the wounded, and 1 ean say with gratitude as a Muslim, that
right through this sad episode. the Muslims have had the sympathy of the
Hindus. 80 far as I know, 1 am not aware of any Hindu who asked for
the life of Abdul Qaiyum in rcturn for the life of Nathu Ram. So far as
T know. no Hindu has ever done thut; and, Sir, I can pay tribute to «
isting Hindu on the floor of this House and that is the Leader of the
ition. He was prepared to join in a petition for mercy, in order
that this man’s life may be spared. (Applause.) I say that this thing
that the crowd would have gone and looted the Hindu quarter is adding
insult to injury.
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~ "Mir. President, I do not know what attitude the Honourable the Home
Member is going to take. Certain Members of this House would be pre-
pared to consider the question, whether the Government is ready over this
issue to face a commission of inquiry. After all it is no good here making
a statement and trying to justify this act in which 35 to 40 persons have
lost their lives and asbout 100 persons have been injured. After all, if the
acts of the local officials were such that they can be justified, let them face
8 oommission of inquiry. Any honest, any steaightforward Government
will not shirk that inquiry; snd, 8ir, I submit, te the Honourable Members
opposite, that they should take this opportunity of suying that they are
ready to fuce n commission of inquiry. 1 have only to add this thing,
pamely, that s far as the innocent sufferers of this tragedy are concerned,
they were not Abdul Qaiyums or Nathu Rams, they were harmless persons
of Kueachi, perfectly innocent, Bo fur ns the injured sre concerned and
their relatives are concerned, (loverminent should pay compensation, as it
has done on similur oceasions.  Lastly 1 would ingsist from the Muslim and
the public point of view that if any otficial bas Leen found to huve bungled
this situntion, he should pay the penalty of his fault, irrespective of his
position. With theso words, Bir. I move my motion.

Mr. President (The Honourable Sir Abdur “l;lliln}: Motion moved:

“That the House do now adjourn.”

Sardar Sant Singh (West Punjab: 8ikh): T% is really very deplorable,
Sir, that so many valuable lives should have been lost under such tragic
vircumstances. My heart goes in sympathy to the vietims of the firing
aud to the bereaved nembers of their families. 8ir, during the last decade,
the country has witnessed several such murders of which Abdul Qaiyum
was guilty. The country would be much better off if this murder were
the last of its kind. We, in this House, have a clear duty to perform
and that is to take stock of the situation as a‘whole and trv to uphold
ways by whick repetition of such erimes is effectively stopped. 8ir, the
subject of this cvening's debate is a very delicate one. In order to appre-
ciate it fully, one has to consider the back ground of the picture.

[At this stage, Mr. President (The Honourabie Sir Abdur Hahim)
vacated the Chair, which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).]

There are two facts requiring serious consideratious, namely, that the
murder was committed in an open Court where the appeal of the murdered
man was being hearl: and, secondly, that during the course of the trial,
the defence counsel tried to justify the murder when he asked a Muslim
witness in cross-examination that such murders are justifiable under
Muhammadan law. It is clear to me that the penal laws of this country
are embodied in the Indian Penal Code. To seek support of the Muslim
lnw of another country to justify the murder of an otherwise innocent

reon i8 a thing unheard of in previons ycars. Agsin, the position is

er complicated when, later om, after the law had promounced its
verdiet wpon the murderer, sympathy was shown in querters where he
should have least expected it. Here, I charge the Executive Govern-
ment as well for having consented to receive a deputation of some
Honourahle Mernbers of this House interceding on behalf of the murderer,
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Why should the Executive have encouraged such an action? What were the
grounds which persuaded the Executive to agree to receive such a deputa
tion? (Interruption.) If my Honourable friend will take the trouble of
looking up the newspapers, he will find that the Sikhs never waited on
g{; xfi;t‘xtecutave Government and asked for mercy for Bhagat Singh. They
Coming to the incident of firing itself, Sir, when the execution had
taken place, the Executive could not take better precautions than to take
the body to a distance—I speak subject to correction—of about three
miles from the city and bury it quietly. Well, Sir, what were the reasons
which led the mob from Karachi town to that far-off distance, to exhume
the body and take it in procession to the city? Are the Government
going to be censured on this account, us to why the authorities quietly,
without making any fuss about it, buried the body at a greut distance
from the city? Certainly not, 8ir When the authorities found a mob
going there and coming back with the body exhumed from the graveyard,
what is the duty of the Executive in order to keep peace and order? I
know some gentlemen will be surprised really at my attitude. I know
they would be. Sir, it is the first time I have to defend tho Executive.
(Voices: *‘Ob, oh’’1) Bir, my reasons for doing so are very obvious. I
cannot ignore the previous expericnce of such inatters where the inac-
tivity or mon-activity of the Executive had led to many disnstrous results.
While speaking, in this connection, my Honourable friend, Mr. Gauba,
asked—why were not the popular leaders of Karachi taken into confidence?
—and he said that if they had been taken into confidence, some under-
standing would have been arrived at and the results would have been
different from what they unfortunately were. I may remind my Hon-
oursble friend of the incidents of 1927—of what occurred in Delhi when
the murderer of Swami Shraddhanand was executed. Were not the
leaders of the community taken in confidence? Is it or is it not s fuct that
an undertaking was given by the lenders that they would bury the deed
body in the graveyard opposite to the jail. Was that undertaking kept?
Did not s communal riot also take placo afterwards? What have they
“When''?) If only we take up the files of news-

got to say? (Voices: ; ly we :
papers of 1927, we can sce what happeted in Delhi. The lesson to be
learnt from such incidents is that such situations do require and esll for

n strong attitude. .

Maulvi S8yed Murtuza Sahib Bahadur (South Madras: Muhammadan):
On a point of information, Sir. Will my friend, Sardar Sant Singh, prove
that there was an undertaking between the leaders of the Muslim com-
munity and the Government to ti s effect that Abdul Rashid's body would
be buried in the jail and would not be taken in procession? Will be
reproduce any such undertaking?

Sardar Sant Singh: My Honourable friend has asked me to prove this
undertalang, and, of course, nobody expects me to do so within the limits-
my disposal I will only refer my friend and

of the fifteen minutes at
ask him to look up the writings in the press of those days.

Several Homourable Members: There was no such thing.

Sardar Sant Singh: T refuse to give way. Theén, agsin, Sir, my Hon-
ourahle friend, Mr. Gauba, has argued that no annoyance could have heep
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caused to Hindus. Again 1 would ask my Honourable friend thig question—
is it not a fact that after the execution of Abdul Rashid was carried out
by the Executive Government, the property of the Hindus was looted in
the Delhi City?

Seth Hajl Abdoola Haroon (8ind- Muhammadan Rural): When?

Sardar Sant Singh: In 1927.
Seth Haji Abdools Haroon: Where?
Sardar Bant 8ingh: At Delbi.

. An Homourable Member: I think you are mistaken. No looting took
place,

The Bonourable 8ir Henry Oraik (Home Member): It was in November,
1927. There was looting.

Sardar Sant Singh: So this argument of my learned fnend, Mr. Gauba.
that there was no injury to be feared by other communities by this mob
demonstration does not hold water at all. Furthermore, Sir, what 1 want
the Houso to tuke into consideration at this stage is that, in such cases,
similar things have occurred, sinilar was the attitude adopted by the
Executive; and here 1 may, with your permission, refer to the case of
Bhagat Singh—to which my Honourable friend, Mr. Ghuznavi, has drawn
attention. There, the dend body was not given even to the relatives; the
body wes taken. at dead of night, to some distance twenty or twenty-five
wiles. (Interruption by Mr. A. H. Ghuznavi). T will hear you afterwards.
It wan taken awny there. Why, Sir, should it be claimed in this case
that the body should have been handed to persons who were not the rela-
tives of the executed person? In this case, I understand that the body
was sctually handed over to the relatives, who agreed to the burial and
who went with the dead body to the place of burial. It was after the
burial that the relatives went to the city and the mob came. My submis-
uion is, Sir, that the hackground of the whole picture is very tragic. Are
we, or are we not, going to stop these things in future? Are we going
to be a party to such fanaticel murders? The reply to this question is
the right reply to the further question whether the Government—and it
inay be the Government of anybody, it may be the Government of Mr.
Satynmurti or of Mr. Pant or it may be anybody's Government—the
question is-—are we going to submit to such things?

Mr. 8, Satyamurti (Madras City: Non-Muhammadan Vrban): Which
things?

Sardar Sant Bingh: That there should be intercession on behalf of
a fanotie who murders snother.

My, 8. Satyamurtl: He has besn executed.

Sardar Sant Singh: Will you recsive s deputation of responsible persons
asking vou to commute the death sentence? ’
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Mr. 8. Satyamurti: If ip is for ‘‘mercy’'—always. ’
An Honourable Member: Why not?

The Honourable 8ir Henry Oralk: On , point of personal explanation,
&ir, I would like to inform the House that what huppened wua this, that
I had a personal letter fromm my Honourable friend, the Mover of this
motion, asking me if T would receive half a dozen Memberm of this
Assembly, all of whom, 1 think, I can claim as my personal friends, in
conpection with this matter. 1 said to him: ‘I do not think it will do
any good. He said: “"Anyhow, he would like to come and s A
word". 1 said, “In that case, I agree’’. 1 could not have done erwise
without grave personal discourtesy to my friends. 1 would do exactly the
same to any other Member—and 1 repeatedly have—who asked fo be
allowed to gee me with his friends on any matter in which he was interested,
{Hear, hear.) '

Sardar Sant 8ingh: I .m glad the situation has been cleared up a greas
deal by the Honourable the Home Member, but still T hold, as u matter
of principle, that he should huve foreseen the results and the encourage-
ment which the conversation, would give to the outside world. (Interrup-

tions.)

The Honourable Sir Henry Oralk: It gave no result, and it gave no
encouragement.

Sardar Sant Singh: I proceed further. Now, let us come to the actual
firing that took place. 8o far, not a word has been said by the Honour-

le the Mover of this motion to show that the firing was excessive, or
that proper precautions were not observed. We should have expected the
Honourable the Mover, if he wanted the vote of this side of the House,
to tell us in what way the firing was excessive. Without his doing that,
certainly we cannot he a party to a censure motion unless it is definitely
proved that the firing waa excessive. Lastly, 8ir, T would ask one simple
question. How is it that out of many gentlemen, who are the elected
representatives from the Bombay Presidency, not one single person among
them has given a notice of this motion?

Seth Haji Abdools Haroon: Why? I have sent in my notice, Sir.

Mr. A. K. Fuziul Huq (Bskargunj cwm Faridpur: Muhammadan Rural):
T have given one notice, Sir.

Sardar Sant Singh: 1 did not hear of them: only one was read by the
Honourable the President. and I go by that. (Interruptions.) However,
that is not the point. The position in this, that on such occasions, we
have to take into comsiderstion the fact that such murders are to be
discouraged in the interest of humanity, in the interest of religion, and in
the intereste of all concerned. i

Sir Ghulam Hussain Hidaystallsh (Sind Jagirdars and Zamindara:
Tandholders): Sir. T do not want to join in the communnal wrangle that
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has been started, and I would make an appéal to the Honourable Members
of this House not to treat this question as a communal question. (Hear,
hear.) Bir, I support this motion on quite different grounds. - The reports
1 bave read prove that there has been indiscriminate firing. (Hear, hear.)
The very fact, 8ir, that three small children have been seriously injured . . .

The Honourable Sir Henry Oralk: One—I think.

Sir Ghulam Husssin Hidayatallah: . . .. and two of them have died,
according to the report . . . . . }

An Honourable Member: No. One of them was injured.

Sir Ghulam Hussain Hidayatallah: I am speaking from the press report.
8ir, the facts as stated arc that the mob was rushing towards the soldiers
who had bayonets. It is inconceivable that small children could be in
front of o rushing mob of 23,000 people. Besides, when smal] children
see soldiers with bayonets, I am afraid they will run away, instead of re-
maining there. My contention, therefore, is that there has been indis-
eritninate firing; children might have been standing in some comer, and
they were shot. My contention is further strengthened by the very fact
that 47 rounds were fired. Now, Sir, what is the number of casualties?
88 have been killed, 67 seriously injured and 38 received small injuries.
It there were only 47 rounds fired, so many éasualties could not have
oveurred.  Therefore, there has been more firing, and that goes to support
my contention that there has been indiscriminate firing. Bir, it is also
further admitted that when the firing commenced, the mob dispersed.
Was it not in the fitness of things that, when the order for firing was
given. they should have fired only a few rounds-—say three or four—and
T am sure the mob would have dispersed. The firing of these few rounds
would have had the same effect as these 47 rounds. If the mob had
pernisted after they had fired four or five rounds and did not disperse, then
they might have been justified in more firing. But they started, as the
newspapers say, with 47 rounds. What I am sorry to see is that, if they
had acted carefully and cautiously, so many valuable lives would not have
been lost. Therefore, it is necessary that the (overnment should take
action agninst those who are responsible for this indiscriminate firing.

The Honourable 8ir Henry Oralk: Sir. I wish to intervene at an early
stage in this debate, because, from the remarks that fell from my Honour-
able friend, Sir Ghulam Hussain Hidayatallah, it is evident that there is
a good deal of misapprehension as to the facts of this very deplorable
ocourrence. Now, 8ir, I entirely sympathise with the feelings thet bave
led my Honoursble friend to move this motion. I realise how deeply he
feels the tragedy of this occurrence and how natural it is that he should
wish it %o be discussed at¢ the firet possible momient. At the same time,
I cancot help fesling that it would have been better if the debate could
have heen taken at a alightly later date when we should all bave been
inwwbnolamoeomplehpiotmthmwemmof&hemmm
of last Tueaday snd when we should have been able, I think, to form a
calmer and move dispassionate judgment as to the respousibility for what
has so unfortunately occurred.
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Before 1 give the House the informution that is in try poasession,—I
-admit that it is not as complete as I should have liked ib:u:g be and that it
supplements only to some extent what has been published in the press—I
should like to.make one preliminary observation about the Honoyrable tho
Mover’s remarks. He implied: that the local authorities had made a vecy
grave mistake in not taking the leaders of local opinion into their ponfidence.
‘Now, Sir, T do not know on what he besed thut assertion? I have no
inforination one way or the ather. - . R :

LY T TR - o . e o . Lo .
© Maulans Shaukat All (Citics of the 1'nited Provinces: Muhammadan
Urban): He got a telegram from Mr. Abdul Majid and Mr. Hatam Ali,
‘who are both responsible Muslim leadérs. 1 saw the telegram myself.

The Honourable Sir Menry Oraik: Well, people are inclined to think: bhiss
rthey are the only respongible leaders in the place when, as a matéer of
fact, the authorities may be dealing with others. 1 Wnow that the wrren,
ments for the funeral were made with the conseiit of Abdul Quiyum’s rela-
fives, that the body was handed over Yo his relatives wifh their consent and
that it was ageinst their wishes and only by using forve to them that it
was taken away from them. It was forvibly disinterred from its grave;
an act of desecration which, 1 think, will shaock everyone dxid it was carried
off in triumph towards the city. Swuch information as I have consists of
three telegrams from-the District Magiatrate. . One of them is dated the
18th, the day of the occurrence, and it really adde very little to what has
been ﬂublishq! in the press. .But it does say that the crowd had swept
over the graveyard and disinterred the body. They werc roughly 20,000 or
more strong and about half of that number, that is 10,000 or more, carried
the body off in triumph towards the city. The police were overpowersd at
that point and had to abandon their ground on the graveyard. Tbhe firing
by the mnilitary took place as the last resouroe. The number of men who
fired wns then given as 25 and the number of rounds at 47 in all. My
Honouruble friend spoke as if he neant that each man had fired 47 rounds.
Each man fired less than two rounds ss only 47 rounds in sll were fired.
The cnsualties were heavy owing to the density of the crowd and the
closeness of the range.

Then, on the next day-—that is yesterday,—I received a sort of time-
table of the riots. Abdul Qaiyum was executed at 4 A.M., and, at 56-50,
his body was sent to the cemectery, two miles outside the city. At 8 a.m.,
after the proper rites had been performed, it was placed in the grave. Al
8-80, the filling of the grave was obstructed by an enormous crowd of
Mussalmans inflamed by communal feeling, and the police had to bo with-
drawn from what became an indefensible position. At 9-45 military aid
was invoked to prevent the rumoured parade of the hody through the city.
Without the knowledge of the district authorities, the body was suddenly
removed from the grave, against the relatives’ wishes, and carried towards
the city for parade. At 12-15, s frenzied crowd, about 10,000 strong.
using lathis and stones, was met at Chakiwarra cross-roads on the outekirte
city by a party of 50 police, 40 of whom were unsrmed, and 50 men
Boyal Sussex Regiment, accompanicd by the District Magintrate.
e police werc overwhelmed and the soldiers had to fire to stop the

d and in orded 10 save their own lives: The number of easusltios was
to the soldiers béing obliged to fire from the closest range and ¢» the
anaity ‘of the mob. mmdfm;-nm-i;mmd

o bitostion! that erdangered ‘the whole ciby. If the riotete had ‘brokeit

e
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through the cordon, reinforcements from the unruly elements inside the city
would have involved widespread looting and attacks on the Hindu population
and general chaos. The casualties—and this is the latest figure I have—were
85 dead, 67 major and 38 minor injuries. Immediately arrangements were
mande for the removal of the casusalties to the civil hospital, but their nitial
removal wus hindered by crowds stoning the lorry drivers. Everything
possible was done for the wounded. The body of Abdul Qaiyum was re-
interred by a section of the crowd, in the original place, at 8 p.M. City
e was returning to normal.

‘This message was supplemented by ancther telegram despatched and
received today at about mid-day. This is also a telegram from the District
Magistrate: ; :

"The Foters had o intewtien of burying the body imside the City The ssle eb:

inflante {osling agnimst ﬁo‘lo‘i:dn A mun“y erowd stesed jﬁ‘:
i minutes .before ing defenaive

g

Thie, again, is supplemented by certain infarmation which has been
obtained hy the (General Staff from the Local Staff Officers, which makes
it clear that when the troops arrived on the scene, the mob was surging
down a street called Chaudhuri, at the end of the tram-line on the South
River road. Three magistrates tried to stop the crowd, but were stoned.
The police broke nnd ran through the troops who had heen called up at
the double. The troops charged with the bayonet and the mob recoiled
about fifty yards, but continued to throw stones at the police and the
troops from nlleys and houses. I understand there were no bayonet
oasunlties, hecause the mob recoiled as the troops advanced. The troops
then hoped that it was all over, but the mob continved to throw stones
on the police und the troops from allevs and houses and gradually, the mob,
which at this time was estimated at 10,000 or even more, formed up again
opposite to the troops. After a momentary delay the mob came running
forwnrd sgain, shouting and throwing stones and one man was ordered to
pick off the ring-leader ns the last hope of stopping them. That was
atrictly in aocordance with the military instructions for these ocessions.
One round only was fired for this purpose. This, however, failed to stop
tho mob who came on at the run, and the situation was then so serious

orders to cease fire. A tolal of 47 rounds were fired by some thirty men.
‘Whea the firing actually oocurred, the mob were right om top of the troops.
being only a few yards distant, which acecunts for the heavy

In those circumeiances » bullet will go through perhaps three or four bodies.
Itmm{pod&eformymtggive theus:l warning because the noise
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fired at if they again attacked the troops. The troops then assisted in the
collection of the killed and the wounded and, while this was being done,
they were stoned from the houses. During the crisis 4he officer command-
ing the battalion as well ag the oou::gmy commander were sotuslly present
and three or four magistrates, including the District Magistrate, were also
present.

Now, Bir, 1 think that that message shows clearly the circumstances in
which the firiag had to be oedered. Honourable Members can ploture to
themselves this frengied mob of over 10,000 people literally on top of the
4 . It is all very well to suy or rather to sneer as some Honourable
Member did just now, ‘brave troops’. Thirty men, evén though armed with
yifles eould 80b bave lasted o minute against & mob 10000 strong of
frenzied people, if they had not used their rifles in time. The troops had
to fire in self-defence to save themselves. One point I wish to make
wloar is that the troops did oot fire in the air as was stated in some news-
papers. That is directly ocontrary to military instructions and would he
wontrary to military discipline.

I claim, 8ir, that the fact thst these thirty men only fired 47 rounds
in all or an average of just over 1} rounds per man shows that the firing
‘was steady and ocontrolled, and that the troops behaved with exemplary
steadiness in a position of extreme danger and cxtreme difficulty.

Mz. A K Fusiul Eug: I do not believe it.
“The Momoturable Sir Meary Oralk: Yes, you would not believe .

1 ndmit, 8ir, that the information at my 1 still leaves some loose
ends to be cleared up especially in regard to what happened in the earlier
of the day. We still have not a eomplete pieture of the whole affair.
‘That I do not for 8 moment deny. But on the information that is avail-
sble, I can see no grmund for holding that any officer or any :,nm of the
Government ‘failed in his duty or exceeded in the discharge of his duty.
1 can see no ground whatever either for this House or for the Governinent,
on the information now available, reaching a decision that is likely to be
interpreted as a censure on any one concerncd in this unfortunate affair,
{lonourable Members will appreciate the point how intensely distasteful it
i8 to Government officers to have to use force on o mob, how greatly shey
dislike that duty and how reluctantly they undertake such a duty, but thss
is doubly so perhaps with soldiers. Such a duty is even more distustoful to
the soldiers who have actually to carry out the use of force than to the
oivil officers who have to ask them to do so. But the officors Jiere were
faced with a situation of the greatest gravity.

My Honourable friend the Maver mentioned the case of Ll Din, the
murderer of Rajpal, who was given a public funeral in Lahore and he sald
that the authorities in Karachi would have been wise to have followed the
steps taken by the authorities in Lahore on that occesion. Now, Sir, [
happen to know a good deal about that. I was then the Conumissioner of
the Lahore Division and T weas in charge of the arrangements. There is
not the slightest analogy between what happened et Lahore in Tlam Din’s
oase and t happened in Karachi in the present instance. Tan llam Din’s
case, the body was brought from a distant station at night and it was

banded over to the relatives.in the prasence of the Maslim public of Lakore.

It:qmmMImMWumlw&miwn im:)

my confidenve, made wrrsngements with them apd o8 sn  undertaking
e
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frous them: which they fuithfully observed. The body, in that case, was:
banded over to them some miles outside the city at a place where thers
were no houses. It was taken from there to the burial ground only about
‘half & mile away in my presence. [ was there the whole time. There was
no question of taking the body in a procession through the city and the
authorities would not bave permitted anything like that, as it would inevi-
tubly have given rise to the bitterest communal tension. But we have s
much closer analogy in the Delbi incident quoted by my Honoursbie

friend, Sardar Bant Bingh, and, in fact, the ciroumstances there were s
like, jndeed so ulmost exsotly similar to, what happened in Karachi that
ig;?rntnre to tell the House exactly what happened in Delhi in November,.

(At this stage, Mr. President (the Hopourable 8ir Abdur Rahim) resumed:
the Uh&if ] ' i ' :

That too was s case of a fanatical murder, the vietim in that case being
the well-knowh Swami Shraddhanand.  The mysderer was hanged in the
Delbi Jail and the body was, by an arrangemens,—mind you,—with cer-
tain 1 and with the written consent of his relatives, who gave &
written undertaking to abide by the conditions, made over to them at the
juil gate to take straight to the cemetery which is a very short way off
scross the road. A mob swept the relatives aside, broke through the police,
captured the bier and using it as a battéring-ram got through the Delhi
Gate into the city. They swept aside the barrier of the police ‘at that
point and they poured inta the Fair Basar towards the Jums Musjid,
surrounded and mixed up with the police who kept up with them and tried
to stop them but could not get in front of them. There was in fact &
running fight for a comparatively short time through the bazars of Delbi
between this fanatical crowd and the police keeping up with them. Even-
tually the police intercepted and stopped them and succeeded in breaking
them up. But what happened in this short titme? In the short time,
of less than an bour I think, 62 Hindus were wounded, 2 were killed, 51
shops were looted, and over Ra. 10,000 worth of goods were stolen.

That is what might have bappened on a far larger scale in Karachi if
this mob had been sllowed to go into the city, not—mind you—a small
mob that forced its way through the police picket and past the troops who
were not expecting them, but a huge mob of 10,000 which, by that time,
it the troops had not stopped them, would bave swept aside all opposition
and would have been victorious and triumphant. They would have swept
through the city of Karachi leaving a trail of blood and arson and loot
behind them.

That was the situation, as I have said, which the officers at Karachi
had to denl with. And I ask the House to reflect most carefully whether
on those facts. as T have told them, facts which were clearly not known
to all the Members of the House, we are entitled to pass any motion oon-
voying censure on any officer who acted with the objects T have explained
in the face of 80 terrible and so sudden an emergency.

My, M. A. Nomak (Bémbay City : Muhsmimadan Urban): T must confess.
x T : h . [ : hf ooy
o T e igente B omg ombr i g
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speech of Bardar Sant Bingh, because he really went off the point altogether,
The question before the House is, first, whether the civil authorities in
Karachi did not mismanage this business. In my judgment, I venture to
say that in relating the story which the Home Member related just now,
having the past experience which was so eloquently described and which
has no bearing on the issue before the House today Co

The Honourable Sir Heary Oraik: It has every hearing.

Mr. M. A. Jinnah: Pardon me; it has absolutely no bearing on the
issue now. And if it has any bearing vou stand coidemuied, and T shall
prove that to the matisfaction of the House. You had thst experience of
Delhi, you had that sxperience of the Punjab. T want to know from the
Home Member, what did the civil authorities in Kamchi do? 1 will read
the newspaper report as to what happened on the Ind March, and T may
be contradicted if T am wrong:

‘“The tension, however, was 80 great that on the Ind March the Additional District

i of Karachi thought it ” n:muﬂhmam-muw

some Dewspapers asking them from vering speaches or publi
news relating o Abdul Quatum.” ' P

y 8
the 4th March, and what happened on tha 4th March:

“‘SBeveral persons were burt in a minor clash outside tha jail gates when a demons-
Mummﬁduﬂbynmpﬂhimulthmdmmdm.Abr number of
Moslems marched to the jail collectod nsar the gates where they held a demoostrs.
dermanded to ses Abdul Quaiom.” '

§

ion and

This is what happened on the 4th. The Honourabfe the Home Mem-
ber seems to think that the matter is very simple and Xllin because he
has said that it is very irksoms to the civil officer and doubly so to the
military officer to open fire and, therefore, he has satisfied the House. - But
that is not the point. With your experience which vou so eloquently
described, with the events happening on the 2nd and 4th March, any man
with any common sense must have seen that when execution is golng to
take place, what was to he expected?

The Honourable Sir Heary Oraik: Trouble.
Mr. M. A. Jmnah: What did you do? You failed in your duty,

!, A

The Hooocurable Sir Heary Oralk: How do you say that? What do you
know of that?

r M. A. Jnnah: T know more than.you do from the facts so far
available. ’

Mr. President (The Honoursble Sir Abdur Rehim): Order, order. The
Honourable Member should sddress the Chsir. .
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_ Mr. M. A. Jinnah: I am sorry that the Honourable the Home Member
is really nothing but complacent and facile. He has got only one idea
in his head and he refuses to see any other point of view. Has he mo
sengs to follow what I am saying? What I am saying is his: You had.
this evidence on the 2nd, you had this evidence on the 4th. And whas I
am putting before the House and the Government is this. With your past-
experience, what meassurea did you take to prevent the collection of 20

ph;)us»nd people? Do you understand my point or do you still fail to see
14

mmmmmm:lwlwmaqythingintht.

Ms. M. A. Jiansh: If you do not, I cannot help it. Now, Sir, what
bhappens? Where was this man buried? The repert says this:

At 5-50 the body was sent to the cemetery two miles o.htdo the city."”

This was a statement read out offieially in the: other Houss snd I am
reading from that. The body wus sent to the centetery two miles outsnide
the city. Was the crowd there walting for the body? No. How did the
crowd get there and when? And what measures did you adopt to prevent
the crowd getting there? Nome. 8ir, it is said that prevention is better
than cure, and the gravemen of my charge against Government is that you
have not given onhe t'hi?o word of explanation #s to what preventive
measures were taken béfore the 20 thousand people went out of the city
two miles to the cemetery and collected there. I am not ,justifylpf. I
am not holding a briet for Abdul Quaium: T want the Members of this
House to understand that T am standing for this that citizens have got
their rights. Governments have their rights and Governments have their
powers. [ am not saying that you were not justified in exscuting Abdul
Quaium; you were perfectly right. The law must be camried out: but
surely it is the duty of any civilined Government, it is the duty of any
competent and capable authority, knowing the ewsnis of the 2nd March
and the 4th March and the previous history, knowing thas there was enor-
mous excitement which was uncontrollable—would you not expect any
competent suthority in Karachi to 8o arrange that not more than s bundred
people could ocollect together and have you not done that in the past?

The Honowrable Sir HMenry Oralk: How can you do it?

Mr. M. A. Jinnah: Surely vou could have stopped every route: ever
when the King comes every route is : but the Henourable

574 the Home Member says no route should be stopped, but they
should be butchered when they get there. Is that what you want? You
croate the mituation. You allow the situation to develop: vou know if you
have any common sense and if you have got the meanest intelligence, that
it vou do not prevent this and it you allow wweiity thousand people to
collect near & dead hody where religious feelings are excited: you know
perfectly well that there can be only one consequence and no r conee-
quence. The Home Member himself said that be ‘would aever have allow-
ed that body in Tahare to ba taken through the city. Why did he preveant
it> For the same m::n Why didnzxeh:ot prevent the crowd getting
within two miles outside the ecity? notmnnuz aed thet. There is
no explanation: snd 1 demand in the name of humanity. T derbixed i the:



MOTION POR ABDJCURNMENT, 015

name of civilised government, I demand in the name of justice thet vou
should appaint an independent commission and inquive into this matter.
Do you want us to reapect the Government? Do you want us to have

dence in you? Then, why do you refuse this inquiry? 1 want to
know what your civil suthority did.

The next tE:im; is this, and that is the only point with which the
Honourable Home Member has dealt. 1 certsinly am unable at
present to say that the force that was used was necessary. I am oer-
tainly not one of those men who is going to say that s British officer
would use foroe and open fire upon a helpless mob wantonly; but suppos-
ing the order is given, he has to carry out the order. Who waa the person
who gave the order I do not know .

The Honourable Sir Henry Oralk: The Military Officer Commanding

Mr. X. A, Jinnah: It the Military Officer Commanding gave the order,
I admit it makes my position more difficult because I refuse to accuse the
military officer of wantonly opening fire upon the crowd: but it may be
that with the best of intentions he may heve been haaty. The intention
is all very well: you may have no intentivn of doing ing wrong; but
there may he an error of{'mzﬁmeat and that T would like to know: I am
not in a position to say. I, therefore, say—I do not want to take up more
of the time of the House—but T do ask the Government that vou wjll be
maeking the mistake if you refuse en ind leut and an impartinl
commission to inquire into this matter, and it will be a matter of guidance
:)‘ you in the future: we all wiu’l’u ::d uIvoid and bury things of this .I:iind

ppening: byt is it in our power?’ say, appoint » ogmmission and in
fuwl:: vou might acquire wisdom from this eommission, if you have not
soquired wisdom yet.

Mr. Bhulabhal J. Desal (Bombay Northern Division: Non-Muhammedan
Rural): Mr. President, following my friend, Mr. Jinnah, I wish to make it
quite clear as to what the true issue before the House is. The true issue
hefore the House has got nothing o do with the rights or wrongs of the
eriminal who was hanged. That is not the issue. I regret very much that
any such issue should ever olound the true issue which is before the House
todsy. I slso join with my friend, Mr. Jinnah, in the appesal that he has
mede and which he has pressed with all the earnestness at his command,
that & matter of thin kind, where lives have been lost, and children have
died and men have been injured, is not one in which this House can merely
scoept the bare statement of an assurance that everything was done rightly
and that nothing requires investigation. T am one of those who believe
and believe very earnestly that a matter of this kind can never be decided
and can never be asked to be decided on purely priori grounds and it is
all the more surprising to me that on the telegrams and the other informa.
sion which hes been read out, a responsible Member of the Government
should get up and should want ts assure the House or think that he is
justified, umless he is of the opinion that no wrong can ever be done by ey
agent of this Government a1 long ss he is in gzwer: that is entirely an
erroneous ettitude and I have not the smallest doubt that when the Hon.
e i ent of i diowssion, My sysopathy uadosbiedly. ob the srvapaiis
at the end o . My y u idly, as tha syrapsth
of svery man here, goss out to those who have suffered, for nhd’obbpt:dfg
those who have suffered are innocent. - The question undoubtedly is one of
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investigating how what oeccurred did occur, or perhaps to put the words of
my friend u little more strongly, would not prevention have been better
than shooting? Because those were the two alternatives—either preven-
tion or shooting; and between the two, certainly this House, or anybody
who represcuts the least idea of humanity or efficient administration, is
entitled to have it investigated whether or not this was a preventible in-.
jury. The fuct remasins, in addition to the facts which my learned friend,
Mr. Jinnsh, has stated, that a mmotion was actuadly given for an adjourn-
ment of this House un the eve of the anticipated execution of thiz man: it
was disallowsd on public grounds. 1 huve no quarrel with that decision;
but the fact also remuine that, therefore, it wus not a matter entirely con-
cerning the local magistracy or the local civil authorities. 1t is a matter
which was well within the knowledge,—on which. nctua%y, an opinion had
been prononneced, having been 8o sought, T presume,—of His Excellency the
Yieeroy, in order that that matter may not be discussed. It wus, therefore,
fully well-known that events must tuke necessarily a wrong turn, perhaps
a bad turn, perhaps a moet undesirable turn, unless there was a certain
amount of pre-vision amd caution were taken in this matter. T have not
heard s single word in the statement that has béen read out here of any
Erecuulion of uny kind. I precaution hud been taken, the graveyard might
ave been properly guarded im order that the body might not have been
exhumed: what did they do to have that graveyard guarded? . . . .

_ l_!'hl Honoursble Sir Henry Oralk: The gravejard was guarded by the
police. ' ’ o

Mr. Bhulabhai J. Desal: Yes, gusrded in 8 manner which has resulted in
what has resulted: they call that guarding. 1f it is guarding, T call it gross

negligence . . . .
' ‘Mr. M. A. Jinnab: Criminal negligence.

Mr. Bhulabhai J. Desal: They should have emticipated trouble. I am
uot here to judge. One gig,bt say that perhaps the wiser course might have
been not to deliver the body at all. That perbaps would have bean a wise
course. Decause, I know it is not in vvery jail,—I have heen in one my-
sell,—it is vot in every case that a dead is handed over to:the rela-
tives. There are instances in which the authorities have felt it their duty
and their right in the cause of public peace to dispose of the body in the
manner in which they thought beat. It has been done in other instances
and where dispsters of this kind have been averted by esution. In this
case the civil authorities had bean warned long before, and they did nothing
to prevent the disaster. Not a single word has been said as to what the
District Mugistrate or other civil authorities did, not a single word has
been stated, fromn what I heard from the Honoursble the Home Member, as
to why the military authorities tired in self-defence, which almost gives me
an idea as if there was absolutely no warning of any kind. Evidently the
facts are such that cne would certainly t them to state clearly and
precisely as to what necessitated them to take the sotion they did, namely,
self-defence by armed men with bullets and bayonets at their command.
I would, therefore, sppeal again, in order to end this discussion, the Honour-

nbletheHomMmhrhmthhlﬁNq—hinﬂpmﬂzm&.
but only those under him about whose acts or neglects he ot fully
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know,—there is no need to defend things of this kind in the apirit thas
everything must be right and must have been right,—but I still appeal to
him in the name at all events of all those who speak in terms of humanity,
thst where life and liberty are in danger, or, more o, when they are lost,
that an impartial inquiry should be made, and, without that, no publie will
ever be satiafied.

Seth Haji Abdools Haroon: Sir, I find trom the disoussion that has gone
on till now that there is a good deal of misunderstanding in the minds of
Honourable Members. In the first place, we have to see whether this
crowd wanted to go into the city or not. Bir, according to my informa.
tion, the orowd did not want to go to the city, but they wanted to go t¢
the Chakiwada Idgah, which is hardly & hundred miles away from the plsce
where the firing sctually took place. For the information of the House,
I shall just read this telegram: ‘1

“On Tuesday, the 18th instant, sbout military *Sred witheut : noside or
warning upon funeral procession Ghasi Abd:f (3 consisting nvm thusand
persons, including old men, women and children, without justification, when progession
had noarly reached destination rie Chakiwada idgsh L*van- ‘Forty
persons been killed, 80 others been seriously imjured."

8o this shows, Sir, that the crowd did not want to go to the city nat
-all, but many people wanted to go to the ldgsh to say thelr last pravers to
the dead acoording to the Muslim custom. ‘

. Another thing that I find is this. Whenever such a thing taken place,
4he question of Hindu rty being looted or a Muslim being murdered is
:always trotted out on the floor of this House. Hir, I have been in Karachi
for a very long time, and can the Government show me s single untoward
-event that has happened in the Karachi eity during the lewt six months
after the murder was committed by Abdul Qayoom? Nonc has happened,
and here I may congratulate my Karachi friends, both Hindus and Muslims,
on the fact that within the last 15 or 20 years, though many thing have
happened in many parts of the country, nothing has happened in Karachi
to embitter foelings between the two communities. (Hear, hear.) I know
of many instances in -which, ‘when some mischief-makers wanted to creaté
srouble, responsible mewbers of both the communities camo forward and
averted very awkward situations by timely intervention by peacefully
settling disputes between the cummunitics. What is the justificstion for
the Government to say that the crowd in this instanes wanted to go to the
city and loot the Hindus or commit arson? Can they quote a single in-
stance within the last 20 or 30 years in which the members of one eom-
mhave sttempted to loot the shops of another comwunity in the
i eity? Again, this telegram says:

*Forty persons been killed about 80 others beea seriously injured.”

Then, at & public meeting, the following resolutions were unanimously

"‘“ﬁ most reepecifully w mwmmm
ﬂdnmw-wvwdwd::anﬁ" . =
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Tt will thus be obvious, Sir, that the public of Karachi do want an
impartisl investigation to be made, and I do hope that Government will
psy heed to this request. In support of what I just said, I may say that
the Hindus and Muslims in the Karachi city always live in amity and
concord. Not only that, from today’s papers Honourable Members will
find that Mr. Tikamdas Wadoomal, the Mayor of the City of Karachi and
President of the Hindu Association, has made a public appesl to render
what little help they can to the injured people and their relatives. (Hear,
hear.) This clearly shows that there is no communal feeling in the Karachi
oity; on the other hand, both the communities are living as friends. There-
fore, | hope that this smull request to hold an impartial inquiry will be
scoeded to. If tiovernment do not accept this small request which has
been s ably supported both by my friends, Mr. Jisnah snd Mr. Bhulsbhai
Desai, we shall huve no other course but to censure the Government.

Several Homourable Members: The question may now be put.

Mr. Lalchand Wavalral (8ind: Non-Mubammaden Rural): 8ir, | have o
intention at all to create any bitterness on this question. Let me assure
the Houso that | feel the most about this unfortunate incident that has
taken place in Karachi. Everybody would feel and sympathise with those
who have been killed, but the question at issue before the House is whether
the Government should be censured or not. 1 must say, st the very outsst,
that [ do not held any brief either for the Government or for anybody else,
but | raust say that in the interests of law and order it is necessary that a
man should give his own fair opinion. Bir, 1 do nos command thet emphssis
and thst dignity that my Honourable friend, Mr. Jinnsh, possesses, to put
my views before the House. If the House is of opinion that beyond the
statement thint hus been made ll:z' :&:Ioi:om mﬂh; llembu-bo wthm
is necessity for an enquiry to . not
it. But | submit that sil the facts have not hon:i-'y before you, and
I awn going to place » few facts before the House which would convinoe i
that the situation, such as had happened, was not s spontanecus situation.
It had a background, and I must say at once that we Hindus in Bind are
not on inimiocal terma with the Bindhi Muhammadans. 8ir, it is the ocuter
:l:menl that is responsible for this, snd I am going to give you s few

ts.

An Nonoursble Member: Foreigners ?

Mr. Lalchand Ravalral: | mean Muhamnmadans from outside if it pleases
u. but T war calling it the outer element. I may say this that we the
indus there are so sorry aver this that we have joined the Sindhi Muham-
madans in collecting & fund for the relief of the injured. and T might also
inform the House that all the Hindu doctors have taken upon themselves
to help the unforfunate injured. (Cheers.) But the point at issue is this,
what was the situation and was it n for the Goverunment W take
the memsuren that they have tnken or not * To begin with, let me say that
this case of Nathuram started in Hyderabad snd not in Karachi. 1In
Hyderabad, when that case was going on, there was no uproar or spything
slse from the Mohaminsdan dd‘oa'rtie'lﬁn’dn side. It went on smoothly.
The case came in appeal, Nathuram was sentenced to 18 months'
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imprisonment. But the Hindus made no demoustration over it to show
that the man was wrongly convicted, not even a single man came forward,
no fundz were collected and nothing wus done for helpiug the man. Ha
took his own appeal to the High Court aud on that unfortunate day he
went and sat there in the Court as an appellant. This Abdul Qaiyum, I
may toll you to .indicate that the Sindhi Muhaimnmadans of the place are
not responsible—this Abdul Qaiyum happens to belong to the Hazara dis-
trict outside 8ind. This Abdul Qaiyum came there, had the help of csrtain
persons who were also from outside. . .

Mr. Akhil Ohandrs Datta (Chittegong and Rajshahi Divisions: Non-
Mithainmadan Rural): On a point of order, Sir. How are all these relevant ?

Mr. Lalchand Navalrai: It is relevant to show you the background,
because the Mover of this motion said that Muhammadans hed no annoy-
snce with the Hindus. L.et me say that it is not s0. When you consider
&: facts, and, within the time at my disposal, I shall place a few of

m. ...

Mr. M. A. Jinnah: Might I interrupt the Honourable Member? I
think T have made it verv clear that the position we take up in this Flouse
is this, thut the Government did not take satisfactory preventive measures
—that is No. 1, and No. 2 ig that when this firing was opened we are not
eonvinced that it was necessary and that the minimwn. amount of force was
used. These dre the only grounds oo which we sre supporting thia motion.

Mr. Lalchand Mavalrai: I have understood yoza it was Dot necessary to
repeat that.

Mr. President (The Honoursble Bir Abdur Rahim): The Chair is not
prepared to say that any refervnce to what happened previously is not in
order, hut at the smne time the Honourable Member will realise that the
real question is not the execution of the man.

Mr. Lalchand Navalral: 1 say it is only relevant for the purpose of
throwing light on the question, and I would give only 4 few facts and I
am not going to be long on that. If the House wanted to discuss this
:;::ttion fully. there should have been a resolution to that effect and on

¢t resolution everybody would bave had sn opportunity of putting for-
ward his case. But now when you are going to censure the Government
you must have a few facts before you to do that. This Abdul Qaiyum in
she open Court. in the presence of two European Judges sctually stabbed
the man.

An Nonourable Member: That is not the issve.

B8r. Lalchand Navalral: Hesr me; do not disturb me. Subsequently
mn outside barrister was engaged to defend Abdul Qaiyum and his defence
was that under the Shariat, in the eye of God and the Phophet, Abdul
Quivum was & martyr and that he would not be considered to have com-
mitted say ffence. This incensed the Muslims there, and you must know,
in Kirachi there sfe fifty thousand Makranis belonging to the frontier and
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twenty thousand Punjabis from the Hazara district, the North-West Fron-
tier Province and other places. They collected funds for the defence, but
the 8indhi Muhammaudans of Karachi did not join in that. My friends
from Karachi would bear me out. Those outside people went on inciting
the masses and the situation was very critical. The situation being critical,
now let us see what the Government have done and what was the conduct
of those fanatics. It is asked why the Government did not take care to
see that all these twenty thousand did not meet at the burial ground. The
thing is like this. The execution took place at 4 o’clock, and at 5 o’clock
there were certain people—the relatives of the deceased who had already
been sent for. Those relatives never said that they were going to take the
dead body in a procession in the bazar or in the city. They only wanted
that it should be given a burial. Then those people were taken two miles
away because otherwise they would have gone to the city side and there
would have been a conflagration, as immediately the outside limit finishes,
begins the ‘Chakiwara’ and ‘Lyari’ quarters where 70,000 Muhammadans
reside. And what was the intention? The intention was that they must
pasa those men, and after passing thoee men they had to go in & procession
to the old town where there were Hindu respectable people and rich .-, . .

Seth Haji Abdoola Marooa: You sre misleading.

Mr. Lalochand Navalral: You know that in Cawnpore and Kohat and
other places, when the mob went into the city, what happened. There was
arson, houses being burnt down, property looted and murders committed.
And why should not Government check it? Let us-see whether the Gov-
ernment checked it or not. The point is these men took the oorpse two
miles away from the city and there were the deceased’s relatives present.
The corpse was buried in the ground with all the rites appertaining 4o a
Muslim burial. The question is, how did these other people come, how
within an hour or so did they collect twenty thousand men? They came
from the town, from every nook and corner and there was a critical situa-
tion. It is all very well to say that when the Governor comes there is
x)ropcr police arrangement in the streets and so on. But I may say then
t is organized for a long time and that the police get long time notices
about it. But here when the people rushed there, look at the defiance they
exhibited. Would any member say that at that particular time Government
should have said *No, take the corpse away and we are not going to interfere.
Let it be taken into the town and let anything happen’? Then we would
have all ourselves blamed the Goverument. Then comes the information
that at that time the police that were there were overpowered. That is the
{nformation that we have got. The police having been overpowered, thay
sent for the military and that the milit were also about to be over-
powered is not disputed. Therefore, the to fire at that time. Therefore,
the paint is on the facts before you, the facts as they are, and the back-
ground I have shown you and the tension that was there, what would have
happened if the corpse had been allowed to be brought into ?:q,?:’?

There was a strong communal tension. Why for the matter at
Sukker and in Larkans such things happened. there had been great damage
and people had been killed in these riots. Would the House allow the
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in my humble opinion, the (jovernment have done whbat they had tg do
and if stil people are not satisfied, there could be a’resolution’ to that
effect and then the whole thing will be considered but to say at' this tima
that (Government should not have done what they have done is ubsolutely

wrong. . . RS SRR B

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Mr.
President; it is gratifyving to find that on the whole she dilcuu?on-‘m uhu
very serious mabtter has taken place in a fairly oalm wtmosphére. -
not going to take more thun five minutes, and, lim'ing those five aﬂnuh I
desire to place $wo or'three points before the Home Member, ' In- the
first place, in any part of the world if an occurrence of this kind had taken
place, where 35'to 40 peoplé had been shot, I venturs to suggest that no-
Government would refuse an inquiry.’ Bir, it is possible ‘that every pre-
ssution was taken. It is possible that’ tho military acted in self- dohnee,
It is also possible that the civil‘authorities performed their dutids absolut
sntisfactorily; but the fact remains” that today we know that ¥0 to
people have been killed. We have not got ali the facts before vs. The
Home Member has admitted that he has not been sble to place all the
facte before us. Therefore, the only thing to do i to have s propcr
inquiry.

The Honourable Sir Henry Orafk: Wait till you get the faocts.

8ir Jehangir: We are here 4o .discuss the facts. We are the
Legislature. The QGovernment is not the only party in this question.
When an s,d]oumment motion ie moved, this side of the Housc is also
s party to the question. This side of the Houne deduo that an’ inquiry
should be made into this question, and 1 strongly sffirm that in woy part
of the world if an oeourrence of this sort had taken place when the
Legislature was in Ression. the Government would immediately agree
to an inquiry. I give credit to Government and their officars for huin.{
scted absolutely justifiably throughout, but that does' mot mean that
have not my own suspicions in the matter, which have not been by any
means cleared up. I would not have given expression to those suspicions
just now, had T not been interrupted. The point is. that it is admitted,
that on a serious-occasion like thin there were only 80 troops present.
That has not been denied.

The Homourable Sir Henry Oraik: Three companies of PBritish troops
were present. Only 30 men fired.

Sir Cowasfi Jehangir: In dafence of three companies?

The Honourable Sir Henry Onlk Not at that pnrticulnr lpot M other
danger spots?

Mr M. A. Jinnah: 30 men fired in defence of three 'eomim:lés?

lrmxm How manv hmpnmbuﬂ L LE s
The Homourable Sir Meary Orefh: Thréa companfies. - '
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Bix Oowasfi Jehangir: What would that mean? How inuny troops
would that be. )

Mr. G. R. F. Tottenham (Ariny Secretary): About 300 or 400 men.

8iz Qowasji Jehangir: That is my point. As has been aulready explained,
the authorities had ample notice that there was going tabc{:oublead
1 place the greatest importunce upon the notice of the wotion for wdjouru-
went of this House moved by my Honoursble friend, Mr. Gaube, which
waus disallowed. 1 am noy betraying secret when [ tell this House
that 1 tried to dissuade my Honourable friend from moving that edjourn-
meut on thut occasion, but Mr, Gauba told me distinctly that he antici-
poted a riot in Karachi, when the execution did take place, and thet he
wunted, if he could to prevent that riot by having 8 discuseion im thiy
House before the execution. Wall, Sir, if Mr. Gsubs; from the Punjab,
knew emough about shis question to anticipate s riot when the ezecutiom
taok place, snd, actmg on his information, he moved wa adjourumens of
this House, how much more must the authorities in Karachi themselves
have known of the gravity of the position. .

Mr. M. 8. AMy (Bernr Representative): May 1 interrupt my Honour-
able friend? Am I to understand that the trouble was within the full
knowledge of the responsible Mubammadsns in Sind?

Sir Cowasji Jehangir: Suppose feclings were excited . , . . .

Me. X. 8. Aney: 1 do not want to draw any inference.

Sk Qowasjl Jehangiz: We are talking of the facts. The facts are that
feelings were very much excited. The fact that a riot actually did take

ooooo

Mr. M. 8. Aney: With the knowledge of the responsible Muhammadans
in 8ind? Is that a fact or not, und what did they do to stop it, apart
from the Uoverument, and T am asking you this questiun as you are

standing in defence of this motion?
Sir Oowasji Jehangir: I really fail to understand this excitement.

Mr. M. 8. Aney: It is a bad argument that you sre making.

Sir Oowasji Jebangir: | wmintain that there was sufficient notice that
we wery in troubled waters.

m.l.&m:)(&ylpdnton&tout«whthi“ﬁw i
that, ne far as I know, [ entirely repudiate that any responsible Muham-

medans had snything to do with it, mech less te cucourags sush & $hing
as this.
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Sardar Sant Siagh: May [ inquire with what objecs they wailed upon
the Home Member?

Sir Cowasji Jehangir: Mr. President, 1 refuse to give in any more,
Mr. President, 1 have a gruve suspicion that the three hundmj troups
-were mot sufficient at a lime like this. 1 have had some little experience
of thess matbers. 1 have also been in the midet of riste—rviote that have
lasted much longer than two or three hours, that h“o lntod duys, and
I know that veryouenlthuhpendiﬂioulbtoge suficieny number
of troops out in time; and, therefore, Mr. Presi t, Idobelibw. that
there was ground for suspicion that the troops in the City of Karachi
were not sufficient; but there is one moral to be dmwn this dis-
cussion,—a moral which 1 desire Government to take note of. (n pre-
vious occasions, I have heard respectable citisems of important oities
ing sgainst the orders of Government stopping processions going
h the city when feelings ware «xvited. Hore, today, what do we
find? We find some of the most respected lmm in India nskmg Govern-
meny why they bave not takem steps to s procession #
jormed. Ls there a moral to he drawn Mmmh? hy,
Sir, here ure these men plel\dang for . pleading that these processions
should hsve been stopped, ave been sbsolutely nipped in the
oud. Now, Bir, surely Gmromment have got a justifieation for instituting
an inquiry. Why not do it? Surely, there are facts which Government
are not aware of. Why not have an inquiry once and for all on an
occasion like this and lay down the policy? T would appeal to Govern-
ment that this is just the peychological moment when they should step
in and %o an inquiry—an inquiry the personnel of lrhieh they them-
selves will hawe the power of deciding, an inquiry which will lond ulﬂxnlzelv
to the advantage of Government and of the public, and an inquiry, mind
vou, demsnded for reamns which the Government ought themselves to
suppors bv men of the standing of Mr. Jinnah and Mr. Bhulabhai Desai.

{Applause.)
‘Several Eonourable Membars: The question be now put.
My, Pregident (The Honoursble Sir Abdur Ralioy): The question is:
“That the question be mow pet.”

The motinn was ndopted.

Mr. President (The Homourable 8ir Abdur Rahim): Mr. Gauba,
mxum. Sir. T do not wish to reply.
Mr. President (The Hrnourshle Sir Abder Rahim): The question is:

1
“Thet the Amembly do sow sdfours.”
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(At this stage, the Honoursble Sir Henry Oraik.rose.)

The Honourable Member hus no right of reply.

re.p]ged

" ¥he. Monourable Sir

The Mover has not

Lt el T g

Orakk:: Even so 8ir, I think Iunder tl»

rides T lave got the right to reply- mth tlua permuuon of the Chair,

Il‘ President (The Hummru'b‘le Bir Abdur Bahu:n') The question is:

“Thu the Assembly. do now ul)wrn

. The. Assembly divided :

(During tha Dmslon)

‘Mr. President (The Honourable Sir Abdur *Rah-m; Order, ‘ofder. 1
nolice one Honourable Member is smoking insfle the Ohlmbal' That is

not allowed. (Voices: ' Shame, shame.*)-
"AYRB— 017,
Awn, Mr Bemul m Chaudhury, Nr. D, K.
bdools Haroos, ngal Singh,

Abdul u.m Chaadhury, .. [ Mehr Shah, Nawab Sahibzads Sir
Abdullah, Mr. H M. Bayad Huhnmmul
Asat All, Me. M Mody, M. P. i
A-apr r. M. Ananthesaysnam. .h....dmx.mj
Bﬁi nltm, Maplvi, i Mubanimad Nauman, Mr.
Baqui, Mr. M. A, Inrtm Sahib Bahadur, Maslvi
lhrdaloi Srijut N C.
Bhlgnnn D arn Rao, Mr. K.
Bhutto, Mr, 'ﬁ‘m Baksh Nishi Baksh. ! .'ﬁ:' Pandit 8ri Krishna Dota,
Chhatto, dhyaya. Mr. Amarendra * Pant, . Pandit Govind Ballabb.,

ath. . ! Rajan Bakhsh Shah, Khan Bahsdur
Chettiar, Mr. T, 8. Avinsshilingam. Makhdum .
Daa, Mr. B. \ Rajan, Dr. T. B, 8.
Das, Mr Basanta Kumar. { Ihiu. Mr. P. 8. Kumarsswamij,
Das, Pandit Nilakaniba. ' Ranga, Prof. N. Q.
Datta, Mr. Akhil Chandra : Saksena, Mr. Hohan Lal,
Desai, Mr. Bhulahbai J. ! deum B
Eseak Sait, Mr. H. A. Seibar H. Bhafi Duei: Kmln Mubammad,
Faali-H Pirachs, Khan Bahib Sham Lal_Mr.

Shaikh. Shaonkst Ali, Manlana.

Fuzluol Huq, Mr. A. K Sheodass Seth.
Gadgil, N. V. Siddique Ali Khan, Khan Sehib
ghiamdd"}rli " Mr. Deep Ni

in, Mr. , myu.
Qhulam Bhik Nairang, Syed. Mr. Ram Nars:
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., Mr, V. V. m

(Immd"[hl.o gt.liﬂ. Mr, &ﬂ;yl

r bnphim ET Prakasa, Mr
mhhl wasain. Thein Msang, Dr T
Hosmani, !r B. K Thein M
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Abdul Arziz, Khan Bahadur Mian.

Ahmad Nawaz Khan, Major Nawab,

Allah Bakhsh Khan Tiwana, Khan
Bshadur Nawab Malik.

Ayyar, Rso Bahadur A A
Venkatarama.

qunt, Babu Baijnath.

Bajpai, Mr. G, 8.

Bewoor, Mr, G. V

Bhagchand Soni, Rai Bahadur Beth.

Bhore, The Honourable Sir Joseph.

Buss, Mr. L. C.

Chuhrp. Mr. J. M

Craik, The Honourable Sir Heary.

Dalal, Dr. R. D.

DcSoun,MDr F. X.

Drake, Mr. H.

Golaputluj, lidu.rq Eumar Vijays

Gidney, Lieut.-Colonel Bir Heary.
Gnhm Sir Lancelot.

The Bononublo 8ir James.
H:genhnll, Mr. F. W,
Hudson, Sir Leslie.
James, ‘Mr. 7. B
Jawahar Gmgh. Bardar Bahadur

Sardar Sir.

i, Mr. Hiranand Khushiram,
M&md Cnptlam Bahadur
Chandbri.

The motion was adopted.

Lalchand Navalrai, Mr.
Lmduyifu- Du-q

Hou:sl(o, Mr, H A,
l(lll Mr J. A,

lorgm. hr 0.

Mukerjs, Mr. N. R.

Mukherjos, Rai Bahadur Sir Saiys
Charan.

Nayar, Mr, C. Govindan,

Noyeo, M’I;hoLHomablo Sir Frank.

Parma Nand, Bhai.
n.,.h Rao Bahadur M. C.
Mr, .R.
mChN’dl. Mr J. G
Row, Mr. B.nj’iu

Bant’ Bin Bmln
Boott,” Jan:iuy
» { o . »
W. L

Snor&rz!.nhnmm.d Khan, Captein
Singh, Mr. Pred !’ruhld.
":', The Honourable
Nripendra.
Slogn, Mr. T,
Bwithinbank, Mr. B. W,
Tottenham, Mr. G. R, F.

The Assembly then adjourned till Eleven of the Clock on Friday, the

22nd March, 1985.
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